
 227  Foreign  Exchange

 SHRI  5.  ह.  BANERJEE:  Let  the
 ministers  read  the  newspapers  in  the
 morning  and  then  make  statements  in
 the  House  on  important  matters.  (In-
 terruptions).

 12.42  hrs.

 FOREIGN  EXCHANGE  REGULA-
 TION  BILL—contd.

 MR.  SPEAKER:  We  will  now  take
 up  discussion  on  the  Foreign  Ex-
 change  Regulation  Bill.  Time  already
 taken  is  1  hour  35  minutes.  Balance
 time  for  generai  discussion  is  2  hours
 25  minutes.  Time  for  clauses  1  hour,
 and  time  for  third  reading  1  hour.
 Shri  Jaganatha  Rao  to  continue  his
 speech.  He  is  not  here.

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan):  We  have  given  notices  of
 some  amendments  this  morning.  Will
 you  kindly  direct  them  to  be  circulat-
 ed?

 MR.  SPEAKER:  It  is  too  late  now.
 If  there  are  one  or  two  amendments,  I
 can  allow.  But  there  are  so  many,  1
 do  not  want  to  introduce  this  practice,
 Why  do  you  trespass  the  rules  every
 day,  nullify  everything  we  hsve  been
 folowing  and  introduced  new  prac-
 tices?  Shri  Mahajhan

 SHRI  Y,  5.  MAHAJAN  (Buldana):
 Sir,  I  raise  to  support  the  Foreign
 Exchange  Regulation  Bill  as  amend-
 ed  by  the  Joint  Committee.  Exchange
 control  was  first  adopted  in  India  on
 the  outbreak  of  the  second  World  War
 under  emergency  powers  derived
 from  the  Defence  of  India  Rules.
 First  it  was  confined  to  countries  of
 the  non-sterling  area,  particularly  the
 US  dollar.  It  was  put  on  a  perma-
 nent  basis  in  1947  and  later  extended
 to  countries  belonging  to  the  sterling
 area  also.  The  Act  has  been  adminis-
 tered  by  the  Reserve  Bank  in  accor-
 dance  with  the  general  policy  laid
 down  by  the  Government  in  consulta-
 tion  with  it.  Exchange  control  in  India
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 supplements  trade  control  also  as  ad-
 ministered  by  the  Ministry  of  Com-
 merce  under  the  Import  and  Export
 Control  Act,  1947.  In  spite  of  this  vigo-
 rous  control  there  has  been  widespread
 leakage  of  foreign  exchange  through
 underinvoicing  of  exports  and  overin-
 voicing  of  imports.  The  extent  of  the
 loss  thus  suffered  has  been  estimated
 by  the  Kaul  Committee  at  Rs.  240
 crores  per  annum.  That  Committee
 went  into  this  matter  at  great  length
 and  came  to  this  conclusion.  It  is  real-
 ly  difficult  to  make  a  correct  assess-
 ment  of  the  loss  suffered  through  the
 illegal  and  nefarious  activities  of  the
 importers  and  exporters.  Some  know-
 ledgable  persons  have  put  it  at  a  much
 higher  level.  If  we  take  into  account
 the  loss  suffered  through  smuggling
 of  go.d,  the  total  assumes  a  stupend-
 ous  amount,

 It  is  to  plug  the  loopholes  in  the
 original  Act  and  to  amend  and  con-
 solidate  it  that  this  present  Bill  has
 been  brought  forward  by  the  Finance
 Minister.  It  seeks  to  conserve  the
 scarce  foreign  exchange  resources  of
 the  country  and  ensure  its  proper  uti-
 lisation  for  the  economic  development
 of  the  country  by  regulating  all  pay-
 ments,  dealings  or  transactions  in
 foreign  exchange  and  securities  and
 also  the  import  and  export  of  currency
 and  bullion.

 To  start  with,  the  Bill  centralises
 all  foreign  exchange  transactions  in
 the  hands  of  the  Reserve  Bank  of
 India.  Therefore  it  says  that  no  per-
 son  other  than  an  authorised  dealer
 can  purchase  or  otherwise  acquire,  or
 borrow  or  sell  or  otherwise  transfer
 or  lend  to  any  other  person  any  fore-
 ign  exchange  without  the  general  or
 specia]  permission  of  the  Reserve
 Bank  of  India.

 Sub-section  (4)  of  that  section  has
 been  amended  with  a  view  to  make  it
 impossible  to  under-invoice  exports  or
 over-invoice  imports,  If  a  person
 sends  or  brings  any  goods  of  a  kind,
 quality  or  quantity  different  from  that
 specified  by  him  at  the  time  of  acqui-
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 sition  of  foreign  exchange  he  shall  be
 Presumed  to  have  contravened  the
 provisions  of  the  Act.

 Section  18  compels  the  exporter  to
 disclose  and  repatriate  the  full  export
 value  of  the  goods  exported,  and  pre-
 vious  permission  of  the  Reserve  Bank
 of  India  1s  necesssry  in  case  of  short
 realisation.  The  Reserve  Bank  of
 India  has  been  allowed  20  days  with-
 in  which  to  communicate  the  permis-
 sion  applied  for  by  the  exporter.  This
 Provision  was  found  necessary  ag  a
 fairly  large  amount  of  our  exports  of
 commodities  such  as  tea  takes  place
 on  consignment  basis.

 The  Bill  lays  down  specifically  and
 emphatically  that  a  person  who  is
 resident  outside  India  or  who  is  not
 a  citizen  of  India  but  is  resident  in
 India  or  a  company  which  is  not  in-
 corporated  under  any  law  jn  force  in
 Indis  or  in  which  the  non-resident  in-
 terest  is  more  than  40  per  cent  shall
 not  act  or  accept  appointment  as  agent
 in  India  or  any  person  or  company  or
 as  technical  or  managerial  adviser  in
 India  of  any  person  or  company  with-
 out  the  general  or  special  permission
 of  the  Reserve  Bank  of  India.  Simi-
 larly,  no  foreigner  or  foreign  com-
 Pany  can  accept  any  employment  in
 India  or  practise  any  profession  or
 carry  on  any  occupation,  trade  तर
 business  in  India  without  the  special
 Or  general  permission  of  the  Reserve
 Bank  of  India,  especially  when  the
 foreigner  wants  to  use  the  earnings here  for  converting  it  into  foreign  ex-
 change  and  repatriate  it  to  his  coun
 try.

 The  Act  further  lays  down  that  a
 foreign  company  cannot  carry  on  any
 business  of  manufacturing,  trading  or
 any  other  nature  without  the  previous
 permission  of  the  Reserve  Bank.  It
 means  that  all  the  foreien  controlled
 companies  will  now  have  to  take  the
 Permission  of  the  Reserve  Bank  of
 India  to  carry  on  their  business  in
 this  country.  Then,  no  foreign  com-
 Pany  can  buy,  partly  or  wholly,  any
 undertaking  in  India  without  the
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 general  or  special  permission  of  the
 Reserve  Bank.

 These  provisions  are  in  conformity
 with  our  policy  regarding  foreign  in- vestments  and  foreign  companies  in
 this  country.  But,  in  actual  practice,
 it  is  not  intended  to  restrict  the  acqu-
 isition  or  holding  of  immovable  pro-
 perty  for  the  use  of  approved  com-
 mercial  and  industria]  uses  of  forel-
 gners  and  foreign  companies  Such
 use  would  naturally  include  factory
 and  office  premises,  employees’  quar-
 ters  for  staff  and,  in  appropriate  cases,
 even  the  need  for  legitimate  purposes
 of  expansion.

 Then,  there  are  companies  in  India
 which  have  been  resorting  to  or  doing
 trading  work.  They  have  been  carry-
 ing  on  activities  of  a  trading  charac-
 ter.  Such  companies  will  have  to
 come  back  to  the  Reserve  Bank  for
 carrying  on  their  business  in  future.
 These  provisions  have  been  found
 necessary  because  we  do  not  wish
 that  foreign  companies  should  carry
 on  trading  activities  in  this  country.
 Our  companies,  our  people,  are  well-
 equipped  or  sufficiently  trained  to  do
 their  own  marketing.  It  is  not  neces-
 sary  to  take  the  help  of  foreign  com-
 panies  for  the  purpose.  I  am  glad  that
 the  Finance  Minister  has  already
 declared  that  foreign  trading  com-
 panies  will  have  to  convert  them-
 selves  into  Indian  companies  in
 future.

 There  are  some  foreign  companies
 which  have  been  evading  our  licens-
 ing  procedures  and  entering  into  non-
 essential  lines,  such  as,  consumer  pro-
 ducts,  and  doing  a  peculiar  type  of
 business.  It  is  reported  that  one
 foreign  company  buys  the  entire  out-
 put  of  an’  Indian  manufacturer  and
 markets  after  what  is  called  process-
 ing  and  then  sellg  it  under  its  brand
 hame  at  an  exorbitant  price  and
 makes  s  huge  profit.  These  profits  are
 repatriated  out  of  India  under  various
 names,  such  as,  royalties  and  head-
 office  expenses.  In  this  way,  the
 country  suffer  a  heavy  loss  of  foreign
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 exchange.  Therefore,  it  is  to  curb
 the  trading  activities  of  such  com-
 panies  that  stringent  provisions  have
 been  made  in  the  Act,

 Then,  “processing”  has  been  defined
 in  clause  28  and  it  has  been  defined
 as  subjecting  an  article  to  a  manual,
 mechanical,  chemical,  electrical  or  any
 other  like  operation  but  does  not  in
 clude  such  operations  as  merely  press-
 ing,  packaging,  re-labelling  and  bran-
 ding.  As  a  result  of  this  Bill.  I
 should  like  to  bring  to  the  notice  of
 the  House  that  the  Hindustan  Levers
 which  is  a  subsidisry  of  a  foreign
 companies  and  which  is  now  engaged
 in  the  manufacture  of  consumer  items,
 such  as,  detergents,  soaps,  toilet  pre-
 parations,  edible  fats  and  such  other
 things  hss  already  decided  to  shift
 away  from  consumer  products  since
 the  Government  frowns  upon  foreign
 companies  in  the  field  of  consumer
 products.  It  has  further  decided  to
 diversity  into  otrer  areas  as  it  will
 simultaneously  result  in  the  dilution
 of  foreign  equity  participation.

 This  Bill  has  given  much  greater
 powers  in  the  hands  of  the  Reserve
 Bank  of  India.  Tremendous  powers
 have  now  been  conferred  on  the  Re-
 serve  Bank  of  India  and  these  powers
 will  have  to  be  used  on  hundreds  of
 ocessions.  But  these  powers  have  tu
 be  used  by  the  Bank  in  accordance
 with  instructions  or  directions  from
 the  Government  of  India.  But  when
 these  directions  ण  instructions  are
 issued  or  when  the  Reserve  Bank
 uses  these  powers,  both  the  Govern-
 ment  and  the  Reserve  Bank  will  have
 to  bear  in  mind  three  objectives  of
 the  Bill,  namely,  (1)  to  conserve  the
 scarce  foreign  exchange  resources  of
 the  country,  (2)  that  they  are  pro-
 perly  accounted  for,  and  (3)  that  they
 are  properly  utilised  for  developing the  international  trade  of  this  coun-
 try.

 Now,  this  Bill  has  been  criticised
 by  some  hon.  Members  on  the  other

 side,  particularly,  by  Shri  Jyotirmoy
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 Bosu  by  saying  that  this  Bill  will  not
 be  effective  because  it  dues  not  con-
 fer  on  the  Reserve  Bank  blar/kret
 powers,  My  submission  is  that  the
 powers  conferred  on  the  Reserve
 Bank  are  sufficiently  stringent,  suffi-
 ciently  big,  and,  to  confer  any  more
 powers  on  the  Reserve  Bank  will  be
 to  invite  bureaucratic  rule.  That
 will  mens  giving  it  dictatorial  powers
 which  will  really  not  promote  the
 interests  of  the  country  but  will  result
 in  obstructing  and  inhibiting  inter-
 national  trade.  On  the  other  hand,
 the  expansion  of  international]  trade
 is  necessary  not  only  for  the  prospe-
 rity  of  this  country  but  also  for  the
 optimum  utilisation  of  its  resources.

 Then,  my  hon.  friend,  Shri  Indrajit
 Gupta  who  otherwise  made  a  good
 speech  came  to  a  conclusion  that  most
 of  the  amendments  made  in  this  Bill
 are  only  meant  to  satisfy  the  wishes
 of  Mr.  Piloo  Mody  and  his  friends,
 Mr.  Piloo  Mody  must  be  considered  a
 very  fortunate  man  if  he  can  get
 things  done  without  the  power  and
 the  responsibility  that  flows  from  it.
 I  am  afraid,  the  conclusion  is  very
 strange.  He  also  wants  more  strin-
 gent  provisions  but  again  the  same
 argument  applies  viz.,  that  the  powers,
 given  to  the  Reserve  Bank  are  big
 enough  and  if  we  give  bigger  powers,
 then  it  will  mean  perhaps  corruption
 and  nepotism.  The  Bill  takes  suffi-
 cient  precautions  to  see  that  the  fore-
 ign  exchange  resources  are  fully  re-
 patriated,  are  properly  utilised  and
 that  under-invoicing  and  over-invoic-
 ing  are  minimised  to  the  greatest  ex-
 tent  possible.

 With  these  remarks,  I  support  the
 Bill.

 SHRI  VIRENDRA  AGARWAL
 (Moradabad):  Mr.  Speaker,  Sir,  the
 objectives  of  the  Foreign  Exchange
 Regulation  Bil]  are  laudable,  but  I
 believe  that  the  Bill,  as  it  is,  may  not
 meet  these  national  objectives,  Though
 I  was  not  associated  with  the  Joint
 Committee,  I  feel  that  the  Committee
 has  done  a  good  job. A  large  number

 of  provisions  have  been  included  by
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 which  deterrent  punishments  have
 been  provided  to  the  defaulters,

 Sir,  the  growing  menace  of  black
 market  in  foreign  exchange  musi  be
 checked  and  it  possible,  not  only  to
 conserve  toreign  exchange  but  alsu
 to  augment  tne  resources  which  |  ‘reel
 are  vital  for  our  developing  econumy,
 every  attempt  to  plug  ali  loopholes
 which  result  in  loss  of  foreign  ex-
 change  must  be  made.  Leaxsge  of
 foreign  exchange  and  smuggling  have
 created  enormous  problems  and  tney
 need  to  be  tackled  so  that  they  are
 utilised  for  productive  purposes.  But,
 Sir,  it  is  also  essential  that  the  Gov-
 ernment  and  its  agencies  must  make
 a  thorough  and  deep  study  of  the
 problems,  identify  them  snd  suggest
 such  remedies  which  will  really  solve
 the  problems.  My  friend,  Mr.  Maha-
 jan,  has  just  talked  about  the  sweep-
 ing  powers  which  are  being  vested  in
 the  bureaucracy.  We  ali  know  that
 these  powers  at  times  have  helped  in
 exploitation  of  one’s  office  which  in-
 directly  means  that  the  corruption
 grows  and  grows  at  a  faster  pace.  We
 all  know  that  corruption  is  growing
 and  we  at  times  feel  that  such  Bills
 rather  than  curbing  the  black  market,
 in  fact,  help  the  tendency  for  black-
 marketing  to  grow.  There  is  a  grow-
 ing  concern  that  the  Government's
 action  may  not  help  in  realising  its
 objectives  but  will  surely  prove  to  be
 a  hurdle  for  accelerating  the  pace  ol
 growth  rate.  At  the  moment,  the  na-
 tion,  for  its  industrial  and  technolo-
 gical  progress,  needs  technical
 knowhow  and  foreign  capital.  But
 the  present  policy  is  so  riddled  with
 gical  progress,  needs  technical
 ing  the  inflow  of  foreign  capital  in
 the  country  and  the  outflow  of  foreign
 resources  are  not  likely  to  go  very  far
 to  meet  the  national  objectives.  The
 problems  of  implementation  and  en-
 forcement  of  the  law  will  inevitably
 generate  corrupt  practices  and  un-
 healthy  tendencies.

 13  hrs.
 The  Kaul  Committee  had  estimated

 the  leakage  of  foreign  exchange  at
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 Rs,  240  crores,  while  another  estimat:
 —non-Official  estimate—had  put  this
 at  Rs.  1,000  crores  and  the  committee
 also  had  pointed  out  the  seriousness
 OL  lne  offences  relating  to  foreign  ex-
 cnange  and  the  need  to  effectively
 punish  the  offenders  in  the  interests
 ui  the  suuety.  A  firm  control  and
 elimination  of  this  colossal  plunder  15
 of  inestimable  value  for  strengthening
 our  economy  and  for  giving  relet  tu
 the  poorer  sections  of  our  population.

 While  I  support  the  several  mea-
 sures  which  have  been  included  in
 this  Bill,  उ  would  particularly  iike  to
 draw  the  attention  of  the  Finance
 Minister  in,  respect  of  two  clauses.
 They  are  clause  27  and  clause  32(7).
 The  clause  27  points  out:

 “Without  prejudice  to  the  provi-
 sions  of  clause  (3)  of  sub-section
 (1)  of  Section  19,  no  person  resident
 in  India,  shall,  without  the  previous
 permission  of  the  Central  Govern-
 ment,  associate  himself  with  or
 participate  in  whether  as  promoter
 or  otherwise  any  concern  outside
 India  engaged  in,  or  intending  to
 engage  in  any,  activity  of  a  trading,
 commercial  or  industria]  nature-
 whether  such  concern  ig  a  body
 corporate  or  not.”

 This  clause  seeks  to  restrict  persons
 resident  in  India  from  associating
 themselve  with  or  participating  in,
 whether  as  a  promoter  or  otherwise,
 any  concern  outside  India  engaged  in,
 or  intending  to  engage  in,  sny  activity
 of  a  trading,  commercia)  or  industrial
 nature,  whether  such  concern  is  a
 body  corporate  or  not.  The  expres-
 sion  “associate  himself  with”  in  clause
 27  has  not  been  defined.  Explanation
 at  the  end  of  the  clause  merely  ex-
 cludes  relationship  as  an  employee.
 The  expression  ‘associate’  in  Cham-
 bers  Dictionary  has  been  given,  inter
 alia,  the  following  meanings:

 ‘To  join,  connect,  link;  To  con-
 nect  in  one’s  mind.”

 In  Websters  Dictionary,  the  expres-
 sion  “assuciate”  hag  been  given,  inter

 alia,  the  following  meanings:
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 “To  join  as  a  partner,  friend  or  a

 companion,  to  keep  company  with,
 attend,  to  bring  together  in  any  of
 the  various  ways  (as  in  memory  or
 imagination)”.

 Accordingly,  “associate  himself  with"
 may  have  very  wide  connotation.  It
 msy  include  floating  of  enquiries  ab-
 road  to  explore  avenues  of  export
 bysiness.  It  may  also  include  (ex-
 change  of  communications,  or  even
 conversion  on  the  subject  at  informal
 gatherings.  In  this  view  of  the  mat-
 ter,  no  person  resident  in  India  can
 venture  to  initiate  action  for  promot-
 ing  exports  of  goods  or  technology  or
 services.  Particularly  with  regard  to
 joint  venture  projects  and  quoting  for
 turn-key  projects,  negotiations,  collec-
 tion  of  data,  survey  of  market  poten-
 tial  and  financing  possibilities,  etc.
 have  all  to  be  carried  out  and  expler-
 ed  in  sufficient  detaiy  before  any
 scheme  or  details  can  be  submitted  to
 the  Government.  The  requirements
 of  the  section  are,  therefore,  entirely
 unworkable.  It  is  also  not  under-
 stood  how  any  cemmunication  betwe:n
 a  person  resident  in  India  and  a  party
 abroad  for  exploring  business  possi-
 bilities  can  lead  to  misuse  of  foreign
 exchange.  Thefore,  I  suggest  that  the
 Finance  Minister  should  try  to  bring
 such  a  change  in  this  clause  that  peo-
 ple  should  not  be  debarred  in  initiat-
 ing  negotiations  and  other  things  with
 the  foreign  parties.  This  clause,
 therefore,  needs  to  be  re-worded  as
 under:

 “Without  prejudice  to  the  provi-
 sions  of  clause  (e)  of  sub-section
 (1)  of  Section  19,  no  person  resi-
 dent  in  India  shall,  without  the  pre-
 vious  general  or  special  permission
 of  the  Central  Government....
 Participate  in  the  capital  or  mana-
 gement  of....  any  concern  outside
 India  engaged  in.  or  intendine  to
 engage  in,  any  activity  of  a  trading.
 commercial  or  industrial  nature,
 whether  such  concern  is  a  body
 corporate  or  not.”
 Clause  32(7)  should  also  be  changed

 in  the  following  manner.
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 “No  Airline,  shipping  company, travel  agent  or  other  person  shall
 book  a  passage  for  any  person  resi-
 dent  in  India.  for  foreign  travel
 unless  the  booking  of  such  passage
 has  been  approved  by  the  Reserve
 Bank  on  an  application  made  to  it
 in  this  behalf  in  such  form  and
 containing  such  particulars  as  may be  specified  by  the  Reserve  Bank
 and  signed  by  both  the  person  in-
 tending  to  undertake  such  travel
 and  the  person  intending  to  book
 the  passage.”

 There  are  some  mistakes  in  drafting these  clauses  and  I  feel  these  two
 clauses  as  they  are  drafted  may  not
 serve  the  purpose  for  which  they  are
 meant.  The  drain  vn  foreign  ex-
 change  has  undoubtedly  reached
 scandalous  proportions  and  there  is
 no  kind  of  effective  checks.  While
 the  Government  has  imposed  heavy
 restrictions  in  respect  of  foreign  ex-
 change  regarding  students  and  other:
 who  go  abroad  and  they  are  strainded
 at  times  and  are  required  to
 live  under  shobby  existence,  in  the
 case  of  Ministers  and  political  leaders,
 while  they  go  abroad,  they  are  allow-
 ed  such  unlimited  foreign  exchange.
 it  is  felt  that  there  should  be  some
 rational  and  judicious  distribution  of
 foreign  exchange,  irrespective  of  the
 fact  whether  one  is  a  politician  or
 Minister  or  a  student.

 There  js  also  a  widespread  impres-
 sion  that  the  Ministers  are  allowed
 to  have  their  accounts  in  foreign  ex-
 change  in  foreign  countries.  I  would
 very  much  like  the  Government  to
 find  oyt  which  Minister  in  this
 country  has  got  a  foreign  exchange,
 how  he  has  accumulated  foreign  ex-
 change  in  foreign  countries.

 MR.  SPEAKER:  Also  the  Speaker,
 1  would  very  much  like  to  share  with
 you  if  I  have  got  anything.

 SHRI  VIRENDRA  AGARWAL:
 Another  question  which  I  would  like
 to  present  before  you  is  about  smug-
 dling.  Smuggling  is  another  maior
 problem  and  those  engaged  in  this
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 activity  have  misused  our  foreign
 exchange  regulations,  We  know  that
 Government  have  recemtly  conceded
 that  seaborne  smugglers  bring  a
 soods  worth  Rs,  400  crores  annually from  the  neighbouring  Arab  coun-
 tries.  With  the  meagre  facilities  at
 their  disposal  the  customs  are  not
 equipped  to  counter  these  smugglers
 and  their  massive  operations.  Cus-
 toms  can  fight  the  smugglers  effec-
 tively  if  they  have  a  fleet  of  well
 equipped  high  speed  boats,  a  few
 helicopters  or  hovercrafts  and  an
 efficient  communication  net  work.  A
 tandom  check  shows  that  gold  is  no
 longer  the  main  item  of  smuggling.
 Gold  prices  have  gone  up  in  inter-
 national  market  and  margin  of  prcfit
 has  fallen  very  low.  Synthetic  fibres,
 watches,  liquor,  cigarettes,  blades,
 taperecorders  and  television  sets  are
 the  craze  now.  These  goods  get  their
 way  to  various  depots  in  the  depart-
 ments  where  these  goods  are  being
 sold.

 It  is  true  that  in  the  Bill  it  is  men-
 tioned  that  foreign  capital  can  freely

 participate  upto  40  per  cent  in  a
 concern  here  and  it  will  not  be  treat-
 ed  as  a  capital  of  a  non-resident.  But,
 Sir,  there  is  a  certain  amount  of  scare
 in  foreign  countries  that  India  is  set
 on  the  path  of  regulating  activities  of
 foreign  companies  in  such  a  manner
 as  would  discourage  even  their  legi-
 tilate  activities,  What  is  therefore
 required  is  to  undertake  a  proper
 campaign  that  while  trying  to  bring
 about  a  measure  of  regulations  India
 would  welcome  the  continued  inflow
 of  foreign  capital  in  selected  fields.

 We  note  that  the  prospects  of
 foreign  aid  to-day  are  not  bright
 and  we  also  note  that  the  foreign
 exchange  requirements  are  likely  to
 reach  Rs.  3,000  crores  by  the  end  of
 the  Fifth  Plan.  While  we  can  cer-
 tainly  continue  talking  of  self-
 reliance  and  economic  Swaraj  |  feel
 the  need  of  foreign  exchange  is  likely
 to  grow  and  grow  at  a  faster  pace  and
 we  have  to  see  that  because  of
 foreign  exchange,  the  growth  rate  of

 this  country  should  not  be  allowed  to
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 be}  slowed  down.  Foreign  exchange Is  not  a  fruit  which  is  grown  on  a
 tree  and  can  be  plucked  at  your  will.
 That  is  what  a  nation  must  appre- ciate.

 There  is  a  lurking  fear  in  the  minds
 of  the  people  that  exchange  control
 will  cut  off  the  country  from  the
 test  of  the  world.  The  country’s
 economic  policy  has  sought  to  mim-
 mise  co-operation  with  other  coun-
 tries  under  the  mistaken  belief  of
 economic  independence.  The  new
 control  mechanism  needs  to  be  so
 liberal  and  meaningful  that  it  does
 not  become  restrictive.  This  task
 should  be  looked  upon  as  promotional
 in  character  because  by  playing  a
 Positive  role  in  setting  up  joint
 ventures  abroad,  we  would  not  only
 be  forging  new  economic  and  com-
 mercial  relations  with  the  developing
 countries  but  also  provide  us  an  im-
 portant  instrument  of  export  prome-
 tion.  We,  as  a  nation  must  appre-
 ciate  that  internationalisation  of  pro-
 duction  and  investment,  multi-na-
 tional  companies  commanding  enor-
 mous  resources  financial,  technical
 and  managerial  have  become  an  im-
 portant  source  of  international]  trade.

 The  powers  which  are  granted  in
 this  Bill  to  the  Reserve  Bank,  if
 they  are  employed  in  a  positive  way,
 I  am  sure,  this  Bill  can  do  some-
 thing,  But  we  have  yet  to  see  to
 what  extent  we  really  succeed  in
 checking  the  growing  menace  of
 black  money  in  foreign  exchange.

 MR.  SPEAKER:  Shri  B.  N.  Shas-
 try—not  here.

 Shrimati  Gayatri  Devi—also  not
 here.

 Shri  Madhu  Limaye—He  is  also
 absent.

 Shri  Raja  Kulkarni—I  am  very
 happy  you  are  there.

 SHRI  RAJA  KULEARNI  (Bom-
 bay-North-East):  I  support  the  Bill
 but,  at  the  same  time,  I  feel  that_
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 looking  to  the  gravity  of  the  econo-
 mic  crisis  in  our  country,  the  dose
 which  this  Bill  wants  to  give  by
 regulating  the  dealings  and  transac-
 tions  in  foreign  exchange  should  have
 been  more  stronger.

 The  experience  of  the  last  25  years of  the  working  of  foreign  firms  in
 our  country  has  not  been  fully  put to  thig  test  even  with  this  Bill,
 though,  no  doubt,  a  number  of  bad
 experiences  which  our  country  had,
 are  now  being  utilised  and  regula-
 tions  are  being  brought.  But  the
 gravity  of  the  situation  of  our  eco-
 nomy  both  from  inside  as  well  as
 from  the  international  trade  must  be
 taken  into  account  to  note  the  effec-
 tive  character  of  this  Bill.  What  is
 the  prebent  level  and  the  status  of
 our  foreign  exchange  reserves?  In
 June,  1973  our  country’s  position  in
 Tespect  of  foreign  exchange  reserves
 has  been  Rs.  846  crores.  Now,  it  is
 true  that  it  has  not  been  a  bad  posi-
 tion.  But,  at  the  same  time,  looking
 to  the  burden  now  due  to  rising  im-
 ports  and  the  rise  in  international
 prices  of  industrial  raw  materials
 ‘that  our  country  wants  to  bring,  this
 position  is  not  at  all  satisfactory  and,
 therefore,  a  very  big  effort  needs  to
 to  be  made  to  conserve  foreign  ex-
 change  and  to  prevent  all  leakages
 in  our  export  earnings.  When  the
 Government  ix  making  allocations  in
 the  budget  for  foreign  exchange  this
 year  for  the  various  commodities,  the
 big  imports  that  are  now  pending  are
 the  food  imports  for  which  Govern-
 ment  has  allocated  about  Hs.  560
 crores.

 Similarly,  the  bill  of  crude  imports
 also  has  been  increasing  every  year.
 Four  years  ago,  it  was  hardly
 Rs,  93  crores  which  our  country  was
 paying,  but  now,  the  country  has  to
 pay  about  Rs.  3.50  crores  mainly  be-
 cause  of  the  rise  in  crude  prices.
 Similarly,  more  than  Rs.  100  crores
 are  to  be  allocated  for  the  import  of
 fertilisers.  Besides,  the  country  has
 also  to  make  allocations  for  the  im-
 port  of  important  industria]  raw
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 materials  whose  prices  are  also  going up  by  more  than  10  to  15  per  cent
 in  the  international  markets.  The
 import  bill  for  ferrous  and  non-
 ferrous  metals  which  are  necessary to  keep  our  industries  in  the  priority sector  going,  is  so  huge  that  the  पोर
 between  the  exports  and  imports  has
 been  widening.  Our  country  has
 been  always  having  an  «adverse
 balance  of  trade.  Now,  this  gulf  is
 tcnding  to  become  bigger  this  year.
 I  know  that  we  are  making  the  big-
 gest  efforts  to  increase  our  exports
 and  thereby  reudce  this  gap,  But
 there  will  always  be  limitations  in
 increasing  our  exports.

 We  know  that  the  situation  in  the
 international  currency  ‘market  is  a
 very  uncertain  one,  The  uncertain-
 ties  and  fluctuations  in  the  interna-
 tional  monetary  system  are  affecting
 our  export  earnings,  and  in  fact,  our
 exports  during  the  last  year  or  two
 were  affected  by  this.

 The  gold  convertibility  of  the
 dollar  has  been  suspended  from
 August,  1971.  Our  export  earnings
 were  thereby  affected.  During  1971-
 72,  we  had  hardly  an  increase  of  2
 per  cent  in  our  exports.  No  doubt,
 our  export  earnings  had  gone  up,  and
 this  also  partly  reflects  the  appreciat-
 ed  value  of  the  assets  arising  out  of
 the  change  in  the  exchange  rates.
 Due  to  the  rising  prices  and  due  to
 the  uncertainty  of  the  exchange  rates
 in  the  international  monetary  sys-
 tem,  we  see  only  a  very  limited  scope
 for  increasing  our  export  earnings.

 Therefore,  when  our  country  has  to
 face  such  a  big  capital  bil,  we  have
 to  tighten  our  belt  and  try  to  con-
 serve  foreign  exchange  resources  and
 also  plug  all  the  loopholes  and  lea-
 kages  as  a  result  of  invoice  mranipy-
 lationg  and  other  such  dealings.  2

 Emphasis  hag  been  rightly  laid  on
 the  working  of  the  foreign  companies.
 As  a  result  of  the  experience  gained
 during  the  last  twenty-five  years,
 all  the  loopholes  are  now  being
 plugged.

 क
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 When  the  original  Act  of  1947  was
 passed,  Government  allowed  remit-
 tances  by  a  number  of  foreign  com-
 Panies  through  some  agreements,
 since  it  was  necessary  to  do  so  for
 the  purpose  of  industrialisation  of
 our  country.  In  1952,  Govelrnment
 gave  a  lot  of  concessions  by  way  of
 remittances  in  foreign  exchange  to
 the  foreign  oil  companies  who  set  up
 their  refineries  in  this  country.
 Those  agreements  were  to  last  for  25
 years,  1  would  like  to  know  whe-
 ther  today  our  Government  are  go-
 ing  to  scrap  those  agreements  with
 Burma  Shells  and  Essos  under  which
 concessions  have  been  given  which  go
 contrary  to  the  regulations  under
 this  Bill.  I  would  like  to  know  whe-
 ther  Government  are  going  to  nullify
 these  concessions  under  these  agree-
 ments  or  not.

 Those  agreements  are  still  in  vogue
 and  that  is  a  very  important  point.
 These  multi-national  companies  are
 plundering  and  looting  our  foreign
 exchange  resources  whatever  may  be
 the  provisions  of  the  Foreign  Ex-
 change  Regulation  Act.  We  are  talk-
 ing  about  regulating  deals  of  these
 branches  and  converting  the  trading
 branches  of  foreign  firms  into  Indian
 companies.  We  are  making  a  distinc-
 tion  between  two  types  of  foreign
 firms  those  which  are  acting  as  bran-
 ches  and  those  which  are  in  the
 manufacturing  side.  This  distinction
 is  not  going  to  help  in  our  effort.
 ‘The  RBI  has  said  that  there  are
 about  278  branches  of  foreign  firms
 working  in  this  country.  Some  of
 these  are  in  trading.  Most  of  the  oil
 companies,  Burmah-Shell,  Esso  and
 Caltex  have  branches  in  the  market-
 ing  side  and  they  are  registered  rupee
 controlled  companies  on  the  refinery
 side.  They  are  both.  They  can
 manipulate.  Through  interlocatory
 arrangements.  These  multi-national
 companies  do  not  say  they  are  com~-
 mitting  a  breach  of  law,  but  they  can
 manipulate  their  accounts,  they  can
 conceal  their  earnings.  That  is  what
 they  have  been  doing  during  the  last
 25  years,
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 These  foreign  oil  companies
 whether  they  operate  as  “branches  or
 rupee-controlled  companies  under  the
 Indian  Companies  Act,  they  have
 various  channels  for  draining  away
 our  foreign  exchange.  Take  for
 example,  the  question  of  crude  prices.
 Because  they  are  functioning  as
 subsidiaries,  they  can  manipulate
 crude  prices.  They  were  getting
 discounts  on  posted  prices.  They  are
 given  foreign  exchange  on  posted
 prices—basis  while  discounts  were
 transferred  to  their  international
 parent  companies,  The  discount  was
 credited  in  the  name  of  their  asso-
 ciates  which  ultimately  went  to  the
 international  parent  companies  and
 these  companies  were  only  acting  as
 an  outlet  for  the  crude  of  the  inter-
 national  cartels  in  the  world,

 This  was  going  on  for  15  years.
 Then  some  regulations  or  price  con-
 trol  came  on  crude.  Even  now,  after
 1970,  though  the  whole  situation  has
 undergone  a  change  in  the  interna-
 tional  market.  There  is  no  control
 over  their  transactions  and  invoice
 manipulations.  These  companies,
 whether  they  are  functioning  as
 branches  or  whether  they  are  func-
 tioning  on  the  manufacturing  side  as
 rupee—controlled  companies,  they  are
 still  deceiving  this  country  in  their
 dealings  and  transactions  on  prices.
 They  are  not  showing  at  what  exact
 price  their  associates  are  asking.
 Burma-Shell  and  Esso  both  have
 branches  on  the  marketing  side.
 Both  their  refinery  companies  are
 legally  separate  registered  companies.
 Now  both  of  them  are  not  free  in
 their  dealings.  At  what  rate  crude
 is  procured  or  purchased  actually,  is
 decided  by  their  parent  companies.
 They  refused  to  disclose  informa-
 tion  such  as  at  what  rate  they  are
 getting  the  crude  processed  through
 the  refinery  in  this  country.  These
 methods  help  multinational  compa-
 nies  not  only  to  transfer  profits  from
 one  company  to  another  in  the  same
 country  but  from  one  country  to
 another  country  also.
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 T  have  got  a  lot  of  experience,  as

 to  how  these  international  oil  com-
 panies  have  been  dealing  with  these
 remittances  and  not  only  through  the
 channel  of  prices  and  the  service
 charges  that  they  levy,  but  also
 throuch  other  trading  activities  in
 the  name  of  own  brand.  Only  rTe-
 cently  the  Government  had  to  bring a  ban  on  the  sales  of  some  accesso-
 ties  of  automobilies  by  Burmah  Shell
 and  Esso,  These  companies  were
 making  fabulous  profits  in  their
 brand  names  by  taking  the  products
 manufactured  by  the  Indian  concerns.
 Thely  were  doing  unauthorised  trad-
 ing  by  selling  some  accessories  of
 automobiles.  Even  with  this  Bill,
 how  far  the  Government  will  be  able
 to  take  away  their  profits  from
 unauthorised  trading,  like  automobile
 accessoties  made  by  the  foreign  oil
 companies  like  Burmah-Shell  and
 ESSO,  one  does  not  know.  One  does
 not  know  how  for  the  distinction
 between  authorised  and  ymauthoriscd
 trading  and  their  profits  would  be
 effective.  How  far  this  Bill  will  be
 able  to  control  it  effectively  is  not
 known.

 I  will  give  another  example.  Apart
 from  the  oil  companies,  there  is
 another  company,  an  _  international
 company,  namely,  the  ICI.  The  ICI  is
 engaged  in  manufacturing  and  I
 am  pointing  out  this  instance  to
 show  how  even  in  the  manufacturing,
 there  is  @  necessity  to  force  these
 international  firms  to  convert  them-
 selves  into  Indian  companies  and
 subiect  themselves  to  all  the  regula-
 tions  of  the  Indian  laws.  The  ICT
 has  one  subsidiary  with  A  per  cent
 shareholding  interest  in  the  company
 which  is  registered  in  1961,  known  as
 the  Chemicals  and  Fibres  of  India.
 Tt  is  known  as  एकल  This  CAFT
 has  55  per  cent  ICI  shareholding,  and
 the  TCT  has  got  a  complete  hold  on
 the  insragement  of  this  company.
 This  CAFI  started  production  in  1965.
 It  is  not  a  priority  production.  It  is
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 not  at  all  in  the  list  of  essential
 goods.  Thely  are  polyster  fibre  manu-
 factures.  In  1965  they  started  manu-
 facturing.  In  four  years’  time,  the
 dividend  that  was  paid  by  the  CAFI
 Was  more  than  the  original  share-
 holding  capital  which  was  Rs.  294
 lakhs.  In  the  first  four  years,  by
 dividends,  they  could  recover  not
 only  the  origina]  capital  but  the
 company  gave  to  the  shareholders
 two  additional  bonus  shares  and  ex-
 pended  the  capital.  A  sum  of
 Rs.  2,40,00,000  was  added  to  the
 capital,

 Apart  from  this,  ICI  brought  in-
 fluence  on  the  DGTD's  department
 and  got  expansion.  When  other
 Indian  entrepreneurs  were  not  getting
 licence  for  the  manufacture  of  polys-
 ter  fibre  ICI  got  an  expansion  from
 the  original  capacity  of  2,000  tonnes
 to  4500  tonnes  and  then  to  6,100
 tonnes.  So,  these  are  the  activities
 which  are  going  on  in  the  manu-
 facturing  side  by  the  companies.
 To  these  international  companies  we
 would  like  that  some  strong  doses  are
 given  by  amending  the  present  legis-
 lation.

 MR.  SPEAEER:  The  others  also
 have  got  to  speak,  and  you  should
 not  take  their  time.  Now,  M.  Madhu
 Limaye,  you  have  come  now.
 called  your  name  earlier.

 आओ  मत  लिमये  (बांका)  :  मेरी  गाड़ी
 बहुत  देर  से  आई  ।  मैं  कछ  इन्फार्मेशन टाइप
 कर रहा हं।  मे  आखिर  में  बुलाया  जाते।

 MR.  SPEAKER:  Mr.  Somnath
 Chatterjee,  Members  of  your  party
 have  already  spoken.  We  will  try
 to  adiust  you  somewhere.  Now,
 Shri  Madhu  Limaye,

 at  wa  लिमये  :  अध्यक्ष  महोदय
 मैं  चाहता  था  कि  मुझे  आखिर  में  बलाया
 जाये

 MR.  SPEAKER:  Then,  Shri  Som-
 nath  Chatterjee;  for  a  few  minutes.
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 SHRI  SOMNATH  CHATTERJEE
 (Burdwan):  This  ig  very  important
 Piece  of  legislation,  It  is  well  known
 how  there  are  wide  spread  ma!prac-
 tives  in  the  foreign  exchange  matters
 and  how  there  is  large-scale  drai-
 nage  of  foreign  exchange,  which  is
 estimated  at  anything  between
 Ks.  250  and  Re.  1,000  crores  a  year,

 The  main  purpose  of  any  foreign
 exchange  mjfisure  15  not  only  con-
 servation  of  foreign  exchange  reserv-
 es  but  also  proper  utilisation  of
 foreign  exchange  for  economic  deve-
 lopment  of  the  country,  by  plugging
 loopholes  and  stopping  drainage.  The
 utility  of  any  foreign  exchange  law
 can  only  be  gauged  by  its  impact  on
 the  general  economic  development  of
 the  country.

 13.30  hrs.

 [Mr.  Dpeury-Speaker  in  the  Chair].

 Must  of  the  old  provisions  had
 been  retained  except  one  or  two
 striking  omission  which  I  shall  point
 out  later  on.  Some  new  provisions
 have  been  made  which  apparently
 seem  very  important,  I  use  the
 word  ‘apparently’  designedly.  Some  of
 the  new  provisions  have  been  inele-
 gantly  drafted  besides  it  will  be
 seen  that  some  openings  have  been
 made  for  improper  use  of  the  provi-
 sions  of  such  loopholes  as  are  there
 which  will  make  the  proper  applica-
 tion  of  the  law  completely  infructu-
 ous,

 Previiusly  the  provision  was  that
 no  person  resident  in  India  shall
 without  the  permission  of  the  Reserve
 Bank  of  India  do  any  act  whereby
 the  control  of  any  business  outside)
 India  by  that  resident  would  be  lost.
 If  a  resident  in  India  was  controlling
 some  business  outside  India,  nothing
 should  be  done  by  which  the  Indian
 resident  would  lose  that  control.
 The  word  previously  used  was  ‘con-
 trol’.  That  word  had  a  well  known
 jurisdic  concept.  There  are  various
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 ways  of  controlling  and  one  factor
 is  holding  51  or  50  per  cent.  The
 recent  company  law  amendment  Bill
 has  made  stringent  provisions  to
 make  this  concept  of  contro]  effective
 by  introducing  concepts  of  some
 management  and  group  control,  But
 you  will  be  surprised  that  this  Bill
 makes  a  very  important  deviation
 from  the  old  provision.  Clause  26(3)
 says:  no  persons  resident  in  India
 shall  in  respect  of  any  business  out-
 side  India  whose  non-resident  interest
 is  49  per  cent  or  less  do  any  act
 whereby  non-resident  interest  in  it
 becomes  more  than  49  per  cent.  Even
 when  the  shareholding  interests  was
 less  than  49  per  cent  control  could
 be  there.  The  scope  of  the  previous
 legislation  was  much  wider  but  that
 is  now  sought  to  be  restricted  in
 this  Bill  Control  can  be  exercised
 by  20  per  cent  shareholding,  25  per
 cent  shareholding,  In  Company  law
 we  are  going  to  do  it  at  20  per  cent.
 But  why  is  it  allowed  now  that  a  firm
 could  go  out  of  control  if  the  share-
 holding  resident  interest  is  less  than
 49  per  cent?  Therefore,  to  a  great
 extent  the  stringent  provisions  of  the
 previous  Act  are  being  dome  away
 with  by  introducing  a  provision  like
 clause  26(3).  I  have  given  some
 amendments  but  because  it  was  late
 probably  they  are  not  being  circulat-
 ed.  But  I  do  request  the  minister  to
 look  into  it.

 Clause  26(4)  says:

 ‘Notwithstanding  anything  con-
 tained  in  any  other  law,  no  transfer
 of  an  interest  in  any  business  in  India
 made  by  a  person  resident  outside
 India  to  any  person  also  _  resident
 outside  India  shall  be  valid  unless
 such  transfer  is  confirmed  by  the
 Reserve  Bank....’.

 Mr.  Ganesh  is  very  well  aware  of
 the  recent  instance—I  have  been  ap-
 proaching  him  in  this  matter—of  the
 take-over  of  Metro  Cinema  by  means
 of  transfers  between  an  American  con-
 cern  and  a  Swiss  concern.  The  minis-
 ter  admitted  on  the  floor  of  the  House
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 that  it  is  a  shady  transaction.  The  per-
 sons  trying  to  corner  the  company  are
 speculators  of  an  international  group,
 Even  then  it  was  said  that  the  Foreign
 Exchange  Regulation  Act  did  not  make
 adequate  provision  to  deal  with  such
 a  situation.  But  what  lesson  have  we
 learnt?  We  are  maintaining  here  iden-
 tical  provisions.  In  the  case  of  clause
 26(3)  ह  have  made  it  less  stringent.
 So  far  as  clause  26(4)  is  concerned,
 we  have  got  a  glaring  instance  before
 us.  Litigation  is  going  on  the  Calcut-
 ta  High  Court  and  in  my  own  hum-
 ble  way  I  am  trying  to  stop  the  take-
 over.  But  the  Government  is  a  silent
 spectator.  An  Indian  person  taking
 advantage  of  the  transfer  of  shares
 between  two  foreigners  is  taking  con-
 trol  of  Metro  Cinema  in  Calcutta  by
 means  of  a  power  of  attorney  only
 and  the  Government  here  cannot  dv
 anything!  When  we  are  changing  the
 law  and  supposedly  taking  steps  to
 make  it  more  effective  to  stop  such
 take-overs  through  machinations  ot
 manipulations  in  the  foreign  exchange
 market,  we  do  not  learn  any  lesson
 and  we  do  not  make  any  provision
 whatsoever  to  tackle  such  situations
 when  we  are  having  a  new  bill  on  the
 anvil.  I  again  request  the  minister  to
 look  into  this  Probably  my  amend-
 ment  will  not  come  up....

 MR.  DEPUTY-SPEAKER:  Why  did
 you  not  send  your  amendments  in
 time?

 SHRI  SOMNATH  CHATTERJEE:  I
 agree  I  should  have  done  it  earlier,
 but  sometimes  compelling  reasons  are
 there.

 The  previous  Act  of  1947  did  not
 define  who  was  a  resident  in  India  and
 who  was  not,  For  the  first  time  in  this
 Bill  we  are  trying  to  define  it.  This
 is  a  very  important  concept.  So  far
 it  was  left  to  judicial  determination
 whether  somebody  was  a  resident  in
 India  or  not  according  to  the  facts  of
 a  particular  case.  Now  for  the  first
 time  an  attempt  is  being  made  in  this
 Bill  to  define  it.  Kindly  see  page  3
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 clause  2(p)  (i).  (a)  is  for  taking  up
 employment  outside  India  and  (b)  is
 tor  carrying  on  outside  India  a  busi-
 ness  or  vocation  outside  India.  (c)  is
 very  interesting.  It  says:

 “(c¢)  for  any  other  purpose,  in
 such  circumstances  as  would  indi-
 cate  his  intention  to  stay  outside
 India  for  an  uncertain  period”.

 Now,  what  is  “an  uncertain  period’?
 If  somebody  goes  out  of  India,  makes
 arrangements  to  stay  only  fcr  two
 months  and  during  that  period  he
 enters  into  manipulative  and  specula-
 tive  transactions  in  foreign  exchange,
 is  it  staying  outside  India  for  a  cer-
 tain  period  or  an  uncertain  period?
 He  will  say  “I  have  gone  out  of  India
 only  for  two  months  and  that  was
 not  for  employment,  vocations  or  bu-
 siness  purpose”,  Then,  is  it  covered
 by  clause  (c)  or  not?  In  my  submis-
 sion,  the  term  “uncertain  pericd”  will
 introduce  so  much  uncertainly  that
 the  purpose  of  the  Bill  will  be  frus-
 trated  to  a  very  great  extent.

 With  regard  to  persons  who  will
 be  treated  as  citizens  of  India  or
 residents  of  India,  on  the  top  of  page
 4,  similar  language  has  been  used.
 Suppose  a  person  comes  back  to  India
 and  says  “I  have  came  back  to  stay
 here  only  for  two  months”  and  he  is
 able  to  establish  that  he  will  stay
 here  only  for  two  months.  That  will
 not  be  an  uncertain  period.  Kindly
 consider  the  seriousness  of  it.  A
 foreigner  can  come  here  for  two
 or  three  months  and  he  is  allowed  to
 stay  here  for  that  period,  There  is  no
 question  of  uncertainty  about  it.  He
 will  be  outside  the  scope  of  this  pro-
 vision  and  he  can  do  anything  he
 likes.  That  is  why  I  have  suggested
 that  some  time-limit  should  be  put
 be  it  one  month  or  two  months  or
 whatever  is  desirable  and  proper.
 Otherwise,  the  whole  purpose  of  this
 Bill  will  be  frustrated.

 Kindly  see  the  many  loopholes  that
 have  been  allowed  by  this  Bill.  Clause
 11  says:

 “Where  the  Reserve  Bank  consi-
 ders  it  necessary  or  exnedient  in
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 the  public  interest  so  to  do  in  res-
 pect  of  any  asset  in  India  held  by
 or  accruing  to  or  transferred  to  or
 to  be  transferred  to,  either  a  per-
 son  resident  outside  India  or  a  per-
 son  intending  to  become  resident
 outside  India,  it  may  impose  a  con-
 dition  that  the  said  asset  shall  not
 be  transferred,  assigned,  pledged,
 charged  or  dealt  with  in  any  manner
 whatsoever  except  in  accordance
 with  any  genera]  or  special  permis-
 sion,  which  may  be  granted  condi-
 tionally  or  otherwise  by  the  Reserve
 Bank.”

 It  imposes  an  obligation  on  the  Re-
 serve  Bank  suo  motu  to  make  an
 order  with  regard  to  particular  as-
 sets  in  India.  Therefore,  any  foreigner,
 any  person  can  transfer  any  assets
 to  a  non-resident  ur  a  person  resid-
 ing  outside  India  without  the  permis-
 sion  of  the  Reserve  Bank,  It  is  only
 when  the  Reserve  Bank  comes  te
 know  of  a  particular  transfer  that
 it  tries  to  impose  some  conditions.
 The  initiative  has  to  be  taken  by  the
 Reserve  Bank.  Why  not  make  a  pro-
 vision  that  no  assets  sontemplated  in
 clause  11  can  be  transferred  without
 the  permission  of  the  Reserve  Bank
 so  that  the  Reserve  Bank  will  have
 absolute  control  over  it?  In  that  case,
 if  anybody  bona  fide  wants  to  make
 a  transfer  there  will  be  no  difficulty.
 But  if  any  foreigner  or  non-resident
 wants  to  make  any  transfer  of  any
 asset  he  should  get  the  prior  permis-
 sion  of  the  Reserve  Bank.  Otherwise.
 how  can  the  Reserve  Bark  know  of
 all  the  transfers  taking  place  all  over
 the  country  between  residents  and
 non-residents?  It  is  impossible.  There-
 fore,  it  leaves  us  with  the  impression
 that  these  loopholes  have  been  made
 in  this  Bill  so  that  these  provisions
 can  be  violated  with  impunity  by
 persons  who  are  interested  in  utilis-
 ing  the  foreign  exchange  law,  name-
 ly,  the  business  tycoons,  the  foreign
 tycoons  and  their  collaborators  in  this
 eountry,  for  their  own  purpose.

 Then,  kindly  see  clause  24  It  says:
 “No  person  resident  in  India

 shall,  except  with  the  general  or a
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 special  permission  of  the  Neserve
 Bank,  settle,  or  make  g  gift  of,  any
 property  so  that  a  person  who  at
 the  time  of  the  settlement  oer  the
 making  of  the  gift  is  resident  out-
 side  India,  elsewhere  than  in  the
 territories  notified  in  this  behalf
 by  the  Reserve  Bank,  will  have  an
 interest  in  the  property,  or  exercise
 any  power  for  payment  in  iavour
 of  a  person  who  at  the  time  of  the
 exercise  of  the  power  is  resident
 outside  India,  elsewhere  than  in
 such  notified  territories;”

 So,  without  the  Reserve  Bank's
 permission,  no  person  who  is  a  resi-
 dent  in  India  can  transfer  a  property
 or  settle  a  property  with  a  person
 who  is  resident  outside  India,  But
 kindly  see  the  proviso—it  is  very  ‘ins
 teresting—which  says:

 “Provided  that  any  settlement  or
 gift  made  or  any  power  exercised
 as  aforesaid  without  the  permission
 of  the  Reserve  Bank  shal]  not  be
 invalid  merely  on  the  ground  that
 such  permission  has  not  0४  ob-
 tained.”
 The  substantive  part  of  the  clause

 says  that  no  transfer  shall  be  made
 without  the  Reserve  Bank's  permis-
 sion  and  the  proviso  says,  if  such
 permission  is  not  taken,  it  will  not
 invalidate  the  transaction.  What  sort
 of  application  of  mind  has  been  there
 I  do  not  know,  With  all  respect  10
 all  persons  concerned,  I  think,  these
 are  very  great  lacunae  in  the  Bill
 which  should  be  taken  note  of.

 Again,  kindly  see  clause  25.  This
 is  an  important  provision  which  has
 been  incorporated  in  the  Bill,  name-
 ly,  the  restriction  on  holding  of  im-
 movable  property  outside  India.  No
 person  resident  in  India  can  hold
 property  outside  India.  But  you  see
 the  proviso.  It  says:

 “Provided  that  nothing  in  this
 sub-section  shall  apply  to  the  ac-
 quisition  or  transfer  of  any
 such  immovable  property  by  way  of
 a  lease  for  a  period  not  exceeding
 five  years.”
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 [Shri  Somnath  Chatterjee]
 It  is  very  easy  to  take  advantage  of

 the  proviso,  Anybody  can  have  a
 lease  for  five  years  and,  with  one  day
 gap,  he  can  take  another  Jerse  for
 five  years.  Again,  with  one  day  gap,
 he  can  take  another  lease  for  five
 years,  It  will  be  almost  a  perpetual
 lease.  The  whole  object  is  to  allow
 the  lease  for  five  years  to  be  entered
 into  without  the  Reserve  Bank’s  per-
 mission,  But  that  can  be  bused  =  in
 a  very  simple  manner,  It  does  not
 require  much  ingenuity.  Therefore,
 my  submission  is  that  some  time-
 limit  should  be  imposed,  not  exceed-
 ing  five  years  in  the  efgregate,  or
 the  Reserve  Bank’s  permission
 should  be  taken.  If  the  Reserve  Bank
 in  an  appropriate  case,  feels  that
 the  permission  should  be  granted,  let
 them  take  the  permission,  Why  ao
 you  keep  it  as  a  lease  for  five  years
 and  then  make  it  completely  nuga-
 tory  and  infructuous?  It  will,  defeat
 the  very  purpose  of  the  Act.

 Clause  26  is  the  most
 part  of  the  Bill....

 important

 MR.  DEPUTY-SPEAKER:  I  wish
 you  had  been  the  only  speaker  from
 your  party,  I  could  have  given  you
 more  time,  This  is  the  tragedy.  You
 may  try  to  conclude  now.

 SHRI  SOMNATH  CHATTERJEE:
 Kindly  see  sub-clause  (3)  which  re-
 fers  to  49  per  cent  share-holding.
 Then,  kindly  see  sub-clause  (7)
 which  refers  to  40  per  cent  share-
 holding.  What  is  the  rationale  hehind
 this  differentiation  in  the  percentage
 of  share-holding.  In  one  case,  it  is
 49  per  cent  and,  in  another  case,  it
 is  40  per  cent.  Again,  Explanation  I
 of  clause  7  refers  to  49  per  cent.  I
 am  not  going  into  details.  Other  hon.
 Members  have  submitted  on  that  that
 40  per  cent  or  49  per  cent  is  a  large
 share-holding.  It  is  very  scldom  that
 one  would  find  that  they  have  to
 have  40  or  49  per  cent  share-holding
 to  exercise  control.  They  are  exercis-
 ing  control  with  much  lesser  share-
 holding.  Therefore,  it  shciild  not  have
 exceeded  beyond  25  per  cent  unless
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 our  intention  is  to  surrender  our  very
 valuable  rights  and  interests  to  fore-
 igners.

 I  would  submit  to  the  hon.  Minis-
 ter  to  take  this  into  consideration
 and  reduce  the  percentage  of  share-
 holding.  This  is  a  very  important  as-
 pect,  You  will  see  that  all  foreign
 banking  companies  are  being  exclud-
 ed  from  the  ambit  of  this  Bill.  It
 has  been  pointed  out  how  these  fore-
 ign  banks  are  misusing  their  pogi-
 tion  and  power  that  they  are  hold-
 ing.  They  have  been  establisheq  in
 this  country  long  before  Indepen-
 dence.  Our  Indian  bunks  had  to
 compete  with  them,  After  nationali-
 sation,  no  doubt,  our  Indian  banks
 are  making  progress.  Why  should
 we  leave  foreign  banks  guiside  the
 purview  of  this  Bill?  Why  should
 they  not  have  to  take  permission
 from  the  Reserve  Bank,  apart  from
 the  Banking  Regulations  Act,  for  the
 purpose  of  opening  branches?  We
 have  heard  the  other  day  that  the
 National  and  Grindleys  Bank  are
 paying  a  huge  amount  by  way  of
 consultancy  services  to  the  First  Na-
 tional  City  Bank  of  New  York.  Why
 should  they  be  permitted?  Is  the
 Reserve  Bank  permitting  them?  We
 know  how  the  new  banks  are  opened,
 how  repatriation  of  profits  and  re-
 sources  is  made.  Why  should  they
 be  allowed?

 MR,  DEPUTY-SPEAKER:  That
 point  was  made  by  Shri  Indrajit
 Gupta.  Please  conclude.

 SHRI  SOMNATH  CHATTERJEE:
 I  submit  that  these  very  important
 lacunae  should  be  taken  note  of  and
 attempts  should  be  made  to  rectify
 them.

 SHRI  SHYAM  SUNDER  MOHA-
 PATRA  (Balasore):  The  subject  of
 today  is  very  interesting  inasmuch  as
 it  brings  to  the  fore  of  the  House  the
 very  pivot  of  our  economy.  The  Go-
 vernment  of  India  has  almost  decided
 to  scrap  more  than  Rs,  400  crores  in
 the  implementation  of  various  pro-
 jects  due  to  the  economic  crisis  that
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 we  are  facing  today.  But  unfor-
 tunately  the  loopholes  in  the  matter
 of  conservation  of  foreign  exchange,
 in  the  matter  of  catching  hold  of  the
 racketeers  who  indulge  in  these  ma!-
 practices,  have  brought  loss  to  us  to
 the  tune  of  a  few  thousand  crures  of
 rupees.  Presently,  our  country  will
 be  importing  foodgrains  for  more
 than  Rs.  560  crores.  When  we  are
 faced  with  this,  we  should  pay  more
 and  more  attention  to  conserving  our
 foreign  exchange.

 As  a  student  of  economics,  we  know
 that,  when  the  transfer  of  power  was
 made,  when  the  Britishers  left  India,
 we  had  a  lot  of  foreign  exchange  in
 the  shape  of  Sterling  balances  and
 that  has  dwindled  to  such  an  extent
 that  India  is  new  left  with  nothing.
 Our  endeavour  was  to  support  more
 producers  of  luxury  goods  so  much
 so  the  foreign  capitalists  and  big  busi-
 ness  houses  in  foreign  countries
 found  a  virgin  soil  in  our  country.

 Foreign  companies  which  are
 operating  in  India  have  made  enorm-
 ous  profits;  I  would  just  read  out  a
 few  figures  to  show  the  extent:
 Beecham  (India)  Ltd.  earned  Rs,  5.86
 lakhs,  Colgate  Palmolive  (India)  Pvt.
 Ltd,  Rs.  26.16  lakhs,  Ciba  (India)
 Ltd,  Rs.  19.93  lakhs,  Burroughta  Wel-
 come  and  Co.  Rs.  7.51  lakhs,  Glaxo
 Laboratories  Rs.  62.20  lakhs,  Hindus-
 tan  Lever  Rs,  129.23  lakhs,  Britannia
 Biscuit  Rs.  12.03  lakhs.  Coca  Cola
 Export  Corporation  Rs.  43.83  lakhs,
 India  Tobacco  Co,  Rs,  143.61  lakhs,
 Gramphone  Co.  of  India  Ltd.  Rs.  5.07
 lakhs,  Swedish  Match  Co,  Rs,  23.99
 lakhs.  I  can  read  out  a  lot  more.  It
 is  just  to  bring  the  point  that  these
 are  the  foreign  companies  which  are
 earning  huge  profits  and  are  repat-
 riating  huge  sums  to  their  countries.

 The  drain  of  foreign  exchange  15
 not  only  limited  to  profits,  dividends
 and  royalties,  but  we  also  willingly
 pay  huge  sums  for  use  of  foreign
 trade  names.  I  do  not  know  what  15
 the  attraction  involved  in  foreign
 trade  names.  In  India  we  have  Tata
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 Mercedez  trucks.  There  has  been  no
 less  attraction  for  Tata  trucks  as  far
 as  buyers  are  concerned.  We  had
 Vespa  scooters  before,  but  now  we
 have  Bajaj  scooters.  And  I  do  not
 thick  that  there  has  been  any  lack  of
 attraction  for  Bajaj  scooters.

 Why  should  we  pay  huge  sums  for
 these  foreign  trade  marks?  The  de-
 vices  to  siphon  off  India’s  foreign  ex-
 change  include  accounting  fictions
 like  pro-rata  sharing  of  head  office
 and  administrative  office  expenses.
 While  the  Income-iux  Department
 marcilessly  checks  each  item  of  ex-
 penditure  by  Indian  firms  it  allows
 national  expenditure  like  H.O.  and
 A.O.  contributions  in  foreign  ex-
 change  where  Indian  Branches  of
 foreign  companies  are  cor.cerned.

 All  remittances  are  not  directly
 made  with  the  consent  of  Reserve
 Bank  of  India.  Methods  and  techni-
 ques  employed  to  increase  the  re-
 mittances  in  foreign  exchange  have
 not  yet  been  carefully  investigated.
 Such  a  study  of  foreign  exchange
 transactions  is  bound  to  reveal  the
 colossal  nature  of  the  exodus  of
 precious  foreign  exchange  through
 dubious  means.

 Sir,  we  know  of  the  much  talked
 about  underinvoicing  and  overinvoic-
 ing.  Sometimes  we  come  across  some
 such  things.  And  big  foreign  houses
 have  also  been  hauled  up.  And  there
 has  been  a  search  by  the  CID.  We
 do  not  know  what  happened  there-
 after,  But,  it  is  a  fact  that  this
 underinveicing  and  overinvoicing  has
 eaten  up  the  very  nerve  of  our  eco-
 nomy.  In  the  Joint  Committee  on
 the  Foreign  Exchange  Regulations
 Bill,  there  is  a  very  interesting  dia-
 logue  between  one  of  the  biggest
 tycoons—Shri  Babubhai  Chinai—and
 our  Additional  Secretary  in  the  Min-
 istry  of  Foreign  Trade.  This  ig  what
 Shri  Chinai  says:

 MR.  DEPUTY-SPEAKER:  Are  you
 quoting  from  the  Rajya  Sabha
 proceedings?
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 SHRI  SHYAM  SUNDER  MOHA-
 PATRA:  I  am  _  quoting  from  the
 evidence  before  the  Select  Committee.

 “Shri  Babubhai  M.  Chinai,  M.P.:
 Is  the  Ministry  of  Foreign  Trade
 aware  that  there  are  some  Branches
 of  Foreign  Companies  who  under-
 invoice  imports  also  and  thus  get
 large  imports  and  adjust  the  diffe-
 rence  under  the  Head  Office  and
 Administrative  Office  Expenses  and
 whether  this  practice  adversely
 affects  genuine  Indian  importers?

 “Shri  क  T.  Shah,  Additional
 Secretary,  Ministry  of  Foreign
 Trade:  We  have  not  had  occasions
 to  study  the  behaviour  of  any  group.
 In  other  words,  we  have  not  made
 any  study,  whether  who  indulges  in
 under  invoicing  etc.”

 Sir,  those  are  items  pertaining  to
 foreign  exchange.  Our  dynamic
 Minister  is  here;  our  progressive
 Minister  is  here  who  is  committed  to
 socialism.  He  must  gear  up  the
 department  to  see  that  there  is  no
 lacuna  in  the  Bill  or  loophole  by  which
 these  traders.

 MR.  DEPUTY-SPEAKER:  You
 make  your  suggestions  in  what  way
 that  should  be  done.

 SHRI  SHYAM  SUNDER  MOHA-
 PATRA:  I  say  these  loopoles  some-
 how  or  other  should  be  checked.

 MR.  DEPUTY-SPEAKER:
 way?

 In  what

 SHRI  SHYAM  SUNDER  MOHA-
 PATRA:  This  leakage  is  estimated
 to  be  the  order  of  Rs.  240  crores  each
 year.  Even  when  the  law  is  enacted
 and  enforced,  remittances  under
 various  genuine  and  cooked  up  heads
 like  royalties,  capitalised  value  of
 trade  marks  technical  fees,  head  office
 and  administrative  office  expenses  will
 continue.  The  fact  that  no  company
 wise  records  of  remittances  are  kept
 adds  to  the  cor.fusion  which  only
 helps  foreign  companies  operating  in
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 India  and  deprives  us  of  crores  of
 rupees  in  foreign  exchange  every  year.
 All  this  calls  for  a  new  look  on  the
 part  of  Reserve  Bank  of  India.  It
 must  have  a  new  look  as  to  how  to
 check  al]  these  things.  I  would  sub-
 mit  that  a  policy  in  regard  to  the
 maximum  levels  of  repatriation  must
 be  laid  down.  Foreign  companies
 should  not  be  allowed  to  remit  more
 than  10  per  cent  of  the  capital  invested
 in  India.  This  should  cover  all  heads
 under  which  remittances  are  per-
 mitted.  Secondly,  I  suggest  that  the
 foreign  companies  should  not  be
 allowed  to  expand  their  activities  in
 the  field  of  consumer  goods  and  stifle
 Indian  companies.  My  third  poont  is
 this.  Marketing  of  goods  in  foreign
 brand  name  should  be  stopped.  The
 companies  using  the  foreign  brand
 names  should  be  compelled  to  drop
 these  names  when  their  agreements
 are  due  for  renewal.  Now  I  shall  take
 two  more  minutes.

 I  put  a  few  questions  during  the
 last  three  or  four  months  about  one
 Mr.  Kalyan  Kumar  Bosu  who  is  well
 known  as  a  racketeer  in  India,  The
 answer  given  to  me  is  this  that  in-
 vestigation  by  the  Directorate  of
 Enforcement  has  not  been  completed.
 Whenever  a  question  is  asked  about
 Shri  Kalyan  Kumar  the  reply  given
 is  that  the  case  has  not  yet  been  com-
 pleted.  Month  after  month  this  is
 the  type  of  reply  that  I  am  getting.
 When  the  investigation  has  not  been
 completed,  how  long  the  Directorate
 of  Enforcement  can  go  on  should  also
 be  told  to  us.  How,  he  says  that  it
 would  be  done  quickly.

 Now  another  question  that  I  want
 to  put  before  the  Minister  is  this,  A
 lot  of  curiosity  has  been  raised  in
 the  people  of  India  who  this  Bosu
 is.  He  suddenly  came  to  the  notice
 of  the  people.  He  has  bought  Shaw
 Wallace  &  Co.  worth  Rs.  4  crores.  I
 do  not  know  whether  he  is  a  benami-
 dar  or  a  real  purchaser.  This  ques-
 tion  has  to  be  solved  quickly  because,
 in  his  letter  to  the  Prime  Minister  as
 also  to  Members  of  Parliament,  he  is
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 creating  an  impression  that  he  has
 come  to  India  with  huge  sums  of
 money  to  give  employment.

 14  hrs.

 MR,  DEPUTY-SPEAKER:  It  is  a
 separate  question.  You  may  say  how
 this  Bill  ought  to  take  care  of  cases
 like  that.  That  would  be  better.

 SHRI  SHYAM  SUNDER  MOHA-
 PATRA:  I  have  put  it  before  the
 Minister.

 SHRI  P,  G.  MAVALANKAR
 (Ahmedabad):  Sir,  I  would  like  to
 make  a  submission.  I  am  glad  that
 the  hon.  Finance  Minister  has  just
 arrived.  This  is  an  important  Bill.
 As  a  matter  of  fact,  I  find  that  even
 after  the  lunch  hour  is  over,  not  even
 50  Members  are  present  in  the  House.
 I  am  not  saying  only  about  Govern-
 ment  and  members  of  the  ruling  party,
 I  am  saying  even  about  other  parties.
 They  must  remain  present  also.

 MR.  DEPUTY-SPEAK7R:  What  is
 the  point?

 SHRI  P.  ७.  MAVALANKAR:  There
 is  no  quorum.

 MR,  DEPUTY-SPEAKAR:  Let  the
 quorum  bell  be  rung.—

 Yes,  now  there  is  quorum.  Shri
 Madhu  Limaye.

 ओ  मधु  लिमभे  (बांका)  :  मेरी  राय  में  यह
 जो  विदेशी  मुद्रा  को  नियमित  करने  के विधेयक
 को  मंत्री  महोदय  लाए  हैं  यह  अपूर  ह.  अधूरा
 है।  मैं  समझता  चुकी  एक  व्यापक  विधेयक
 सदन  के  सामने  उनको  रखना  चाहिए  था  ।
 हमारे  देश  कोआजादहुए  26  साल  हो  गए
 हैं  और  इन  26  सानों से  हम  सुनते  आ  रहें
 हैं  कि  विश्व  के  औद्योगिक  देश  अविकसित
 राष्ट्रों की  मदद  कर  रहें  2  |  लेकिन एक
 फांसीसी  लेखक  ने  अपनी  किताब  में  यह  सिद्ध
 किया  है  कि  पिछले  26  वर्षों  में  उत्तर  गोलों
 के  उत्तरी  हिस्से  में  रहने  वाले  जो  देश  हैं,
 अमरीका  से  जापान  तक  उन्होने  अविकसित
 1697  LS—9.
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 देशों  को  मदद  करने  के  बजाय  अविकसित
 देगों  ने  पिछने  26  सानों  में  इन  विकसित
 देशी  की  मदद  की  है।  यान  हमारी  सम्पत्ति
 इन  देशों  में  चली  जा  रही  है।  निशांत  व्यापार
 में  अविकृति  देख  बड़े  पैमाने  पर  कच्चा  माल
 भेजते  हैं,  आइवरी  आईएमएस  भेजन  हैं  और

 उस  में  हम  नोर्से  नाने  हैं।  वाह नर्से जो
 मान  आता  हूँ  उसके  दाम  वे  मनमाने  ढंग  से
 बढ़ाते  हैं  क्योंकि  गक्तिशानी  कॉरपोरशन  है.
 शक्तिशाली देश  हैं।  उस  में  हमारा  शोषण
 होता  है  |  अविजित  देशों  के  जो  अन्तर्गत  के
 संवर्ग  है  उनकफायरा  उठा  कर  उनको  वे  कसे
 हथियार  बेचने  हैं  जो  जंक  है,  जो  फेंकने
 लायक  हैं।  जैसे  ईरान को  दिए  गए  हैं।  वियत-
 नाम  की  लड़ाई  के  याद  अमरीका  को  इन
 हथियारों  की  जरुरत  नहीं  गह  जाएँ  थी,  इनका
 उसको  कोई  इस्तेमान  नहीं  कन्ना  था,
 उनको  इरान  अच्छा  सिन लगया  और  उसको

 उन्होंने  बेचना  शुरू  कर  दिया  ।  पहले  दो
 महायुद्धों  के  बीच  में  हथियारो  का  व्यापार  करने
 वाली  कम्पनियों  के  बारे  में  और  पूंजीपतियों
 के  बारे  में  एक  शब्द  का  अयोग  किया  जाता
 था  मर्चेट  आफ  डैथ  ।  आजकल  पूंजीयति
 नहीं  है  :  अब  सरकारें स्वंय  हथियारों का
 व्यापार करके  पमरचॉटस  आफ  डैथ  बन  गण  हैं।
 चौथा  शोषण  का  तरीका  यह  है  कि  अविकसित

 देशों  में  विकसित  देशों  ने  जो  पूंजी  लगाई  है,
 जो  शाखायें  खोली  है  उनकी  मार्फत  बहुत
 बड़े  पैमाने  पर  क्या  लेटिन  अमरीका  और  क्या
 अफरीका  और  क्या  एशिया  से  बड़ी  रकमें
 औद्योगिक देशों  में  चली  जा  रहीं  हैं  1  पांचवा
 शोषण  यह  है  कि  हम  लोग  वैज्ञानिक  को  तैयार
 करने  के  लिए,  इंजीनियरों  को  तथा  डाक्टरों
 आदि  को  तैयार  करने  के  लिए.  करोड़ों  रुपया
 खर्च  करते  हैं  और  पड़ने  लिखने  के  बाद
 चूंकि  हमारी  अर्थ  व्यवस्था  में  कोई  गतिशीलता
 नहीं  है.  विकास  की  शक्ति  महीं  है.  इन  लोगों
 का  इस्तेमाल  हम  लोग  नहीं  कर  पा  रहें  हैं  1
 बड़ी  मात्रा  में  इनके  प्रशिक्षण पर  खर्चा हम
 लोग  कार  रहें  है  और  वे  बाहर  जा  रहें  है  t
 क्या  मंत्री  महोदय  इन्कार  करेगे  कि  इंग्लैंड
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 की  जो  हैल्थ  सिंबल  ४  क्या  यह  भारतीय
 और  पाकिस्तानी  डाक्टरों के  ऊपर  नहीं  चल
 रही  है?  क्या  इनको  प्रशिक्षण  प्रदान  करने

 का  काम  हम  लोगों  ने  नहीं  किया  है?  इसा
 तरह  और  भी  बढत  से  तरीको ंसे  अविकसित
 देशों  का  शोषण  क्या  जा  रहा  #1  हम
 लोग  आशा  करते  थे  कि  जिस  देश  में  स्वदेशी
 का  नारा  दिया  आजादी  के  आद  वह  देश  स्वदेशी
 उद्योगों  को  प्रोत्साहन  देने के  लिए  और  विदेशी

 कम्पनियों  के  द्धारा  जो  लूट  की  जा  रही  है  उसके
 ऊपर  प्रतिबन्ध  लगाने  के  लिए  कोई  समुचित
 कार्थिक  बनाएगा  ।  लेकिन  अफसोस  की
 बात  है  कि  26  साल  के  वाद  भी  इस  तरह  का
 सरकार  के  पास  कोई  कार्य कम  नहीं  है।

 पिछले  स-ताह  मैंने  दो  प्रश्न  वित्त
 मंदी  जी  से  किए  थे  ।  लेकिन  कुछ  आप
 अध्यक्ष  महोदय,  हम  लोगों  को  संरक्षण
 भी  इंगे  ?  सवाल  एक  पूछा  जाता  है  और

 जबाव  दूसरा  ही  दिया  जाता  है  ।  इस में
 बड़ी  चालकी  नौकरशाही  की  रहती है
 मंत्रियों  को  फुर्सत  कहां  है  हमारे  प्रश्न  को

 पहने  की  ?  आज  नौकरशाही  के  सामने

 मंत्री  विल्कुल  शुन्य,  जीरो  बन  गए  हैं।  उनकी
 विषयों  पर  ५कड़  नहीं  है।  उनके  पास  समय  नहीं
 है।  इसके  चलते  ये  नौकरशाह उनको  घुमाते
 हैंऔर  ये  घुम  र  हैं.  चक्कर  काट  रहे  ।
 मेरा  सवाल  कफा  था  ?  सवाल यह  था  कि:

 “Whether  Government  have  con-
 sidered  that  these  experts  in  terms
 of  fiscal  resources  plus  funds  re-
 patriated  to  the  tune  of  80  per  cent
 constitute  a  drain  on  the  country?”

 मैंने  डेन  आन  दी  कंट्री  कहा,  डेन  आन  फोरन
 एक्सचेंज  रिसोर्सिस  नहीं  कहा  |  आफ  फर्क
 समझते हैं  ही  उसका  |
 लेकिन  जवाव  क्या  आता  है  इनका  ?

 “The  question  of  drain  of  foreign
 exchange  does  not  arise  35  this
 would  result  in  a  net  foreign  ex-
 ch  coge”  income  of  20  per  cent  of
 export  earnings  after  remittances
 on  all  accounts  (imports,  profits,
 expenses).”
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 इसका  मतलब  यह  है  कि  उत्तर  देने  वाला
 व्यक्ति  मेरे  प्रश्न  को  ही  नहीं  समझा  या  बढेत
 अच्छी  तरह  समझा  और  इसलिए  उन्होंने
 उसको  छिपाने  का  अयास  किया  |  कडी का
 यह  मतलब  था  कि  जैसे  कोका  कोला  है.  आप
 उनको  तीन  किस्म  के  लाइसेंस  इस  वक्त  दे  रहे
 हँ।  बुर्ज  लाइसैंस तो  आप  सब  को  देते हैं
 और  आपकी  यह  नीति  है  कि  धीरे  धीरे  यूजर्स
 लाइसैंस की  रकम  कम  कर  दी  जाए 1  फिर

 आप  पहले  प्रोत्साहन  देते  थे  निर्यात  व्यापार  को।
 लेकिनडालर  के  अवमूल्यन  के  बाद  आपने
 नई  नीति  अपनाई  और  आप  पोर्ट
 रिपजेनिश्भेट  लाईसेंस  देने  लगे  और

 कोका  कोला  कम्पनी को  आप  एड  हाक
 लाइसेंस दे  रहे  हैं।  यानी  जब  रिप्लेनिशमट
 लाइसेंस  कम  कर  दिया  गया,  साढ़े
 चार  प्रतिशत  नक  लाया  गया,  तो  श्री

 सुब्रहमण्यम ने  इम  सदन  में  कहा  कि  सात  लाघव

 रुपये  का  एड  हाक  लाइसेंस हम  ने  कोका  कोला
 एक्सपोर्ट  कार पोरें गन  को  दे  दिया  है  1  मतलब
 यह  है  कि  सदस्यों  के  दबाव  से  सरकार  एक
 सही  निर्णय  करनी  है  और  मेम्बरों  को  आश्वस्त
 करती  है  कि  हमने  आप  की  बात  को  मान  लिया
 है,  रिप्लेनिगमट लाइसेंस  की  बीच  प्रतिशत
 से  घटा  कर  सारे  चार  प्रतिशत  कर  दिया  है
 और  बीच  में  वह  ऐड  हाक  लाइसेंस  दे  ती  देते।

 जयपुर  से  लोटने  के  बाद  मेरा  सारा  समय

 इस  द्  वुक  का  अध्ययन  करने  में  चला  गया  1

 मैं  ने  देखा  कि  इंजीनिरिंग  इंडस्ट्री  में  जो  डीजी
 इज  और  कन सन् टिंग  फ़्म्जं  है,  उन  के  अलावा
 सरकार  ने  ऑर  किसी  को  भी  एड  हाक  सार-
 सेंस  नहीं  दिया  ।  खालो  कोका  कोला  कम्पनी

 उस  की  लाडली  वन  गई  है  |  उस  को वह
 एड  हाक  लाइसेंस देती  है  a  इस  तरह  वह़
 सदस्यों  के  साथ  धोखा  धड़ी  करती  है।  व्या
 मंत्री  महोदय  अपने  जबाव  में  इस  का  कोई
 स्पप्टीकरण  करेग े?

 मैं  आप  का  ध्यान अपने  दूसरे  शन  को
 और  दिलाना  चाहता  हू.  जिस  में  मैं  ने  (वि:

 मदों  में  जो  विदेशी  मुद्दा  बाहर  भेजी  जाती है
 उस  के  बारे  में  जानकारी  चाही  ।  1  न
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 उन्होने  हम  को  जानकारी  दी  है  काहे  के  बारे  में,
 आफ़िस:  डिविडेड्स  ।  टेक्निकल  नौ-

 पेंसिल  1  लेकिन  उन  कम्पनियों  के  इन  के  अलावा
 विदेशी  मुद्रा  बाहर  भेजने  के  पचासों  तरीके

 अपनाये  हैं।  उन  के  बारे  में  मंत्री  महोदय
 ने  कोई  जानकारी  नही  दी  ।  अगर  एक  भी
 डालर,  या  विदेशी  मुद्रा  इस  देश  से  बाहर
 जायेगी,  तो  रिजर्व  बैंक  के  पास  उस  की  इत्तिला
 होनी  चाहिए  ।  तो  फिर  मंत्री  महोदय  की
 और  से  यह  जबाव  कैसे  आता  है?
 इस  का  क्या  मतलब  है  ?  तो  'रिजर्व  बैंक
 क्या कर  रहा  है?  मेरी  राय  में  यहां  से  जितनी
 विदेशी  मुद्रा  किसी  भी  नाम  पर  बाहर  जाये,
 उस  की  इत्तिला  रिजर्व  अंक  को  होनी  चाहिए  1

 तो  रिजव  बैंक  के  पास  यह  इत्तिला  क्यों  नहीं
 ह”  सरकार  के  पास  क्यों  नहीं  है  ?  सरकार
 हम  को  यह  इत्तिला  क्यों  नहीं  दे  रही  है?

 इस  विधेयक  में  वहुत  से  विषय  हैं  ।

 एक  बात  के  बारे  में  मैं  मंत्री  महोदय  को  जरुर
 धन्यवाद  देना  चाहता  हू  कि  ब्रांड  नेम्ज  के

 बारे  में  मेरा  जो  संशोधन  था,  उस  को  उन्होंने
 मन्जूर  किया  ।  लेकिन  जब  इस  संशोधन  के
 बा  में मंत्री  महोदय  से  मैं  ने  बात  किलो
 उन्होंने  तीन  अफसरों  को  ला  कर  बिठाया  था  1
 और  उन  लोगों  का  जो  रवैया  रहां,  कसे  मंत्री
 महोदय  इस  बात  को  बर्दास्त  करते  हैं
 भेरी  समझ  नहीं  आता  ।  अगर  मैं उन  की

 जगह  पर  होता,  तो  पहले  तो  मैं  उन  को  निकाल
 कर  बाहर  करता  |  (व्यवधान)  कसे  व्यवहार
 करना  है,  उन  को  उस  का  कोई  तरीका  नहीं
 है।  एक  दलील  भी  वे  मेरे  संशोधन  के  विपक्ष
 में  नहीं  दे  सके  ।  अन्त  में  वित्त  मंत्री  को  भी

 आनना  पड़ा  और  उन्होंने  कहा  कि  मैं  इस  पर
 विचार  करूंगा  |
 पाछ  MINISTER  OF  FINANCE

 (SHRI  YESHWANTRAO  CHAVAN):
 ‘May  I  say  a  word  about  it?  I  think
 ‘it  is  very  unfair  on  the  part  of  the
 ‘hon,  Member  to  say  this.  In  this  case,
 tthe  hon.  Member  had  asked  for  an
 ‘appointment,  and  when  he  came  to  see
 me,  some  officials  of  the  Ministry  were
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 with  me,  and  I  asked  the  hon.  Member
 ‘Would  you  mind  if  the  officers  sit
 here”,  The  hon.  Member  in  fact
 shook  hands  with  them.

 (व्यवधान)  माननीय  सदस्य  ने  कहा
 में  उन  को  बाहर  निकाल  देता  t

 1  am  not  such  an  immodest  person.
 If  he  had  objection  to  their  presence,
 he  could  have  said  so.

 ओ  बु  लिमये  :  अफसरों से  मिलने  में
 मुझे  कोई  एतराज़  नहीं  है  -  उन  के  रहने
 पर  मुझे  कोई  एतराज  नहीं  है।  लेकिन  जिंस
 ढंग  से  तर्क  तक  करने  के  बजाय  झड़प
 डालते  हैं-

 SHRI  YESHWANTRAO  CHAVAN;
 This  is  interpreting  things  in  a  way
 which  affects  the  mutual  relationship,
 After  all,  both  of  us  are  Members  of
 this  House.

 ओ  सब  लिमये  :  जिस  ढंग  से  प्रशासन

 का  नियंत्रण  खत्म  होता  जा  रहा  है.  उस  के  बारे

 में  मैं  ध्यान  दिलाना चाहता  हू  |  (व्यवधान)
 MR.  DEPUTY-SPEAKER:  I  think

 that  when  we  fight  over  here,  let  us
 fight  on  a  certain  plane,  and  not  drag
 in  these  officers  here.  Why  should
 they  be  dragged  in  here?

 a  मधु  लिमये  :  मैं  ने  किसी  का  नाम
 नहीं  लिया  ।  मैं  तो  साधारण  दृष्टिकोण  की

 वात  कर  रहा  ह  t  यह  सिद्धान्त  का  विषय
 है।  (व्यवधान)

 MR,  DEPUTY-SPEAKER:  Order,
 please.  I  am  on  my  legs.  It  is  for  the
 Government  to  take  care  of  its  officers.

 आओ  मनु  लिमये:  नहीं  1  यह  पार्लियामेंट
 का  भी  काम  है।  (व्यवधान)

 MR.  DEPUTY-SPEAKER:  I  may
 tell  Shri  Limaye  that  I  shall  not  per-
 mit  any  government  officer  being
 eleyated  into  a  subject  of  controversy
 in  this  House.  It  is  for  the  Minister
 to  take  care  of  them,  I  do  not  think
 that  it  is  proper  to  drag  in  the  officers,
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 (Mr  Deputy-Speaker]

 (Interruptions)  Order,  please.  If  he
 thinks  that  this  House  will  be  brought
 fo  that  level  that  we  shall  discuss...

 शी  सब  लिमये:  मैं  ने  किसी  का  नाम

 नहीं  गया  है  ।  मैं  अपनी  मर्यादा  में  बोल  रहा
 ह्  |  (व्यथा)

 MR.  DEPUTY-SPEAKER:  Order
 please.  You  can  ensure  the
 Government,  but  It  hink  we  are  do-
 ing  an  injustice  to  this  House  if  we
 drag  in  officers  as  subjects  of  contro-
 versy....

 SHRI  MADHU  LIMAYE:  **

 MR.  DEPUTY-SPEAKER:
 will  not  go  on  record.

 That

 It  is  for  the  Government  to  disci-
 pline  its  own  officers....

 SHRI  MADHU  LIMAYE:**

 MR.  DEPUTY-SPEAKER:
 will  not  go  on  record,

 This

 It  is  for  Government  to  take  care
 of  and  discipline  its  own  officers,

 SHRI  MADHU  LIMAYE:  I  do  not
 agree,

 MR.  DEPUTY-SPEAKER:  If  the
 Government  cannot  discipline  its  own
 Officers,  there  should  be  some  other
 way  of  dealing  with  the  Govern-
 ment.

 SHRI  MADHU  LIMAYE:  What
 rule  are  you  going  by?  You  are  ex-
 ceeding  your  authority.

 MR.  DEPUTY-SPEAKER:  It  is  for
 the  dignity  of  this  House....

 SHRI
 dignity?

 MADHU  LIMAYE:  What

 MR.  DEPUTY-SPEAKER:  I  am
 tryifg  to  uphold  the  dignity  of  this
 House  and  I  say  again  that  no  officer
 should  be  elevated  to  the  position  of
 becoming  a  subject  of  discussion  in
 this  House.
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 (Manjeri):  Under  what  rule  are  you
 saying  this?

 att  wa  लिमये:  मैं  ने  कमी  का
 नाम  नहीं  लिया  है।  मैं  अपनी  मर्यादा  के  अन्दर
 काम  रिहा  हूं।  आप  अजी  मर्यादा  के  अन्दर
 काम  कीजिये  ।

 SHRI  VAYALAR  RAVI  (Chirayvi-
 kil):  On  a  point  of  order.

 MR.  DEPUTY-SPEAKER:  Let  him
 goon.  There  is  no  point  of  order.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Ausgram):  Are  the  officers
 above  Parliament?

 MR.  DEPUTY-SPEAKER:  Order
 please.  I  would  like  the  members  to
 understand  English,  I  am  not  so
 good  in  English.  I  have  used  the
 word  ‘elevation’.

 AN  HON,  MEMBER:  What  does  it
 mean

 MR.  DEPUTY-SPEAKER:
 sult  the  dictionary.

 SHRI  BISWANARAYAN  SHASTRI
 (Lakhimpur):  On  a  point  of  order

 pertaining  to....

 Con-

 MR.  DEPUTY-SPEAKER:  This  is
 disposed  of.  The  hon,  member  can
 go  on.

 आओ  अबू  लिमये:  उपाध्यक्ष  महोदय,  मैं

 कह  रहा  था  कि  जो  संशोधन  मैं  ने  रखा  था,
 उस  के  बारे  में  एक  भी  दलील  ये  अफसर  लोग
 नहीं दे  सके  ।  मैं  जानता  हुं  कि  अगर  मेरी  गलती
 है,  तो  वे  बतायें  ।  लेकिन  विना  दलील  दिये
 हठ  करना कि  नहीं,  हमारी वात  सही  है,  इस
 को  मैं  तर्क  नहीं  समझता  हूं  7  यह  बहस  नहीं  है।
 लेकिन,  जैसा  कि  मैं  ने  कहा  है.  मुझ  खुशी है
 कि  मंत्री  महोदय  ने  इस  संशोधन को  मान
 लिया।

 *यह  संशोधन  रखने  का  कारण  क्या  है?
 आज  हमारे  देश  में  कई  विदेशी  कम्पनियों  की

 **Not  recorded,
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 शाखायें  हैं  और  इन  शाखाओं  ने  अपना  प्रभाव

 बहुत  अधिक  जमाया  है  ।  जैसे,  कालगेट-
 पामोलिव  ने  डेढ़  लाख  रुपये  की  पूंजी  लगा  कर
 गत  साल  58  लाख  रुपया  मुनाफ़ा  कमाया  है।
 क्या  हो  रहा  है?  हिन्दुस्तान  में  जितनी
 देशी  कम्पनियां  है.  उन  को  ये  सीधे

 तो  स्वाहा नहीं  कर  सकतीं  ।  इस  लिए  वे  उन
 कम्पनियों  की  उत्पादन-शक्ति,  कैपेसिटी,  का
 इस्तेमाल अपना  माल  बनाने  के  लिए  कर  रही
 है।  कोलगेट  पामोलिव  का  साबुन,  शर्म  की

 वात  है  कि  टाटा  आयल  कम्पनी  तैयार  करती
 हैं।  टाटा  जैसा  उद्योग  कोलगेट  पामओलिव

 कम्पनी  का  साबुन  तैयार  करता  है  ।  इंडियन
 दुबको  कम्पनी  बड़ो  मल्टी  नेशनल  कम्पनी  की
 शाखा  है,  सबसिडिरी  कम्पनी  है  या  जी  भी

 कहिए,  वह  व्या  करती  है  ?  आज  भारत
 में  जितनी  भी  भारतीय  सिगरेट  कम्पनियां  हैं,
 एक  या  दो  को  छोड़  कर  सारी  देगी  कम्पनियां
 आइटी सी  के  जंड  की  सिगरेट  तैयार  करने  का

 काम  करती  हैं  |  यह  एक  सिद्धांत की  बात  मैं
 कह  रहा हूं  |

 सिंगर  कम्पनी  है  सिलाई की  मशीन  बनाने
 वाली  ।  आप  लोगों  को  पता  होगा  कि  आपदा
 में संसार  सिलाई  की  मशीन  बनती है  1  हापुड़
 में  “सहारा  मशीन  बनती है  ।  लुधियाना  में
 बहुत  छोटे  छोटे  जोग  सिलाई  की  मशीन  बनाते  हैं
 सिंगर  कम्पनी  क्या  करती  है  1  इस  सारे माल  के
 अपर  अनने  ब्रेड  का  नाम  चढ़ा  देती  है।  क्या  यह
 उपभोक्ताओं  को  लगने का  कार्य  नहीं है?  अपने

 अंड  का  नाम  दे  कर  मुनाफा  कमाना  यह  काम
 सिंगर  कम्पनी  करती  है.  आई  टी  सी  करती  है;
 कोलगेट  पामोलिव  कम्पनी  करती  है।  सरकार
 की  यह  घोषित  नीति  है  कि  जिन  कम्पनियों  के
 साथ  फारेन  कोलेबोरेशन  एलिमेंट्स  हैं  धीरे  थी  रे
 उनको  समाप्त  क्या  जाए  और  विदेशी  जंड  का
 नाम  इस्तेमाल  न  किया  जाये।  टाटा  मर्सिडीज

 बैज  ट्रक  होता  थ।  आपने  मना  क्या  कि
 मर्सिडीज  बैंक  नाम  का  इस्तेमाल  नहीं  होगा  ।
 टाटा  का  ट्रक  आज  भी  बारह  तरह  हजार
 के  प्रीमियम से  बिक  रहा  है।  बै स्पा  के  साथ
 बजाज  का  पर्  फारेन  कोलेबोरेशन  एग मेंट
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 था।  आज  बेस् पा  का  इस्तेमान  नहीं  होता  है
 है।  बजाज  स्कूटर  फिर  भी  प्रीमियम  से  विक
 रहा  है।  उसी  तरह  फीयट  कम्पनी  के  साथ
 प्रीमियर  आटोमोबाइल  का  एटीकेट  था  |
 आज  फीयट  नाम  का  इस्तेमाल  बन्द  हो  गया
 है।  भी मि यर  प्रेजीडेंट  गाड़ी  मीडियम  पर  विक
 रही  है।  तो  यह तों हम  देख  रक् हैं  किन्नौर  नाभ
 का  क्या  होरहा  है।  अभी  एक मो पेट का  सवाल
 है।  यानी  आटोमोबाइल  और  ट्रक के  लिए  नो
 आपने  ब्लड  नाम  को  चन्द  कर  दिया  लेकिन एक
 कोयम्बटूर  की  मोनेट  बनाने  वाली  कम्पनी  है।
 उस  का  एक  फंच  फर्म  के  साथ  कोलेबोरेंशन
 एग्रीमेंट  है।  इस  के  ऊपर  मैंने  एक  जश्न  क्य
 क्योंकि  मोपेट  पूर्णतया  स्वेदेशी  तकनीक  से  भी
 तैयार होरहा है. हो  रहा  है।  कई  कम्पनियां बना  रही  है।
 लेकिन  इस  कोयम्बटूर  की  कम्पनी  के  उपर
 हमारे  औद्योगिक  विकास  मंत्री  शायद  मेहर-
 बान हैं।  इसलिये हैवी  इंडस्ट्रीज  के  मंत्री ने  मेरे
 पत्न  के  उत्तर  में  कहा  है  कि  इनका  फारेन
 कोलेबोरेशन  और  चार  साल  एक्सटंड  करने
 की  इजाजत  हमने  दी  है  ।  क्यों  दी है?
 क्या  आपके  वित्त  मंत्रालय  का  सम्बन्ध  इसमें
 नही  आता?  फारेन  कोलैबोरेशन  एलिमेंट्स  के
 चलते  आपका  पैसा  क्या  बाहर  नहीं  जाएगा  ?
 आप स्वेदेशी  उद्योगों  को  प्रोत्साहन  देने  के  लिए
 विदेशी  पूंजी  के  प्रभाव  से  इनको  मुक्त  करें।
 यह  जॉन  नाम  बा  मैने  उदाहरण  मावर  दिया।
 और भी  बहत  से  गलत  काम  हो  रहे  है  जैसे
 ब्रिटानिया  बिस्कुट  कम्पन  ह  यह  ग्लैक्सो  और
 हारिस  नाम  का  इस्तेमाल  करती  है।  इसके
 बारे  मे  भी  मैं  मंत्री  जी  को  लिख  चुका  हूं।  गले-
 कोको  और  हारिस  को  आने  बिस्कुट
 बनाने  का  कोई  मैंैंनु्फ॑दर्चारग  लाइसेन्स  नहीं
 दिया  है लै किन इनका  नाम  बाबर  इस्तेमाल हो
 रहा  है  और  इनके  नाम  पर  ब्रितानियों  विस्कट
 कम्पनी  बिस्कुट  वना  रही  हैं,  वे  विक  रहे  हैं  अर
 ग्लैक्सो  अर  हारलिक्स  का  उसके  लि?  जैसा
 मिल  रहा  है  ।  यह  विदेशी  मुद्  की  बड़े  अमाने
 पर  चोरी है  1  इसलिए  इस  संशोधन  को  मैने
 रखा।

 इन  कम्पनियां  ने  और  क्या  तरीके  अपनाये
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 [a  मधु  लिमये]
 है  ये  देखिए  ।  इनको  भारत  में  कम्पनी  कानून
 के  तहत  रजिस्टर  करना  चाहिए:  ।  इसके
 सम्बन्ध  में  हमने  क्यों  संशोधन  रखे?  इसलिए
 किवे  ये  कम्पनियां  पचासों ऐसे  उपाय  ढूंड  निका-
 लती  हैं  जिनसे  वें  विदेशी  मुद्रा  बाहर  भेजती
 हैं.  जसे  कोका  कोला  की  ही  बात  लीजिये
 उन्होंने  बया  क्या  तरीके  अपनाये  आप  अरा  देख
 लें  एक  तो  एडमिनिस्ट्रेटर आफिस  एक्सपेंस
 के  नाम  पर  ये  पैसा  भेजते  हैं फिर  ये  हैड  आफिस
 एक्सपेंस  नाम  पर  लेते  हैं  और  इसक  आधार
 क्या  है?  राजेश  बैंक  कहता  है  कि  इनकम  टैक्स
 डिपार्टमेंट  का  सर्टिफिकेट  ले  आओ  आपको
 इजाजत  मिल  आएगी  |  अब  इनकम  टैक्स
 डिपार्टमेंट  इसके  वारे  में  क्या  जानता  है  ।

 केवल  अमरीका  में  इस  तरह  इंटरनल  रेवन्यू
 का  कोई  नियम  है  इसलिये  हम  यहांभी  इसका
 इस्तेमाल  कर  रहे  हैं  लेकिन  यहां  हो  क्या  रहा  है?
 एडमिनिस्ट्रेटिव  एक्सपेंस, हैड  आफिस  एक्सपेंस
 और  रिजनल  आफिस  एक्सपेंस इन  एक्सपे्रस

 के  नाम पर  विदेशी  मुद्रा  बाहर  जा  रही  है।
 जिस  देश  में  टैक्सेशन  कम  होता है,  अगर
 इटली  में  कम  है  तो  ये  एक्सपर्ट्स  इटली के
 नाम  पर,  हालैंड में  कम  है  तो  उसके  नाम
 पर,  लंदन  में  कम  है  तो  उसके  नाम  पर
 दिखाये  जाते  हैं।  आप  बताएं  किशन  सब
 खर्चों  का,  एवसपसिस  की  परिभाषा  नया

 है?  जो पूंजी  भारत  में  लगी  उसका  निरीक्षण
 करना  यही  तो  इनके  कार्यालयों का  काम है  ।

 इस  काम  के  लिए  देखिये,  मैं  आपको  बताता  हूं
 हैड  आफिस  एक्सपेंस  रायल्टी  का  ही  एक  दूसरा
 विकल्प है  1  यह  रायल्टी ही  है।  कोका  कोला
 की  चार  साल  की  फिगो  1968  से  मेरे पास  हैं।
 नौ  परसेन्ट  बराबर  चला  जा  रहा  है  I  यह
 काश्ल्टी  का  ही  दूसरा  रूप  है।  एडमिनिस्ट्रेटिव
 आफिस  एवसन्पज  देखें।  190  में  पांच  लाख

 था  और  1871  में  42  लाख  हो  गया,  डेढ  प्रत
 शत  से  बढ़  ब्र  हद  प्रतिशत  हो  गया।  कोई
 मज़ाव पड़े  ही  है?  इसीलिए  गुस्सा  आ  रहाहै
 वह  सब  हो  क्या  हो  रहा है?  सुपरविजन के
 लिए  कहीं  इतना  खर्चा बह  आता  है  5  लाख  से
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 42  लाख  |  यह  विशुद्ध  लूट  चल  रही  है  1  इस
 का  अभी  तक  उत्तर  नहीं  दिया  गया «  क्योंकि
 राज्य  सभा  में  शायद  बडे  प्रेमपूर्वक  रिश्ते  इनके
 सदस्यों  से  होते हैं  ny  लेक्नि  जहां  सार्वजनिक
 सवाल  आते  हैं  उन  में  प्रेमपूर्वक  वार्ता  का  ज्या
 सवाल  हैं।  एक  वात  और  अभी  तक  पता  नहीं
 चली  |  लगभग  1  लाख  से  थोड़ा  कम  कोका
 कोला  कम्पनी  वा  लाइसेंस  था  ।  एकाएक
 किसी  अफसर  ने-अब  आप  कहियेगा  कि  किसी
 अफसर  का  नाम  मत  लौ  दिए,  तो  बताएं  यह
 किस  ने  किया,  अभाव  मिलना  चाहिए.  उस
 को  एडहॉक  लाइसेंस  दिये  गए  और  एक
 साल  में  जा  एक  यूजर्स  लाइसेंस  मिलता
 था, वह  एक  सान  में  दो  मिलने  लगा

 कितनी  कम्पनियों को  दो  लाइसेंस  देते  हैं?  रेड
 बुक  में  इसके  लिए  कोई  प्रावधान  है?  इस  का
 अभी  तक  जवाब  नहीं  मिला  है  कि  यह  डवल
 लाइसेंस  किस  की  स्वीकृति  से  कोवा  कोला
 कम्पनी को  दिए  गए  '  अभी  तक  जवाब  नहीं
 मिला  ।  मैं  चाहता हूं  कि  मंत्री  महोदय  अपने
 जवाबी  भाषण  में  इस  का  भी  खुलासा  करें।
 इसी  तरह  मैने  जो  कहा  कि  7  लाख  का  एड-
 हाक  लाइसेंस  इन  कों  क्यों  दिया  गया  इर्मैंका
 भी  खुलासा करें  1

 ये  सार  तथा  मै  आप  के  सामने  इसलिए
 लारहाहूंकिमेराजो दूसरा  संशोधन  है  जिस  के
 बारे  में  तरू  तरह  के  आक्षेप  उठाए  गए,  आपने
 यह  आशवासन  दिया  है,  अधीन  मंत्री  के  सामने

 सभी  सदस्यों की  मुलाकात  हुई  उस  में  यह
 बचा  हुई  और  तव  यह  आश्वासन  सरकार  के
 दारा  दिया  गया  कि  वन  से  कम  कन्जयुमर
 इंडस्ट्री में  विदेशी  कम्पनियों की  जो  शाखाएं
 हैं उन  को  इंडियन  कंपनीज  एक्ट  के  तहत
 रजिस्ट्रेशन  करने  के  लिए  इम  बाध्य  करेंगे।

 वित्त  मंत्री  ने  मुझको  कहा  कि  कं  नेट  के  इस् ट्र-
 क्यों  इस  के  बारे  में  जाएंगे  मैंने  यह  मांग  की
 हैकि  जो  भी  इस्ट्रकगन्स  दिये  जाएंगे  वह  सदन
 के  सामने  आप  रखे  ताकि  हमें  पता  चले  |  क्यों
 कि  यदि  वित्त  मंत्रालय  को  या  रंजीब  बैंक  को
 इस  में  विवेकपूर्ण  अधिकार  आप  देंगे  तो  विवेक-
 हीन  वृष्टि  से  ही  इन  का  इस्तेमाल  होगा  I...
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 (ध्यवघान ) ...  थोड़ा  समय  बढ़ा  दीजिये  ।

 मेरा  तो  अभी पांचवा  हिस्सा भी  खत्म  नहीं
 हो  पाया  ।  (व्यवधान)...  तो  ठीक  ह
 मैं  अमैंडमेंट्स और  थर्ड  रीडिंग  थर  बोलेगा  ।

 अन्त  में  मंत्री  महोदय  से  मेरी  प्रार्थना  है
 कि  विदेशी  जो  बड़े  बैंक्स  हैं  उन  को  बैक  नेशनल-
 सजेशन  एक्ट  से  आप  ने  मुक्ति  दी  फारेन  एक्सचेंज
 रेगुनेशन से  भी  उन  को  आप  ने  मुक्त  किया,
 तो  आप  यह  सब  सहलियतें  उन  को  क्यों  दे  रहे  हैं?

 यह  मेरी  समझ  में  नहीं  आता  1  अगर  मंत्री  महोदय
 यह  कहेगे  कि  यह  पहला  कदम  है  और  इस  के
 आरे  में  एक  व्यापक  विधेयक  लेकर  वे  आएंगे
 तब  इन  सब  बातों  पर  विचार  करेंगे तब  तो
 कोई  एक  बात  होती  है  ।  लकिन जव  तक  कोई
 ऐसा  आश्वासन  नही  देते  तब  तक  मेरा  आग्रह
 है  कि  यह  डिस्किश्नरी  पावर  विवेकाधीन अध-
 कार  इस  जो  हैडिस्किश्नरी श  द  से  मूअ  बड़ी  है।
 मेरा  यह  अनुभव है  और  मैंने थ्  पे  कमीशन

 की  रिपोर्ट  के  समय  भी  कहा  था  कि  अफसरशाही
 इतनी  हमारे  उपर  छा  रही  हैकि  222  प्रति  त

 उन  की  संख्या  में  बढोतरी  हुई  है  सेकेन्ड  पे  कमी-

 शन  और  रड  पे  कमीशन  के  बीच  में,  यह  तो  मैं
 नेआपसे  कहा  था  मंत्री  के  बारे  में  वह
 कहते हैं  कि  मंत्री  तो  कैजुअल  नवीन  हैं.

 आते  हैं; जाते  हैं,  लेकिन  हम  तो  यहां  हैं  और

 जी  आइ०  To  एस०  हैं  उन  को  तो  कोई  हटा
 ही  नहीं  सकता  इस  लिए  मैं  तो  पालियामैंट  की
 प्रतिष्ठा  डिगनिटी  को  ऊचा  उठाने  का  प्रयास
 कर  रहा हूं  भाप  इन  बातों  को  क्यो  नहीं  समझते
 लोकतन्त्र तभी  अच्छा  चन गा,  जब  मन्नी  अपने
 विभागों पर  अच्छा  नियन्त्रण  करेंगे और  पालि-
 यामेंट  मंत्री  और  उनके  विभागों  पर  अच्छी
 तरह  से  नीय  ऋण  रख  सकेगा  1

 MR,  DEPUTY-SPEAKER:  I  should
 not  be  misuntlerstood.  The  role  and
 functioning  of  the  bureaucracy,  we
 ean  discuss.  What  I  was  saving  was.
 individual  officers  should  not  be
 brought  in  here,  whether  you  name
 them  or  not,

 aft  सय  लिया:  मैंने  किसी  के  बारे  में  नाम
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 लकर  नहीं  कहा  ह  n  मझे  डन  से  कोई  मतलब
 नहीं  है।
 SHRI  B.  V.  NAIK  (Kanara):  Sir,

 I  rise  to  support  this  Bill,  By  and
 large  there  has  been  agreement  that
 as  far  as  regulation  of  foreign  exchage
 is  concerned,  this  has  been  asubstan-
 tially  forward  step  in  trying  to  curb
 the  drain  or  suppression  of  the  foreign
 exchange  earned  by  this  country  and
 its  nationals.  In  trying  to  regulate
 or  control  foreign  exchange,  I  think
 many  hon.  members  went  substantially
 beyond  the  brief  inasmuch  as  an
 attempt  was  made  to  link  up  this  Bill
 with  the  economic  policies  of  this
 government  on  the  national  as  well  as
 international  plane.  On  the  floor  of
 this  august  House,  I  had  once  the
 rare  opportunity  to  ask  the  Finance
 Minister,  where  India  is  in  the  present
 decade  opting  out  for  a_  stage  of
 economic  isolationism.  It  was  with
 reference  to  remittances  of  profits
 outside  by  cigarette  manufacturers.
 At  that  time,  if  I  remember  correctly,
 the  minister  had  been  good  enough
 to  reply  that  that  would  be  an  extreme
 position  to  define  the  present  phase
 as  economic  isolationism.  I,  there-
 fore,  feel  in  the  present  context,  to
 bring  in  the  entire  gamut  of  the
 economic  policies  that  this  country
 will  be  following  whether  within  or
 outside  would  be  going  a  bit  too  far.
 There  are  multi-nation  corporations.
 For  example,  one  of  the  giants  in  the
 USA,  the  General  Motors,  has  got  a
 bulget  which  is  slightly  higher  than,
 if  not  very  much  higher  than,  the
 budget  of  the  Government  of  India.
 We  have  also  seen  that  in  respect  of
 the  manufacture  of  automobiles  even
 communist  countries  like  Russia  have
 entered  into  collaboration  with  the
 advanced  western  countries.  There
 are  also  indications  thet  even  com
 munist  China  will  be  entering  into
 collaboration  with  the  advanced  in-
 dustries  of  Japan.

 Under  the  circumstances,  I  would
 like  to  say  that  regarding  our  policy
 in  respect  of  taking  capital  aid,  in
 re-nect  of  collaboration  in  regard  to
 cither  technology  or  instruments  of
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 production  which  we  can  call  capital,
 unless  a  very  clear-cut  decision  is
 taken  as  soon  as  possible  I  feel  it
 would  be  hazardous  for  us  to  make
 a  priori  vaiue  judgments  in  regard
 to  what  should  be  the  relationship  of
 foreign  capital  vis-a-vis  India  and  the
 Indian  industry  vis-a-vis  foreign
 capital.  I  wish  that  the  Government
 of  India  should  make  up  its  mind  as
 soon  as  possible  and  give  a  clear
 Picture  to  the  good  foreign  investors—
 I  do  not  mean  the  swindlers  or
 racketeers  but  honest  foreign  inves-
 tors—in  respect  of  essentia]  basic
 technology  of  advanced  production  in
 this  country,  as  to  what  will  happen
 to  an  investor,  be  it  from  Japan,  a
 East  European  country  or  for  that
 matter  any  country  in  the  world.  I
 think  it  would  be  preferable  to  with-
 hold  our  judgment  in  regard  to  re-
 patriation  of  profits  on  the  board  and
 under  the  table,  till  that  time.

 In  this  context,  as  far  as  the  limited
 application  of  the  Bill  is  concerned,
 particularly  in  specific  areas  which
 are  known  as  avenues  for  us  of  scarce
 foreign  exchange,  particularly  by  the
 top  layar  of  0.001  per  cent  of  our
 country,  I  woul  like  to  know  how  the
 Bill  intends  to  regulate  the  misuse  of
 foreign  exchange,  for  instance,  by
 the  Diners’  Club.  It  is  an  interna-
 tional  organisation  which  is  used  as
 a  very  convenient  vehicle  by  the
 affluent  Indians  to  enjoy  the  benefits,
 without  even  recourse  to  the  foreign
 exchange  of  all  the  facilities  in  foreign
 countries  merely  by  becoming  a
 member  of  that  organisation.  It  would
 be  very  interesting  to  know  how  that
 is  being  regulated  or  checked  by  this
 Bill.

 Then.  we  have  an  estimate  of  the
 black  money  in  circulation  in  this
 country  of  about  Rs,  1,400  crores.
 But  I  do  not  know  whether  we  have
 anv  estimate  in  regard  to  what  we  call
 as  neither  white  money,  nor  black
 money,  or  gray  money  but  transferred
 money,  the  invisible  money  which  is
 held  in  foreign  hanks,  particularly  in
 Swiss  banks,  It  is  well-known  that
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 whether  it  is  in  respect  of  purchase
 of  shit:  or  heavy  capital  machinery
 there  ‘is  a  kick-back  of  about  15  per
 cent,  especially  in  this  countries
 where  the  tip  of  a  waiter  is  10  per
 cent.  When  they  purchase  machinery
 worth  Rs.  10  crores  about  Rs.  1  crore
 is  credited  to  their  secret  account  in
 a  farign  bank.  Has  any  study  been
 made  of  this?  I  think  it  would  be
 worthwhile  for  the  Finance  Ministry
 or  the  External  Affairs  Ministry  to
 conluct  a  study  in  depth  of  the  extent
 of  this  money  either  by  the  employ-
 ment  of  certain  canomic  police  or  a
 special  branch  of  the  Central  Bureau
 of  Investigation.  In  advanced  indus-
 trial  countries  the  kick-back  is  in  the
 open  and  it  can  be  found  out  by  look-
 ing  into  the  balance  sheets  and  the
 financial  statements  of  these  concerns.
 Such  a  study  will  reveal  the  extent
 of  money  held  in  foreign  banks  by
 the  affluent  soction  of  our  country.
 Then  alone  we  will  be  in  a  position
 to  have  certain  realistic  date  in
 regard  to  the  invisible  money  which
 has  been  responsible  not  only  for  the
 simple  comforts  of  these  people  but
 also  for  the  gold  smuggling  and  there
 rackets  which  again  involve  the  vio-
 lation  of  the  foreign  exchange  regu-
 lations  of  this  country.

 Under  these  circumstances,  while  I
 welcome  this  Bill  as  one  of  topical
 value  and  of  relevance  today, I  would
 say  that  it  is  not  possible  to  comple-
 tely  regulate  this  continuous  drain  on
 our  foreign  exchange  unless  we  will
 be  in  a  position  to  unearth  and  have
 a  correct  estimate  jn  regard  to  the
 invisible  money.

 ail  Blo  एन०  तिवारी  (गोपालगंज)  :
 उपाध्यक्ष  जी,  द्य  बिल  में  सुधार  के  लिए  जो
 आवधान  किए  गण  हैं  उनका  स्वागत  है  लेकिन

 मैं  यह  कहना  चाहना  हं  कि  यह  विल  समय  के
 वाद  आया,  इफको  597  वर्ष  पहने  आना
 चाहिए  था  जसे  सीहोर  कामों  में  होता  है  वैसे
 ह  इस  काम  में  भी  भरकर ने  समय  पर  काम
 करने  के  लिए  नहीं  सोचा  ।  इसलिए  करोडों
 की  विदेश  मु  हम  लोगों  के  हाथ  से  बाहर
 चलो  गई  जिसको:  हम  बचा  रहीं  सके  1  कुछ
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 इंडस्ट्रियलिस्ट्स  ऐसे  हैं  जिनको  इंडस्ट्रियलिस्ट
 भी  कहना  अच्छा  नहीं  लगता,  उनको  लु  रा

 कहा  जा  मकता  है।  बे  किसी न  किमी  तरह
 से  देश  का  धन  लूट  कर  विदेशो ंमें  अपने  खाते
 में  जमा  करत ेहैं  आर  इपकमटक्म  से  ही  नहीं
 वल्किऔर  भी  नरह  स ेसंदेह को  क्षति  करते  है।
 उसमें  केवल  वहीं  रहीं  होते,  उनका  साथ  देने
 वाले  हमारे  यहां के  बे  जडे  आ

 फिनर
 और

 कुछ  केसेज  में  मंत्रिगण  भी  होते है  जो  ऐसा
 करते  हैं  1  मैं  दो  तीन  उदाहरण  आपके
 सामने  स्विंग।  एक  तनो  हरिदास  मूंधड़ा  हैं  जिस-
 पर  5  करोड़  Te  इनकम  टेक्स  वाकी  है  जो
 दोतीन  बय  पहने  3  करोड़  था,  वह  घटने  के
 चजाये  5  करोड़  तक  बढ़  गया  |  इसके  3
 मिलियन  पांउंड्स  इंग्लैंड  में  जमा  हैं  ।  मेरे
 पास  सबूत  है,  आ  समय  नहीं  देंगे  पढ़ने  के
 लिए  लेकिन  मेरे  पास  कागजात हैं  जो  साबित
 करते  हैं  कि  कसे  इनका  धन  वहां  इकट्ठा  होता
 है:  एक  कच  हुआ  था-

 —In  the  High  Court  of  Justice
 Queen’s  Bench  Division  between
 Bhramapootra  Tea  Company  Limited
 and  Nirmalijit  Singh  Hoon.

 उसमें  उन  लोगों  ने  रिपोर्टे  दी  है  कि किस  किस
 कम्पनी  में  इ+का  रिया  है  जोकि  करोड़  तीन
 मिलियन  के  है

 दूसरा  केस  वर्ड  एन्ड  कम्पनी  के  सम्बन्ध
 में  है  उसमें  जो  जुर्माना  होना  चाहिए  था  फारेन
 'एक्सचेंज  के  सम्बन्ध  में  वह  नदीं  हो  सका  ।
 पहले  यह  कानून  था  कि  चेदाल्टी  लोन  गुना
 होगी  जिसकों  वह ़ा कर  सन  1963  में पांच  गु
 किया  गया  लेकिन  आजतक  कभी  किसी  पर
 भी  उतना  जुर्माना  हीं  किया  गया  ।  एक
 मता  किमी  को  कुछ  कम  ही  जुर्माना  हुआ
 तो  हमारे  एक  फडइनेस्प  मिगिस्टरने  उसपर
 ं  दि  कि  यह  पेनाल्टी  वारे र  है लेकिन
 वास्तव  में  जि  श  डी  श  हिए  था  उत  नहीं
 हु  था।

 सोगरा  केस  व०ओउऐं०्सो०  का  है  जिमें
 दो  करोड़  का  गोल्ड  सेज  हुआ  थ,  'एवरक्ाकट
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 भीसोज  हुमा  था।  कस्टम  ऑफिसर ने उसको ने  उनको
 सोज  किया  लेकिन  उसकी  वात  न  मानकर
 सारी  पेनल्टी,  भारा  रुपया  और  यहां  तक
 किसोना  भी  छाड़  दयिा  गया  तथा

 ह भी  छोड ़प्रिया  गया।  उसमें  उस  वकत
 संचालक  अ

 चाहना
 sae  सम  नही क

 मे  AT  फिया  star  वो  के
 जौर  उन्होंने उस  अफसर

 को  जिने  किया  थ  कहा  तुन  उसमें  मुख्य
 करो,  इतना  RTE  बासा  दोर  उगर  फेबर
 में  फैसला  दो  ।  बता  न  कने  केलिए  उनके
 खिलाफ  अर्य वा हो  को  गई  |  कह  हाईकोर्ट  में
 गया ओर  उसने  एफिडेविट  दी  कि  किः  किन
 बड़े  अफ़सरान  ने  तक  को  थी  कि  ऐसा
 नक रोले कित वह  न्  हों आर  उसने  ईन
 किया  परन्तु  अन्त में  वह  जुरमाना  माफ  किया
 गया,  सोन  छाड़  दिया  गया  और  एवरक्नापट
 भा  छोड़  दिया  गया  ।  तो  निजी  करने  ने
 करा  हम  करो  फारेन  गु क्च चेंज  अता  केंग  ?
 कया  अस  दे  में जो  काला धन  है  उसको  निकाल
 सकेंगे?

 बगलमें  म नंतुकत हैं

 काले  ys  का  वोग  वहुत  जिक्र करत पस्त  हैं।
 कले  ay  को  हम  अंधे  के  समा  डूं

 नइ प् हित  t  कोई पांच  सी  करोड़ कह कह
 है,  कोई  हजार  करोड़  कोई  दो  हार  रेड
 जा  कोई  चार  हजार  करोड़  कहता  है  यह

 समान  है  जेस  कि  चार  अंधे  इंडो  के
 लिय गय  कि  हाथी

 हा
 कपा है।  उनमें  से

 किन  वर  दीवान ेक  हाय  ेवा हं  ना  ड
 किम  ने सूंड  बो  ज  ल्

 बवाल
 किन्तु  ह

 कितना  बड़ा  है
 सवा  ज्ञान

 अक  बंधि हो  हमें  भो  ज्  aT
 कि  हमने  देश  में  किक  काला

 हें महीं

 आर  DEPUTY-SPEAKER:  In  the
 form  of  Indian  money  or  fereign  ex-
 change?

 at  डी एएन0 नए  निवारी  :  देश  मेंजो कला क  ला
 धन  है  उस  शे  तो  सरकार  हासिल  कर  ane
 ि ©
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 MR.  DEPUTY-SPEAKER:  1
 thought  you  were  discussing  about
 foreign  exchange.

 बी डी॥  गन"  तिवारी:  लेकिन  जो
 सोरेन  एक्सचेंज  के  जरिए  से  दूसरी  जगह
 टैक्स में  जमा  हो  गया  वह  कैसे  आ  सकेगा,  यह
 समझ  में  नहीं  आता  है।  इसोल्ये मैं  ने
 उदाहरण  दिए  कि  देश  के  काले  धन  के  निए
 बहुत  हन्ता  करते  हैं  लेकिन  विदेशों  में  चोरी
 से  जो  फारेन  एक्सचेंज  इकट्ठा  हुआ  है  उस  के
 बारे  में  कोई  जानकारी  नहीं  है  और  शायद
 जानकारी  लेने  को  हम  कोशिश  भी  नहों  करने
 हैं।  राज्य  सभा  में  भी  श्री  बंका  बिहारी  दान
 ने  1969-70 में  प्रजनन  किया  था  लेकिन  जवाब
 दिया  गया  :

 “The  facts  are  being  collected  and
 will  be  placed  on  the  Table  of  the
 House.”

 लेकिन  आज  तक  फैक्ट्स  नहीं  आये  कि

 क्या  हैं।  कब  फैक्ट्स  कलेक्ट  किए  जाएंगे,
 और  कब  केविन  पर  रख  जायेंग  जिससे  जानकारी

 हो  यह  समझ  में  नहीं  आता  है  1

 एक  वार  जैन  गरुप  कम्पनीज  का  सर्च  हुआ
 था  जिस  में  तीन  करोड़  रुपया  उन  का  शु  एम  ए
 में  जमा  है,  ऐसा  पया  गया  था,  लेकिन  उस  पर

 भी  कोई  कायवाही नहीं  हुई  ।  मेरी  समझ  में
 नहों  आना  दकर्यवाही क्यों  नहीं  हुई  ?  क्या
 बाधा है,  इसकी  जानकारी  नहीं है  ny

 इस  फारेन  एक्सचेंज  रेगुलेशन  बिल  में

 कई  मदों  में  हम  ने  बजाय  बढ़ाई  हैं  लेकिन  जो

 आलरेडी  कानन  है  उस  का  इस्तेमाल  हम
 नहीं  कर  रहे  हैं  1  पहले  के  प्राविन्जन्स कसे
 इनएडिक्वैंट  साबित  हुए  इस  की  हमें  जानकारी
 नहीं है।  जैसा  मैं  ने  उदहरण  दिया  था  कि  पांच
 गुना  फाइन  करने  का  भी  अधिकार है  तो
 वित्त  मंत्री  जी  बतायेंगे  कि  कितने  केसेज  में
 उन  पर  पांच  गुना  जुर्माना  हुआ  ।  फ्लैट-छोटे

 केसेज  में  दो  सो,  चार  1-1  या  हजार  का  पांच
 गुना हो  गया  लेकिन  जो  बड़े  बड़े  लोग  पकड़े
 गए  उन  "र  भी  कभी  पांच  गुना  जुर्माना  हुआ
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 यानहीं?  ऐसी  शांत  में  तीन  गले  से  पांच  गुना
 बढ़ाने  की  क्या  जरूरत  है  ?  इस  विधेयक में
 पेनाल्टी  बढ़ाई  गई  है  और  जेन  की  सज  दी  गई
 है  लेकिन  उस  में  एक  लूप होन  छोड़ा  गया  है

 और  वह  यह  है  कि  कोर्ट  अगर  समझे  तो  6

 महीने  से  कम  सजा  कर  सकती  है  ।  दो  वर्ष  तक
 सजा  देने  की  बान  है  लेकिन  अगर  कोर्ट  समझे
 नो  ४6  महीने  से  कम  सजा  कर  सकती  है।
 इस  का  अर्य  यह  होगा  कि  कोर्ट में  भी  आप
 करप्शन का  दरवाजा खोल रहे हैं । बोल  रहे  हैं।  इस  में
 एक  एक  तरह  से  6  मही  ने  से  कम  सजा  होगी।
 हम  लोग  ही  कोर्ट  में  फैसला  करने  के  लिये
 जाते  हैं,  कोई  फरिश्ते  तो  वहां  आते  नहीं  हैं  1

 जैसे  कि  हम  में  कमजोरियां  होतो  हैं  बैठे  ही
 उन  में  भय  होती  है।  सलिए  वहां  केलिए  भी
 एक  लाहौल  निकाल  कर  करशन का  दरवाजा

 खोलना  कहां  तक  उचित  होगा?  उचित  तो  यह
 रखना  था  कि  इतने  से  कम  सजा  नहीं  होनी
 चाहिए  अगर  कोई  ऐसा  सुन  करता  है.
 और  अधिक  से  अधिक  का  प्रावधान  कर  दें
 लेकिन  इन  तरह  से  उस  के  डिस्क्रिप्शन  पर
 छोड़ना कि  6  महीने  से  कम  भी  सजा  की  जा
 सकती है,  मैं  समझना  हैं  यह  ठीक  नहीं  है  ।

 एक  धारा  10  में  परसेन्ट  होल्डिंग  को
 बड़ा  कर  40  परसेन्ट  किया  गया  है  मैं  समझता
 हैं  वह  बहुत  ज्यादा है।  यह  25  परसेन्ट से
 ज्यादा  नहीं  हाना  चाहिए  is  25  परसेन्ट  भी

 वहन  होता  है  इसलिए  जरूरत  है  कि  वित्त  मंत्री
 जी  अभेन्डमेन्ट ला  कर  उस  का  सुधार
 करे  ।

 एक  धारा  में  यह  लिखा  हुआ  है  कि
 जो  पैसा  जमा  करते  हैं  उन  के  केस  का  फैसला
 नहीं  होता  है  तो  उस  रुपये  पर  तब  तक  उस  को
 सूद  दिया  जायेगा  |  जव  तक  निपटारा  नहीं  होता
 हम  लोग  देखते  हैं  कि  किसानों  द्वारा  सप्लाई
 किए  हुए  क  गन्ने  का  सालों  नक  पैदा  रुका  रह
 जाता  है  लेकिन सूद  का  कहीं नाभ  नहीं  ।
 जो  गरीब  हैं  उन  के  लिये  सूद  की  कोई  व्यवस्था
 नहीं है।  लेकिन  जो  पैसे  वाले  हैं  उन  को  सूद
 देने की  आप  ने  व्यवस्था की  है  ।
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 विदेशी करको  द्वारा  बहुत सी  फौरन
 ऐक्सचज की  गड़बड़ी  होती  है  ।  क्या  उपाय
 हाउस  को  बन्द  करने  का?  हम  ने  14  बलों
 का  राष्ट्रीकरण  किया  a  मैं  समझता हूं
 कि  आज  सरकार  को  सोचना  चाहिये  कि
 विदेशी  बैंकों  का  राष्ट्रीयकरण क्यों  न  किया
 जाय  ।  अगर  राष्ट्रीयकरण कर  दिया  जाता
 है  तो  फ़ौरन  ऐक्स चेज  के  जाने  का  रास्ता  बन्द
 हो  जायगा  ।  माननीय मत  लिमये जी  ने
 बहुत सी  बाते  कहें.  हैं  कि  कैसे  फ़ौरेन  ऐक्सनेंज
 बाहर  जाता  है  ।  लेकिन  सब  से  बड़ा  रास्ता
 ये  फ़ौरेन  टैक्स  हैं  -  जब  इन  का  राष्ट्रीकरण
 हो  जाएगा तो  यह  रस्ता  रुक  जायगा और
 वड़ा  भारी  अन  जो  हमारे  फ़ौरन  ऐक्स चेज
 का  है  वह  खत्म  हो  जायगा  ।

 तीसरी  वात  अन्डर  इनवायर्मिग और
 ओवर  इनवायसिंग की  है  ।  यहां  से  जो
 विदेशों  को  मान  भेजा  जाता  है  उस  की  अन्डर
 इनवौयसिंग होनी  है  और  इस  तरह  से  जो
 पैसा  बाहर  बचता  है  वह  फ़ौरन  बेकस  में
 जमा  करते  हैं  -  और  इसी  अकार  वहां  से.जो
 माल  हमारे  यहां  आता  है  उस  में  ओढव
 इनवौयसिंग  होती  है  और  उस  में  से  जो
 डिफ़ेंस  होता  है  वह  फ़ौरेन  टैक्स  में  जमा

 होता  है।  दो,  चार  साल  में  इस  तरह  से  कितना
 धन  विदेशों  में  बचाया  गया  इस  का  ब्यौरा
 सरकार  को  देश  के  सामने  रहना  चाहिये
 कि  अवसर  इनवौयसिंग में  इतने  धन  की
 चोरी  हुई  और  ओवर  इनवीयसिंग  में  इतना
 धन  विदेशों  में  बचा  कर  रखा  गया  ।  वह  धन

 हमारे  देश  का  है  लेकिन  देश  की  उन्नति के
 काम  नहीं  आता,  बल्व  दूसरी  मदों  में  काम
 आता  है  ।  यहां  के  सामान  की  कीमत  कम  की
 इसलिये  यहां का  मन  गया,  वहां  से  जो  सामान
 आता  है  उस  की  ओवर  इनवीवर्सिंग  हुई 1

 नो  यहां  से  ज्यादा  धन  ने  जा  कर  देने  को  हुआ
 जब  कि  ऐवचेअनी  वह  महीं  किया  गया  |
 इन  की  जानकारी  सरकार  को  लेनी  चाहिये
 और  इस  में  कोई  दिक्कत  सरकार  के  लिये  नहीं
 होनी  चाहिये।  पर  क्या  वजह  है  किस  की
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 support  this  Bill.

 Regulation  Bill  278:

 बजह  से  पता  नहीं  लगाया  जाता.  मैं  नहीं
 जानता  ऐसा  क्यों  नहीं  हो  रहा  है  और  न
 इसकी  कोई  चैकिंग हो  रही  है।

 एक  बात  में  वित्त  मंत्री  जी  से  और  कहना
 चाहता  हूं  और  वह  यह  कि  आप  के  स्पाईज
 होते  हैं  जो  इन  सब  की  सचना  में  देते  हैं  और
 उस  का  लाभ  उठा  कर  आप  करोडों कु०
 सरकार  के  खजाने  में  लाते  हैं  ।  इसलिये  ऐसे
 लोगों  के  साथ  व्यवहार  अच्छा होना  चाहिये  1

 करना  चाहिये,  उन  का  पेमेन्ट  नहीं  रोकना
 चाहिये  n  मुझे  एक  आध  केस  मालूम  है  जहां
 ऐसा  हुआ  है  n  सोत  ही  आप  अपना  खत्म

 कर  देंगे  तो  आप  को  सूचना  कौन  देगा  ।  उम

 के  लिये  तो  आसान  है  कि  जिस  के  खिलाफ़

 उनको  रिपोर्ट  करनी  है  वे  उन  से  मिल  कर
 अधिक  पैसा  कमा  सकते  हैं  1  इसलिये  सरकार
 को  ऐसे  लोगों के  साथ  अच्छा  व्यवहार
 करना  चाहिये,  हम  को  मालूम  है  कि  सूचना
 देने  से  कुछ  अफ़सर  लोगों  ने  पैसा  कमाया,
 मैं  वित्त  मंत्री  को  कागज़  दिखा  सकता  हूं  कि
 वह  कैसा  अफ़सरों  ने  कमा  लिया  और  जो
 पैसा  सरकार  को  मिलना  चाहिये  था  वह

 कर  के  अधिकारियों  ने  हड़प  लिया  ।

 SHRI  RAGHUNANDAN  LAL
 BHATIA  (Amritsar):  Sir,  I  rise  to

 The  object  of  this
 Bill  is  to  regulate  the  foreign  ex-
 change  and  conserve  the  necessary
 foreign  exchange  so  that  we  may  uti-
 lise  this  exchange  for  the  develop-
 mental  activities  in  this  country.  Sir,
 the  foreign  companies  are  being  per-
 mitted  to  work  in  the  technogical
 fields  where  Indian  entrepreneur  is
 not  able  to  work.  But  what  we  find
 is.  During  the  course  of  the  last
 Many  years  these  companies  have
 engaged  themselves  in  various  activi-
 ties  which  are  actually  detrimental
 to  our  national  interest.  These  com-
 panies  have  started  working  in  vari-
 ous  fields  of  consumer  industries  for
 which  they  were  not  meant  to  work
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 here.  They  have  engaged  themselves
 in  various  ways  of  manipulation  and
 they  have  thus  extended  their  activi-
 ties  in  various  fields.  Drug  com-
 panies  and  pharmaceutical  companies
 which  have  been  given  licences  to
 produce  certain  life-saving  drugs  are
 producing  things  like  sweets,  biscuits,
 chewing  gums,  Telcum  powder,  etc.
 Why  they  were  allowed  to  expand,
 and  who  gave  them  permission,  one
 could  not  understand.  They  misuse
 the  import  licences.  Licence  is  given
 to  the  company  jin  order  that  the  com-
 pany  may  work  in  their  own  field.
 But  this  is  not  happening.

 Take  Coca-cola  for  instance.  There
 have  been  discussion  in  this  Parlia-
 ment  also  about  this  company.  They
 have  been  misusing  these  licences.
 They  said,  they  require  20  per  cent
 replenishment.  An  enquiry  was  held,
 It  was  found  that  they  would  require

 only  413  per  cent  replenishment.  In
 this  way  they  have  been  misusing
 this  replenishment.  They  have  been
 making  huge  profits  in  this  country.
 Their  ultimate  object  or  aim  was  to
 take  away  our  much-valuable  foreign
 exchange  in  the  form  of  profits  and
 other  service  charges.

 They  misuse  the  excess  capacity.
 We  should  know  what  is  the  licensed
 capacity  and  what  is  the  excess  capa-
 city  and  how  they  misuse  it.  I  would
 not  like  to  repeat  this  thing  in  the
 House  and  take  away  the  time  of
 the  House.  So  many  foreign  com-
 panies  are  there  and  they  have  capa-
 city  far  in  excess.  These  companies
 have  also  diversified  their  produc-
 tion.  If  a  company  is  given  licence
 for  a  particular  thing,  they  will  go
 on  diversifying  their  production,  start
 making  more  money,  so  that  they
 may  repatriate  their  profits  outside.

 They  work  contrary  to  our  Import
 Trade  Control  policy.  All  these  facts
 have  come  out  in  the  House  already.

 -These  companies  have  made  so  many
 devices,  whereby  they  can  get  away
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 from  the  laws  and  regulations  of  this
 country,  Cola-cola  brought  a  capital
 of  only  Rs.  6  lakhs  and  odd,  to  be
 exact,  it  was  Rs.  6.60  lakhs.  They
 have  repatriated  43.2  lakhs.  Last
 year,  they  have  repatriated  2.6  lakhs
 as  service  charges.  Income-tax  De-
 partment  has  been  sleeping  over  it.
 So  also,  the  Reserve  Bank  of  India.
 In  the  Joint  Select  Committee  the
 Reserve  Bank  officers  have  been
 asked  if  they  have  made  any  survey
 as  to  how  much  profit  is  being  re-
 patriated  in  the  country  by  these
 various  companies  and  they  could  not
 answer.

 15  hrs.

 I  say  why  has  this  been  done?
 They  say  it  is  not  our  case  that  they
 are  acting  only  as  cashiers,  it  is  the
 other  department  who  is  responsible
 for  it.  Since  the  income-tax  people
 are  admitting  these  expenses,  whether
 it  is  head  office  charge  or  the  area
 office  charge  or  some  other  charge,
 they  are  condoning  and  the  Reserve
 Bank  is  sleeping  over  it.

 Similarly,  what  we  find  is  that  these
 752  foreign  companies  are  working  in
 this  country.  Out  of  them,  529  are
 registered  and  33  companies  are  act-
 ing  as  subsidiaries  of  these  foreign
 companies.  The  value  of  assets  of
 these  foreign  companies  is  Rs.  2,400
 crores  as  against  a  total  of  Rs.  8,000
 crores  invested  by  the  private  sector
 in  this  country,  The  value  of  the
 output  of  these  foreign  companies  is
 Rs.  2,500  crores  which  is  roughly  33
 per  cent  of  the  value  of  the  total  pro-
 duction  of  the  entire  private  sector
 in  this  country.  This  33  per  cent  pro-
 duction  is  a  very  important  aspect
 that  we  must  go  into.  This  is  play-
 ing  a  havoc  with  our  economy  and
 unless  we  control  their  activities  in
 the  manner  as  envisaged  in  this  Bill,
 it  will  not  be  possible  to  control
 them.

 These  companies  are  buying  Indian
 products  and  selling  them  under  their
 brand  names.  For  example,  Petro-
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 Chemical  Company  is  selling  blade
 or  battery  for  which  they  were’  never
 licensed  nor  were  they  permitied.  In
 this  way,  they  are  earning  huge  pro-
 fits.  This  is  all  happening  because
 there  is  no  rigid  control  on  these
 firms,  Various  departments  are  deal-
 ing  with  it—The  Department  of  In-
 dustrial  Development  is  dealing  with
 licensing;  the  Department  of  Finance
 and  Reserve  Bank  deal  with  foreign
 exchange.-  The  Department  of  Im-
 port  and  Export  is  also  dealing  with
 that.  There  is  no  coordination  bet-
 ween  all  these  departments.  That  is
 why  these  foreign  companies  are  tak-
 ing  advantage  of  this  loophole  and
 are  making  huge  amounts  at  the  ex-
 pense  of  this  country.

 I  Say  that  this  Bill  is  not  complete
 although  it  is  a  very  good  attempt  to
 stop  the  leakage.  And  yet,  so  much
 has  got  to  be  done.  I  would  like  to
 point  outtothe  hon.  Minister  one
 thing  so  that  he  may  be  able  to  deal
 he  deems  fit.  These  branches  of  the
 deems  fit.  These  branches  of  the
 foreign  companies  must  be  registered.
 So  far,  they  are  not  registered  even
 though  they  are  working  here.  And
 they  all  must  be  brought  under  this
 control.  Secondly,  the  foreign  com-
 panies  which  have  40  per  cent  inte-
 rests  will  be  controlled  by  this  Bill.
 It  is  envisaged  that  they  will  be  con-
 trolled.  But,  What  about  the  com-
 panies  which  have  less  than  40  per
 cent  interestes?  That  also  must  be
 taken  into  consideration.  There  are
 instances  in  this  country  that  the
 foreign  company  which  has  a  capital
 interest  ranging  from  10  to  15  per
 cent  or  20  per  cent  or  25  per  cent  is
 really  managing  all  these  companies
 because  there  happen  to  be  small
 share-holders  and  they  manipulate  to
 have  a  hold  on  them.  It  is  the  im-
 plementation  of  this  Bill  that  will
 make  a  difference.  So,  this  is  a  very
 important  aspect  which  must  be  look-
 ed  into.  Thirdly,  this  Bill  does  not
 provide  for  a  foreign  national  who  is
 a  resident  here  and  gives  foreign
 exchange  to  an  Indian  for  a  change
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 or  to  Indians  who  have  set  up  an  in-
 dustry  abroad,  Just  as  Tata  has
 entered  into  an  agreement  in  this  re-
 gard,  so  is  the  case  with  regard  to
 Birlas.  The  activities  of  the  Indians
 also.  who  are  going  to  work  abroad
 to  manufacture  goods  in  collaboration
 with  outsiders,  their  activities  shoufd
 also  be  controlled.

 I  consider  the  present  Bill  a  very
 important  measure.  Considering
 what  has  not  been  done  during  the
 last  25  years,  and  the  difficulties  that
 we  have  faced  and  the  way  the  leak-
 age  of  foreign  exchange  has  been  go-
 ing  on,  the  present  measure  is  a  bold
 attempt  on  the  part  of  Shri  Chavan
 to  plug  the  leakage  of  foreign  ex-
 change.  I  congratulate  him  on  this
 radical  measure.  I  would  also  like
 to  emphasise  that  once  we  pass  this
 Bill,  it  will  be  passed  on  to  some-
 body  else  for  implementation,  and  no
 useful  purpose  will  be  served  unless
 all  the  clauses  that  he  has  envisaged
 or  all  the  amendments  that  are  be-
 ing  made  are  implemented  properly.
 There  have  been  so  many  laws  in  this
 country,  and  yet  the  foreign  com-
 panies  have  been  able  to  find  their
 way  and  they  have  been  manipulat-
 ing  and  they  have  been  able  to  find
 out  some  way  or  some  lacuna  by
 which  they  have  been  able  to  ex-
 pand  without  licence,  and  they  have
 been  under-invoicing  and  over-
 invoicing  and  thus  taking  advantage
 of  the  situation.  I  hope  Shri  Chavan
 will  look  into  it,  and  so  far  as  the
 implementation  is  concerned,  it  will
 be  taken  proper  care  of.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  I  welcome  this  Bill,  I  agree
 that  this  Bill  is  not  without  any
 loopholes,  and  it  is  not  comprehensive
 enough  to  cheek  every  king  of  drain
 on  foreign  exchange.  But  I  consider
 this  Bill  as  just  a  beginning  and  not
 an  end.  If  loopholes  are  found,  then
 here  is  the  forum  where  we  can  plug
 these  loopholes.

 First  of  all,  I  congratulate  the  hon.
 Minister  on  his  bringing  forward
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 -such  a  Bill  to
 foreign  exchange.
 .the  Kaul  Committee’s  report  we  find
 that  there  is  about  Rs,  214  crores

 -worth  of  leakage  of  foreign  exchange
 -every  year,  but  unofficial  reports  say
 that  it  is  much  more  than  that;  they
 go  to  the  extent  of  putting  it  at
 Rs.  1000  crores.  So,  we  cannot  say
 which  is  correct  or  which  उं  true.
 Anyhow,  everybody  admits  that  there
 is  leakage  and  there  is  manipulation
 and  there  are  various  other  methods
 by  which  money  is  taken  away  from
 our  country.

 check  or  regulate

 It  is  in  this  context  that  we  have  to
 examine  the  functioning  of  the  diffe-
 rent  branches  of  the  foreign  com-
 panies,  rather  I  must  say,  the  multi-
 national  corporations  which  are  func-
 tioaing  in  India  also,  There  may  be
 disputes  about  the  profits  of  these
 companies,  and  I  shall  not,  therefore,

 .go  into  the  arithmetic  of  those  things.
 But  it  is  very  interesting  to  examine
 the  different  heads  that  they  use  to
 repatriate  money  from  this  country.
 Certain  industries  which  produce  con-
 sumer  items  like  Coca  Cola,  for  in-
 stance,  are  taking  away  money  under
 various  heads  like  head  office  ex-

 ‘penses,  administrative  office  expenses,
 area  expenses,  service  charges,  ex-

 ‘port  commission  and  so  on.

 Then,  take  the  case  of  the  automo-
 bile  tyre  industry.  It  is  much  more
 interesting.  They  repatriate  money
 under  the  heads  of  technical  know-

 chow  fee,  purchase  commission,  ex-
 port  commission,  raw  material  and
 machinery  purchase  commission,  and
 finally  dividend.  These  are  the  diffe-
 rent  heads  that  these  people  use  for
 taking  out  the  profits  away  from  our
 country.  So  far,  we  could  not  prevent
 this  kind  of  drain  on  foreign  ex-
 change.  In  the  case  of  the  automo-
 bile  tyre  industry,  80  per  cent  of  the
 production  is  today  controlled  by
 foreign  companies.

 Take  these
 Firestone  is

 foreign
 100  per

 companies.
 cent  foreign-
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 owned,  Dunlop  about  60  per  cent,  Ceat
 and  Good  Year  50  and  55.  per  cent
 respectively.  This  shows  that  these
 companies  control  the  vital  automo-
 bile  tyre  industry,  80  per  cent  of  the
 whole  production.  They  are  selling
 the  product  in  the  black  market,  That
 is  generating  more  black  money.  This
 is  the  malpractice  in  which  they  are
 indulging.  They  are  not  only  con-
 trolling  production  but  generating
 black  money  which  is  harmful  to  the
 economy  itself.

 You  will  be  surprised  to  know
 about  certain  things.  I  have  the  same
 complaint  as  Shri  Madhu  Limaye  had.
 When  information  is  asked  for  from
 the  Finance  Ministry,  they  try  to
 evade  giving  answers.  I  asked  a
 question  about  the  figures  in  the  last
 three  years  1970  to  1973.  The  Minis-
 try  could  give  the  information  only
 from  1968  to  1970.  Anyhow  this  is  the
 position:,  Dunlop  had  taken  money
 out  by  way  of  royalty  in  1968-69
 Rs.  38.52  lakhs;  in  1970-71  it  was
 Rs,  77.9  lakhs;  on  technical  knowhow
 account,  it  is  Rs.  44.05  lakhs  in  1968-69
 and  Rs.  51.6  lakhs  in  1970-71.  Then
 Firestone  which  is  100  per  cent
 foreign  controlled:  Rs,  81.17  lakhs  in
 1968-69  which  went  up  to  Rs.  235.10
 lakhs  in  1970-71.  I  am  sure  the  figu-
 res  from  1971  to  1973  would  be
 double.  The  same  is  the  case  with
 Ceat  and  Good  Year—I  need  not  ela-
 borate  it.  This  is  only  on  account  of
 royalty  and  knowhow.  Figures  of
 other  items  like  purchase  commission,
 export  commission,  raw  material/
 machinery  purchase  commission  are
 not  given.  I  make  an  appeal  to  the
 hon.  Minister.  The  Reserve  Bank
 must  have  up-to-date  information  on
 these.  I  do  not  know  why  it  cannot
 be  made  available  to  MPs.  It  is
 another  matter—I  do  not  want  to  go
 into  it.  I  would  request  the  hon.
 Minister  to  advise  the  officers  to  give
 correct  information.

 These  companies—take  Firestone
 for  2xample—have  expansion  licence,
 by  which  90  per  cent  of  the  produc-
 tion  will  be  controlled,  This  will  be
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 the  position  during  the  Fifth  Plan.
 We  must  have  regulations  not  only
 under  the  Foreign  Exchange  Regula-
 tion  Act  but  also  control  in  regard  to
 industrial  licensing  policy.

 In  this  connection,  I  hope  the
 Finance  Minister  will  agree  with  me
 that  the  foreign  companies  should  not
 have  more  freedom  than  Indian  com-
 panies.  They  should  not  have  the
 facility  to  expand  and  acquire  more
 assets  or  more  manufacturing  capacity
 than  that  allowed  to  Indian  com-
 panies.  They  have  to  be  registered
 under  the  Indian  Companies  Act.  It
 is  not  fair.  That  is  why  under  cl.
 26,—as  Shri  Somnath  Chatterjee
 pointed  out,  it  is  a  very  important
 clause—I  hope  the  Finance  Minister
 will  agree  that  these  companies  should
 not  be  given  more  freedom  in  the
 matter  of  acquiring  property  or  ex-
 pansion.  They  must  be  asked  to  re-
 gister  under  the  Indian  Companies
 Act.  They  should  not  be  allowed
 unrestricted  freedom,

 These  multi-national  corporations
 which  are  spread  all  over  the  world
 can  manipulate  and  bypass  Indian
 regulations.  Through  their  branches
 in  this  country,  they  do  it.  I  hope  the
 Finance  Minister  will  agree  at  least

 to  place  before  this  House  the  guide-
 line  which  he  intends  to  give  to  the
 ‘REI  in  regard  to  these  foreign  bran-
 ches  whish  function  in  the  country
 ‘and  register  them  under  the  Indian
 ‘Companies  Act.

 Now  I  come  to  cl.  28,  to  which  Shri
 Madhu  Limaye  also  referred.  We
 ‘cannot  allow  the  trade  marks-to  be
 used  frequently  by  their  agents  or
 other  companies  in  the  country  itself.
 I  do  not  want  to  elaborate  on  this.
 I  fully  support  the  view  regarding
 cl.  28.  The  Finance  Minister  has
 tabled  an  amendment  which  I  sup-
 port.  I  hope  he  will  consider  the
 proposal  regarding  cl,  26.

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 Mr.  Deputy-Speaker,  Sir,  I  have
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 heard  with  interest  the  speeches  made
 by  the  hon.  Members  on  this  side
 and  also  of  the  hon.  Members  oppo-
 site.  By  and  large,  I  would  say  that
 the  Bill  has  been  welcomed,  though
 with  certain  reservations  and  certain
 criticisms.  I  can  very  well  under-
 stand  it  because  this  type  of  effort  has
 been  made  after  a  long  time,  Except-
 ing  certain  miscellaneous  amend-
 ments  that  were  introduced  some  time
 in  the  mid-60's,  this  question  of
 amendment  of  the  Foreign  Exchange
 Regulation  Act  on  this  scale  has  been
 attempted  for  the  first  time.  There-
 fore,  I  am  prepared  to  accept  the
 reservation  of  my  hon.  friend  Shri
 Ravi  that  this  is  the  beginning  and
 not  the  end.  It  cannot  be  the  end
 of  it.  Naturally,  I  have  never  claim-
 ed  this  particular  Bill  to  be  a  very
 perfect  piece  of  legislation.  After  an
 experience  of  a  couple  of  years  or
 even  a  lesser  time,  may  be  the  Go-
 vernment  will  find  it  necessary  to
 come  with  further  amendments.  This
 is  my  own  idea  about  this  present
 Bill,  because  we  are  trying  to  deal
 with  a  problem  which,  I  must  con-
 fess,  is  a  rather  complex  one,  com-
 plex  in  this  sense  that  we  are  dealing
 with  ४  very  valuable  commodity,
 item,  or  resource  called  foreign  ex-
 change  which  takes  different  forms
 and  which  comes  to  us  in  different
 ways  either  by  export  trade  or  by
 certain  credit  systems  or  by  certain
 foreign  collaborations  or  from  other
 people  working  in  this  country  either
 in  the  field  of  manufacture  or  in  the
 field  of  trade.  Certainly  in  these
 mechanics  and  manipulations  of  im-
 port  and  export,  certain  leakages
 were  taking  place  and  perhaps  are
 taking  place.

 Regulation  Bill

 One  of  the  hon.  Members,  Shri
 Jyotirmoy  Bosu,  made  mention  of  a
 third  problem,  that  the  indication  and
 the  size  of  the  amount  involved  which
 was  given  by  the  Kaul  Committee  is
 some  sort  of  an  under-estimate.  It
 is  quite  possible  that  it  may  be  an
 under-estimate,  but  it  is  very  diffi-
 cult  to  come  to  very  precise  figures
 on  items  of  an  invisible  mature.
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 [Shri  Yeshwantrao  Chavan]
 Therefore,  what  I  was  trying  to  say
 is  that  this  attempt  that  we  are  try-
 ing  to  make  is  about  a  matter  which
 is  very  complex  in  its  very  nature,  and
 therefore,  we  certainly  have  come
 forward,  according  to  me,  with  quite
 radical  provisions.  But  even  then,
 somebody  can  point  out  some  of  the
 imperfections  and  some  of  the  defects
 in  them,  as  indeed  some  Members
 such  as  my  hon.  friends  Shri  Madhu
 Limaye,  Shri  Indrajit  Gupta,  Shri
 Jyotirmoy  Bosu,  and  other  friends  on
 this  side  such  as  Shri  Ravi  and  Shri
 Naik  have  done.  It  is  quite  possible
 that  they  will  have  to  be  considered
 in  future,  but  I  can  only  say  that  this
 is  our  major  thrust  in  this  matter  be-
 cause  this  question  has  to  be  taken
 both  ways;  certainly  there  will  have
 to  be  certain  legislative  measures  or
 legislative  provisions  which  I  think
 we  have  tried  to  include  in  this  Bill.
 But  it  is  very  difficult  to  fit  in  this
 whole  operation  in  a  legislative  form.
 This  was  what  we  were  worried
 about  or  were  thinking  about.  There-
 fore,  we  thought  it  much  better  that
 we  will  have  to  restrict  or  influence
 or  control  these  operations  also  by
 another  method,  of  giving  certain
 Guidelines  to  the  Reserve  Bank  who
 certainly  have  lots  of  discretion  in
 this  matter.

 I  can  very  well  understand  the  re-
 servation  and  fear  that  my  hon.
 friend  Shri  Madhu  Limaye  mentioned,
 namely,  about  giving  discretionary
 powers  to  anybody,  whether  he  is  an
 officer  or  a  Minister  or  a  Member  of
 Parliament.  Discretionary  power  is
 always  very  difficult  to  entrust  to
 somebody  with  the  fullest  confidence.
 I  quite  understand  that  and  I  have  no
 dispute  with  that  basic  proposition.
 But  in  a  law  which  has  to  be  applied
 to  the  day-to-day  operations  of  a
 very  complex  economic  activity,  it  is
 very  difficult  to  say  that  there  will
 be  no  scope  for  using  any  discretion.
 We  just  cannot  make  it  an  automatic
 machine.  Therefore,  there  will  have
 to  be  some  sort  of  discretion,  but  cer-
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 tainly  there  will  have  to  be  sufficient
 care  taken  on  this  matter  that  the
 discretion  is  properly  used,  and  dis-
 cretion  is  used  according  to  certain
 principles  and  certain  policies.  There-
 fore  the  Government  has  an  idea  of
 formulating  certain  guidelines,  not  at
 the  Minister's  level  or  officer’s  level
 or  at  the  Ministry's  level  but  at  the
 Cabinet  level.  The  hon.  Member
 Shri  Limaye  said  that  Parliament
 should  have  a  look  at  them.  When
 they  are  formulated  there  would  be
 no  hesitation  or  objection  of  putting
 them  on  the  Table  of  the  House.

 आओ  सबू  रिमे  :  आप  ने  कहा  कि
 विवेकपूर्ण  अधिकार  तो  कुछ  देने  पडेंगे  1
 क्या  आप  इस  बात  का  स्पष्टीकरण करेंगे
 कि  कम  से  कम  जो  कन्जयुमर  इंडस्ट्री है  उस
 में  तो  आप  उन  को  कप निज  ऐक्ट  के  अंदर

 रजिस्टर  करवाएंगे  बाकी  के  बार  में  विकास

 की  दुष्टि  से  और  देश  हित  की  दृष्टि  से  अगर
 आप  कुछ  अपने  पास  अधिकार  रखना  चाहते
 हैंतो  वह हम  समझ  सकने  हैं  लेकिन  कन्ज्यूमर
 इंडस्ट्री  के  बारें  में  तो  रजिस्टर  करवाइए  ।

 SHRI  YESHWANTRAO  CHAVAN:
 I  have  noted  that  point;  remember
 the  brief  but  controversial  discussion
 to  which  you  made  a  reference.  The
 difficulty  is  this.  Consumer  indus-
 tries—is  a  vague  term.  I  pointed  out
 to  him  that  there  were  certain  type
 of  consumer  industries  which  were,
 really  speaking,  consumer  industries.
 But  in  the  field  of  electronics  also
 there  are  certain  consumer  commodi-
 ties.

 आओ  मयु  लिमये :  दूसरा  शब्द  नान-

 आफरीदी  इंडस्ट्री  रखिये  I  (व्यवधान) a
 इस  के  लिये  फारमुलेश्न बम  सकता  है।

 SHRI  YESHWANTRAO  CHAVAN:
 Certainly  these  formulations  can  be
 made.  He  also  accepts  that  in  certain
 fields  we  need  technical  collaboration.
 For  some  time  to  come,  I  cannot  say
 tor  all  times  to  come.  it  is  necessary
 to  have  this  sort  of  collaboration,
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 Export  trade,  for  example,  will  need
 such  help  and  collaboration  but  it
 should  be  used  only  for  export  pur-
 poses.  Therefore,  in  respect  of  the
 distinction  between  manufacturing
 activity  and  trading  activity,  I  think
 we  will  have  to  take  a  much  stricter
 control—I  will  not  say  total  control-
 over  trading  activities;  it  will  have
 to  be  a  little  more  definite  formula-
 tion  also.  That  principle  was  agreed
 to  in  the  Bill  itself  but  we  wanted  to
 do  it  by  way  of  guidelines.  When
 Mr.  Limaye  tabled  that  amendment,  I
 thought  there  was  some  point  in  it
 and  therefore  1  accepted  jt  with  a
 Lttle  modification.  In  his  speech  he
 mentioned  some  of  the  activities  and
 Pointed  out  that  because  of  those  acti-
 vities  the  amendment  became  neces-
 sary.  |  agree  with  him.  Some  of  the
 detailed  trading  activities  he  mention-
 ed  certainly  tend  to  misuse  the  pre-
 sent  position  and  therefore  his  amend-
 ment  is  welcome  and  I  must  say  that
 the  amendment  has  made  a  definite
 improvement  in  the  Bill  itself.

 Hon.  Members  raised  certain  spe-
 cific  points;  they  wanted  me  to  give
 information  about  some  individual
 concerns.  It  is  difficult  for  me  to  go
 into  details  at  this  stage,  I  have  not
 got  all  the  information  at  this  stage.
 I  never  know  that  some  of  these  com-
 panies  were  going  to  be  mentioned
 this  way.  I  also  know  that  some
 of  the  points  raised  were  already  sub.
 ject  matter  of  many  starred  and  un-
 starred  questions.  Information  had
 been  given  in  the  case  of  Coca  Cola-
 Even  in  regard  to  National  and
 Grindlays,  the  pet  subject  of  Shri
 Jyotirmoy  Bosu,  we  had  given  ans-
 wers  to  some  questions.  He  has  writ-
 ten  to  me  some  letters  and  I  propose
 to  reply  to  him...(Interruptions)  1
 can  understand  if  it  is  a  subject  mat-
 ter;  I  do  not  understand  one’s  obses-
 sion  with  one  particular  company.

 Mr.  Limaye  and  Mr.  Ravi  mention-
 eda  that  we  are  trying  to  evade  infor-
 mation.  When  we  say  that  informa-
 tion  is  not  readily  available,  it  does
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 pot  mean  that  information  is  not  with
 the  Government.  It  was  difficult  to
 get  certain  information  properly  com-
 piled.  When  we  give  informaticn  on
 the  floor  of  the  House,  it  has  certain-
 ly  got  a  certain  authenticity,  Getting
 statistical  data  compiled  in  time  is
 always  difficult.

 आओ  सब  लिमये  बाद  मे  दीजिए,
 अगले  सत्र  में  रखिए  1

 SHRI  YESHWANTRAO  CHAVAN:
 If  you  ask  again,  there  will  be  no  un-
 willingness  on  the  part  of  Government
 to  give  information.  When  we  say  it
 is  not  readily  available,  it  dces  not
 mean  that  it  is  not  available.

 SHRI  P.  ७.  MAVALANKAR:  In
 formation  is  given  in  a  delightful:+
 vague  style.

 SHRI  YESHWANTRAO  CHAVAN:
 Mr.  Limaye  mentioned  about  the
 drain  on  the  country.  When  a  ques-
 tion  is  asked,  it  is  expected  that  a
 specific  information  is  sought.  There-
 fore,  we  have  to  interpret  the  ques-
 tion  as  to  what  information  you  want.

 आओ  सब  लिमये  :  इस  के  ऊपर  मैं बलाजध
 पर  बोलेगा  |  अभी  समय  नहीं  लेना  चाहता  ।
 आप  के  अफसर  अच्छी  तरह  समझते हैं  a
 SHRI  YESHWANTRAO  CHAVAN:

 As  Mr.  Indrajit  Gupta  rightly  said,
 the  real  corpus  of  the  Bill  lies  in
 sections  26,  27,  28  and  29.  The
 success  of  this  Bill  will  be  tested  by
 the  working  of  these  sections  in  actual
 practice.  I  accept  that  position.  We
 will  also  see  how  these  sections
 actually  work  in  practice.  If  they  do
 net  give  us  the  results  that  we  expect,
 possibly  we  have  to  give  another  con-
 sideration  to  this  Bill.

 Mr,  Jyotirmoy  Bosu  alleged  that
 foreign  companies  are  producing  in
 excess  of  their  licensed  capacity  and
 in  fields  other  than  those  for  which
 they  are  licensed.  I  think  with  the
 introdyction  of  the  revised  industrial
 policy  in  February,  1970,  all  Foreign
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 [Shri  Yeshwantrao  Chavan]
 Majority  companies  are  required  to
 obtain  a  licence  for  entering  into  new
 business  or  diversification  or  manu-
 facture  of  new  items  in  respect  of
 industries  covered  by  the  Industries
 ‘Development  and  Regulation)  Act.
 Therefore,  after  the  introduction  of
 this  new  policy,  it  is  not  possible  for
 such  a  company  to  diversify  in  respect
 of  any  scheduled  industry  unless  they
 are  authorised  to  do  it,

 Mr.  Bosu  and  Mr.  Somnath  Chatter-
 jee  have  said  that  this  Bill  is  not
 applicable  to  foreign  banks.  As  far
 as  the  foreign  exchange  regulation
 part  of  it  is  concerned,  this  Bill  is
 applicable  to  foreign  banks  also.  Of
 course  it  is  not  applicable  as  it  is
 applicable  to  other  foreign  companies,
 but  as  far  as  foreign  exchange  opera-
 tions  of  foreign  banks  are  concerned,
 this  Act  is  applicable  to  them,  Some
 members  have  got  some  idea  as  if  the
 foreign  banks  in  this  country  are
 practically  carrying  on  the  entire
 foreign  exchange  operations  in  this
 country.  It  is  not  a  fact.  I  would
 like  to  mention  that  the  nationalised
 banks  and  their  subsidiaries  between
 themselves  did  nearly  69.2  per  cent
 of  the  total  foreign  exchange  transac-
 tions,

 SHRI  MADHU  LIMAYE:  I  am
 glad  to  know  that,  इसका  संदर्भ  यह  था
 विचार  साल  पहले  जव  विधेयक  आया

 था,  तब  प्रधान  मंत्री  जी  ने  कहा  था  कि  सब् सटे-
 मशाल  फौरन  एक्सचेन्ज  ट्रांजक्मन्ज  विदेशी  बैंक
 कर  रहे  हैं।  अगर  स्थिति  जद"  है  तो  इसका
 मतलब  हैकि

 You  are  preparing  a  case  for  take
 over.

 SHRI  YESHWANTRAO  CHAVAN:
 When  we  come  to  that  subject,
 certainly  we  will  find  arguments  for
 each  other.  My  main  point  is  that
 the  foreign  banks  are  doing  not  more
 than  30  per  cent  of  the  foreign  ex-
 change  business.  I  thought  this  is
 tather  significant  information  which
 the  House  should  have.
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 I  would  like  to  answer  one  point

 raised  by  Jyotirmoy  osu.  He
 referred  to  the  alleged  malpractices,
 including  evasion  of  income-tax,  by
 one  of  the  foreign  banks  functioning
 in  India.  In  this  regard  I  have  stated
 in  reply  to  an  unstarred  question  in
 the  Lok  Sabha  on  the  I7th  of  this
 month  that  these  are  being  looked
 into  by  the  Reserve  Bank  and  the
 Income-tax  Department  and  that  they
 would  complete  the  investigation  as
 early  as  possible,

 Shri  Jyotirmoy  Bosu,  if  I  may  use
 that  expression,  reeled  off  various
 figures  in  regard  to  the  functioning
 of  the  Enforcement  Directorate  and
 the  alleged  leakage  of  foreign  ex-
 change  resulting  from  malpractices
 and  the  success  are  otherwise  of  the
 Department  of  Cust-ms.  I  «ao  not
 want  to  enter  into  a  debate  in  this
 regard.  But  I  would  like  to  take  one
 particular  item  just  to  show  how  some
 of  the  statistics  can  be  misleading.  In
 relation  to  a  foreign  bank  working  in
 India  Shri  Bosu  had  said  that  in
 capital,  not  share  capital,  was  only
 Rs,  1.72  crores  as  against  the  deposits
 of  Rs.  291  crores.  When  he  mentioned
 this  figure  it  looked  rather  very
 strange  to  me  and  that  is  why  I  went
 into  it.  I  may  say  here  that  he  raised
 this  point  when  this  question  was  dis-
 cussed  in  the  Joint  Committee.  It  is
 not  as  if  he  is  raising  it  for  the  first
 time.  When  the  whole  question  was
 discussed  in  the  Joint  Committee  he
 referred  to  it.  The  Reserve  Bank  in
 its  reply  to  the  Joint  Committee
 clarified  that  this  capital  represents
 only  the  statutory  deposit  which  the
 foreign  banks  are  required  to  maintain
 with  the  Reserve  Bank.  The  foreign
 banks  operating  in  India  have  to
 deploy  foreign  funds  in  Indian
 business  to  an  extent  of  not  less  than
 3.5  per  cent  of  their  deposits  as  report-
 ed  to  the  Reserve  Bank  under  section
 2  of  the  Bank  Regulation  Act.  Their
 own  funds  employed  by  this  foreign
 bank,  to  which  he  made  a  reference,
 on  this  basis  amounted  to  Rs.  9.90  crores
 in  1970.  Shri  Ravi  may  again  say
 that  those  are  old  figures.  But  these
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 are  the  authorised  verified  figures
 which  take  some  time,  it  is  not  as  if
 the  latest  figures  are  not  available.

 As  far  as  the  use  of  trade  mark  is
 concerned,  Shri  Limaye  has  made  a
 detailed  mention  of  it.  As  we  accept
 his  amendment,  I  think  we  need  not
 go  into  it.

 Shri  Bosu  had  referred  to  the  need
 for  restriction  on  employment  of
 foreign  nationals.  Under  section  30
 the  permission  of  the  Reserve  Bank
 would  be  required  before  a  forign
 national  can  take  up  employment  in
 India  and  in  any  case,  where  such  a
 person  desires  to  remit  money  out  of
 India  out  of  the  income  earned  by
 him  here,

 Shri  Indrajit  Gupta  referred  to  the
 delegation  of  power  by  the  Reserve
 Bank  of  India  under  clause  74  of  the
 Bill.  Even  at  present  the  Reserve
 Bank  has  delegated  some  of  the
 power  to  authorised  dealers  and  clause
 74  has  been  introduced  only  to  give
 legal  backing  to  the  existing  practice.
 I  may  also  be  allowed  to  point  out
 that  some  delegation  is  necessary  for
 the  smooth  functioning  of  the  ex-
 change  control.  There  is  no  intention
 to  extend  the  scope  of  the  existing
 delegation.

 Shri  Gupta  had  made  another
 suggestion,  which  should  not  go  un-
 mentioned,  in  relation  to  the  exports,
 that  the  bill  of  lading  should  also  be
 submitted  to  the  Reserve  Bank.  At
 present  three  copies  of  the  prescribed
 declaration  form  in  relation  to  export,
 commonly  known  as  GRI  form,  con-
 taining  full  particulars  regarding  the
 export,  including  the  value  of  items,
 are  furnished  to  the  customs  authori-
 ties  along  with  the  shipping  docu-
 ments.  The  Customs  authorities
 verify  the  value  and  certify  in  all  the
 three  copies  of  the  G.R.I.  form  the
 original  of  which  is  forwarded  by
 them  to  the  Reserve  Bank.  On  this
 basis,  the  inward  remittances  are
 watched  by  the  Reserve  Bank.  It  will
 be  seen  that  the  function  of  checking
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 the  value  of  goods  exported  is  done
 by  the  Customs  authorities.  There-
 fore,  there  is  no  change  of  procedure
 called  for  in  this  regard.  I  may  also
 add  that  there  will  be  no  contracts
 for  sale  in  the  case  of  goods  exported
 on  consignment  basis.

 Some  hon.  Members  had  made  a
 very  useful  suggestion  in  regard  to
 exercising  control  on  joint  ventures.
 I  think,  either  Mr.  Kulkarni  or  some-
 body  else  from  the  other  side  made
 a  mention  of  it.  I  would  like  to  tell
 the  House  that  a  very  detailed  provi-
 sion,  namely,  clause  27  has  been  in-
 troduced  for  this  very  purpose.  I
 would  just  merely  say  that  Indian
 participation  in  joint  ventures,  gene-
 rally,  takes  the  form  Qf  supply  of
 technical  know-how  and  machinery
 and  other  capital  goods,  Clause  28
 will  enable  us  to  obtain  full  informa-
 tion  regarding  their  working  and
 ensuring  repatriation  of  dividends,  etc.

 I  would  like  to  make  one  thing
 clear.  Otherwise,  it  will  be  very
 unfair  to  the  officer  concerned.  Shri
 Jyotirmoy  Bosu  made  a  mention  of
 a  son  of  one  of  the  Finance  Secretaries
 who  is  an  employee  of  the  National
 Grindlays  Bank.  I  would  like  to  say,
 yes,  one  of  the  Secretaries’  son  is
 serving  in  the  National  Grindlays’
 Bank.  But  he  was  employed  there
 long  before  the  Secretary  came  to
 the  Finance  Ministry.  That  was  done
 in  1967.  He  has  done  so  on  the  basis
 of  permission  that  he  took  from  the
 Government  in  1967.  The  way  it  was
 made  a  reference  to  it,  I  thought  it
 was  very  unfair  to  the  officer  con-
 cerned.  He  is  an  officer  of  the  highest
 integrity.  Any  aspersion  that  is  cast
 on  him  will  be  very  unfair.  So,  I
 thought  that  the  officer  is  not  here  to
 vindicate  himself  and  it  is  my  duty
 to  put  the  facts  before  the  House.

 I  think,  I  have  replied  to  some  of
 the  points  made  by  Shri  Madhu
 Limaye.  He  made  a  mention  of
 certain  facts  about  Coca  Cola.  He
 raised  a  point  about  users’  licence  or
 ad  hoc  licence.  He  made  certain
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 points.  At  this  moment,  I  have  no
 information,  These  matters  are  nor-
 mally  dealt  in  the  Commerce  Ministry.
 At  the  present  moment,  I  have  no  in-
 formation.

 att  na  लिमये  :  इस  में  आप  का  सम्बन्ध
 आता  है,  व्यापार  मंत्रालय का  आता  है,
 उद्योग  मंत्रालय  का  आता  है  1  हम  को  आप
 मंत्रालयों के  बीच  घुमाते  रहते  हैं.  इस  का
 जवाब आना  चाहिये  1

 आओ  प्लन  रत  श्ह्ण  :  जवाब  तो
 आप  को  मानना, उससे  हर्ज  नहीं  है।  लेकिन

 ऐसे  बकती  उठाया  है,  कि  मेरे  यास  उस  की
 इत्तिला  नहीं  है  t

 I  would  like  to  say  that  the  present
 Bill  is  definitely  a  move  forward,  a
 very  definite  step,  in  the  direction  of
 saving  the  country  from  large  outflow
 and  leakages  and  dependence  on
 other  countries.  I  think,  when  we  are
 ready  to  take  a  further  step,  an  im-
 portant  step,  this  House  will  certainly
 welcome  it.

 SHRI  SOMNATH  CHATTERJEE:
 Sir,  as  the  hon.  Minister  said,  clauses
 26,  28  and  29  are  the  most  important
 clauses  of  this  Bill  which  did  not  find
 a  place  in  the  existing  Act.  Now,
 these  clauses  expressly  exclude  bank-
 ing  companies  from  the  operation  of
 this  Bill.  When  I  pointed  out  that
 banking  companies  are  being  exclud-
 ed,  that  is  proved  by  the  very  clauses
 26,  28  and  29.  The  hon.  Minister  says
 that  the  banks  are  covered  by  this.
 That  is  not  probably  the  correct  read-
 ing  of  the  Bill.

 SHRI  YESHWANTRAO  CHAVAN:
 I  said  that  manufacturing  companies
 and  trading  companies  are  included.
 What  he  says  is  right  that  clauses  26,
 28  and  29  do  not  cover  banking  com-
 panies.  There  is  no  foreign  exchange
 involved  and,  therefore,  it  is  not
 necessary  to  do  it.
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 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  the  Bill  to  consolidate  and
 amend  the  law  regulating  certain
 payments,  dealings  in  foreign  ex-
 change  and  securities,  transactions
 indirectly  affecting  foreign  exchange
 and  the  import  and  export  of
 currency  and  bullion,  for  the  con-
 servation  of  the  foreign  exchange
 resources  of  the  country  and  the
 proper  utilisation  thereof  in  the
 interests  of  the  economic  develop-
 ment  of  the  country,  as  reported  by
 the  Joint  Committee,  be  taken  into
 consideration.”

 The  motion  was  adopted.

 MR.  DEPUTY-SPEAKER:  Now  we
 take  up  clause-by-clause  considera-
 tion.

 I  see  that  from  Clause  2  to  Clause
 25  there  are  no  amendments  whatever
 given  notice  of  by  members,

 SHRI  DINEN  BHATTACHARYYA
 (Serampore)  :  What  about  our
 amendments?

 MR.  DEPUTY-SPEAKER:
 not  be  done  now.

 It  can-

 SHRI  DINEN  BHATTACHARYYA:
 They  are  important.

 MR,  DEPUTY-SPEAKER:  I  have
 also  said  with  reference  to  Mr.
 Somnath  Chatterjee,  that  they  were
 important  and,  therefore,  he  should
 have  submitted  them  in  time.

 For  Clauses  2  to  25,  there  are  no
 amendments.  So,  I  will  put  them  to
 the  House,

 The  question  is:
 “That  Clauses  2  to  25  stand  part

 of  the  Bill.”

 The  motion  was  adopted.

 Clauses  2  to  25  were  added  to  the  Bill.

 MR.  DEPUTY-SPEAKER:  Clause
 26.  There  are  two  amendments  given
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 notice  of  by  Shri  Dinesh  Chandra
 Goswami.  He  is  not  here.  Shri
 Vayalar  Ravi.  Are  you  moving?

 SHRI  VAYALAR  RAVI:  If  the
 ‘Finance  Minister  gives  clarification.....

 MR.  DEPUTY-SPEAKER:  At  this
 stage  you  can  only  say  whether  you
 re  moving  or  are  not  moving.

 SHRI  VAYALAR  RAVI:  हद  am  not
 moving,  Sir.

 MR.  DEPUTY-SPEAKER:  Mr.
 Shyam  Sunder  Mohapatra.  He  is  also
 not  here.

 I  will  now  put  this  Clause  to  the
 House.

 The  question  is:
 “That  Clause  26  stand  part  of  the

 Bill.”
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 The  motion  was  adopted,
 Clause  27  was  added  to  the  Bill.
 MR.  DEPUTY-SPEAKER:  Clause

 27.  There  is  no  amendment.  The
 question  is:

 “That  clause  27  stand  part  of  the
 Bill.”

 The  motion  was  adopted.
 Cause  28—(Restrictions  on  the  ap-

 pointment  of  certain  persons  and
 companies  as  agents  or  technical
 or  management  advisers  in  India,

 MR.  DEPUTY-SPEAKER:  Clause
 28.  There  are  a  number  of  amend-
 ments  here.  Mr,  Dinesh  Chandra
 Goswami.  He  is  not  here.  Mr.
 Vayalar  Ravi.

 SHRI  VAYALAR  RAVI:
 moving,  Sir.

 MR.  DEPUTY-SPEAKER:  Mr.
 Madhu  Limaye.

 st  wa  लिमये  :  चित्त  मंत्री  ने  मान
 लिया  है  इसलिए  मैं  वापिस  नेता  हूं  ।

 MR,  DEPUTY-SPEAKER:  At  this
 stage  I  am  concerned  with  moving.
 You  can  only  way  whether  you  are
 moving  or  are  not  moving.

 आओ  मनु  लिमये :  मैं  पेश  कर  रहा  हूं  t

 I  am  not
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 Page  22,—

 for  lines  40  to  44,  substitute—
 “Bank—

 (a)  act,  or  accept  appointment,  as
 agent  in  India  of  any  person
 or  company,  in  the  trading
 or  commercial  transaction  of
 such  person  or  company;  or

 (b)  act,  or  accept  appointment,  as
 technical  or  management
 adviser  in  India  of  any  person
 or  company;

 (c)  permit  any  person  or  com-
 pany  to  use  its  trade-marks
 or  trade  names  for  a  con-
 sideration,  directly  or  in-
 directly.”  (4)

 MR.  DEPUTY-SPEAKER:  Mr.
 Shyam  Sunder  Mohapatra.  He  is  not
 here.

 There  are  some  amendments  given
 notice  of  by  the  Minister.  Is  he  mov-
 ing  them?

 SHRI  YESHWANTRAO  CHAVAN:
 Yes.  I  am  moving  them.

 I  beg  to  move:

 Page  22,—

 for  lines  40  to  44,  substitute—
 “Bank,—

 (a)  act,  or  accept  appointment,
 as  agent  in  India  of  any  per-
 son  or  company,  in  the  trad-
 ing  or  commercial  transac-

 tions  of  such  person  or  com-
 pany;  or

 (b)  act,  or  accept  appointment,
 as  technical  or  management.
 adviser  in  India  of  any  cer-
 son  or  company;  or
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 (९)  permit  any  trade  mark,  which
 he  or  it  is  entitled  to  use,  to
 be  used  by  any  person  or
 company  for  any  direct  or  in-
 direct  consideration.”  (8)

 Page  22,—
 for  lines  47  and  48,  substitute—

 “or  technical  or  management
 adviser,  or  permits  the  use  of
 any  such  trade  mark,  without
 the  permission  of  the  Reserve
 Bank,  such  acting,  appoint-
 ment  or  permission,  as  the
 case  may  be,  shall  be  void.”
 (9)

 Page  22,  line  52—

 after  “at  the  commencement  of
 this  Act,”

 insert—

 “or  where  a  permission  for  the
 use  of  any  such  trade  mark
 granted  by  such  person  or
 company  (including  its
 branch)  continues  to  be  valid
 at  such  commencement,”

 Page  23,  line  5,—

 after  “as  such”  inseri—

 “or,  as  the  cas  emay  be,  to
 continue  to  permit  the  use  of
 any  such  trade  mark.”  (11).

 Page  23,  line  14,—

 for  “or  appointment”  substitute—
 s  appointment  or  permission,

 as  the  case  may  be,”  (12).

 I  would  like  to  make  some  correc-
 tion  in  Amendment  No,  13.  Therel  is
 some  typing  mistake.  For  ‘or  ap-
 pointment’  the  word  ‘or’  has  been
 dropped  out.  So  the  word  ‘or’  has
 to  be  added  before  the  word  ‘ap-
 pointment’....
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 SHRI]  SOMNATH  CHATTERJEE:
 Notice  should  have  been  given  ear-
 lier...  .

 MR,  DEPUTY-SPEAKER:  It  is  a
 patent  error.  It  can  be  taken  notice
 of,

 SHRI  YESHWANTRAO  CHAVAN
 I  beg  to  move:

 Page|  23,  line  21,—

 for  “or  appointment”  substitute—

 “‘or  appointment  or,  as  the  case
 may  be,  from  permitting  the
 use  of  any  such  trade  mark”
 (13).

 Page  23,  line  29,—

 for  “or  appointment”  substitute—
 “  appointment  or  permission,

 as  the  case  may  be,”  (14).

 MR.  DEPUTY-SPEAKER:  Mr.
 Madhu  Limaye.  If  you-  want.  you
 can  speak.

 आओ  मधु  लिया  :  इस  पर  मुझे  बोलना
 नहीं  हें  ।

 MR.  DEPUTY-SPEAKER:  I  will
 first  put  the  amendment  of  Mr.  Madhu
 Limaye....

 aft  wa  लिमये  :  आप  पतले  वित्त  मंत्री
 के  संशोधन  को  रखे,  तो  मेरे  संशोधन  को  रखने
 की  जरूरत  नहीं  है  ।

 MR.  DEPUTY-SPEAKER:  Can  I
 put  all  the  amendments  of  the  Mi-
 nister  together?

 SHRI  YESHWANTRAO  CHAVAN:
 Yes.

 MR.  DEPUTY-SPEAKER:  Now,  I
 will  put  amendments  8,  9,  10,  11,
 12,  13  and  14  to  clause  28,  moved  by
 Shri  Chavan  to  the  vote  of  the  House.
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 Now,  the  question  is:

 Page  22,
 for  lines  40  to  44,  substitute—
 ~“Bank,—

 (a)  act,  or  accept  appointment,
 as  agent  in  india  of  any  person
 or  company,  in  the  trading  or
 commercial  transactions  of  such  per-
 son  or  company;  or

 <b)  act,  or  accept  appointment,  as
 technica!  or  management  adviser  in
 India  cf  any  person  or  company;
 or

 (c)  permit  any  trade  mark,  which
 he  or  it  is  entitled  to  use,  to  be
 used  by  any  person  or  company  for
 any  direct  or  indirect  consideration.”
 ca)  7
 Page  22,—

 for  lines  47  and  48,  substitute—
 “lor  technical  or  management

 adviser,  or  permits  the  use  of  any
 such  trade  mark,  without  the  per-
 mission  of  the  Reserve  Bank,  such
 acting,  appointment  or  permission,

 as  the  case  may  be,  shall  be  void.”
 (9)
 Page  22,  line  52,—

 after  “at  the  commencement  of
 this  Act,"

 insert—
 “or  where  a  permission  for  the

 use  of  any  such  trade  mark  grant-
 ed  by  such  person  or  company  (in-
 cluding  its  branch)  continues  to
 be  valid  at  such  commencement.”
 ao)
 Page  23,  line  5,—

 after  “ag  such”  insert—
 “or,  as  the  case  may  be,  to  con-

 tinue  to  permit  the  use  of  any
 such  trade  mark”  (11)
 Page  23,  line  14,—  a
 for  “or  appointment”  substitute—

 "  appointment  or  permission,  as
 the  case  May  be,”  (12)
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 Page  23,  line  21,—
 for  “or  appointment”  substitute—

 “ण  eppointment  or,  as  the  case
 may  be.  from  permitting  the  use
 of  any  such  trade  mark”  (13)

 Page  23,  line  29,—
 for  “or  appointment”  substitute—

 *  appointment  or  permission,  as
 the  case  may  be,”  (14).

 The  motion  was  adopted,
 MR.  DEPUTY-SPEAKER:  Mr.  Ma-

 dhu  Limaye,  de  you  withdraw  your
 amendment?

 आओ  मधु  कीमतें:  में  अ  संजन
 वापिस  ले  रह  हैं  ।

 MR.  DEPUTY-SPEAKER:  Does  he
 have  the  permission  of  the  House  to
 withdraw  his  amendment?

 Amendment  No.  4  was,  by  leave,
 then  withdrawn,

 MR.  DEPUTY  SPEAKER:  The
 question  is:

 “That  Clause  28,  as  amended.
 stand  part  of  the  Bill”

 The’  motion  was  adopted.
 Clause  28,  as  amended,  was  added  to
 the  Bill.

 Clause  29—(Restrictions  on  estab-
 lishment  of  place  of  business  in
 India).

 SHRI  MADHU  LIMAYE:  Sir.  I
 beg  to  move:

 Page  26,—
 After  line  6,  insert—

 “(5)  Notwithstanding  anything
 contained  herein  above,  after  a
 period  of  two  years  from  the  date
 of  the  commencement  of  this  amend-
 ing  Act,  a  conipany  which  is  not
 incorporated  under  any  law  in
 force  in  India  or  any  Branch  of
 such  company  shall  not  carry  on

 in  India  or  establish  in  India  a
 Branch  or  Office  or  other  place  of
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 business  to  carry  on  activity  of
 industrial  nature  except  on  condi-
 tion  that  the  said  activity  is  under-
 taken  through  a  company  incorpo-
 rated  in  India.”  (5).

 अध्यक्ष  महोदय,  इस  संशोधन  को

 स्वीकार  करना  इसलिए  जरूरी  हू  कि  इसके
 बिना  विदेशी  कम्पनियों  पर  प्रभावशाली

 इंग  से  हम  लोग  नियन्त्रण  नहीं  रख  पायेंगे  ।

 मैंने  वित्त  मंत्री  से  कहा  कि  कोई  ऐसी  परि-
 भाषा  कीजिए  जिसको  सदन  स्वीकार  करे  ।

 मैंने  कहा  कज्यूमर  इण्डस्ट्री  को  मानिये,  उसके
 लिए वें तैयार  नहीं  हैं।  नान  प्रापर्टी  इन्डस्ट्री
 तक  सीमित  रखे,  उसके  लिए  भी  तैयार  नहीं
 हैं।  ऐसी  हालत  में  मैं  अपने  संशोधन को
 वापिस  नहीं  ले  सकता  हूं  और  इसके  समर्थन

 में  मैं  कुछ  बात  रखना  चाहता  हूं।  अपने

 भाषण  a  मैंने  एक  पश्न  का  उल्लेख  किया

 था  और  मैंने  कहा  कि  प्रश्नों  का  ठीक  जवाब
 नहीं  मिलता  है  ।  मेरा  प्रश् यह  था:

 “Whether  Government  considered
 that  these  exports  in  terms  of  phy-
 sical  rescurces  plus  the  funds  re-
 patriated  to  the  tune  of  80  per  cent
 constitute  a  drain  on  the  country?”

 15.48  hrs.
 (Dr,  SaRADISH  Roy  in  the  Chair]

 ay  डन  आन  दि  ऐन्ट्री  और  ड्रेन  आन  फौरन
 ऐेक्सचेंज रिसोसेंज  में  बहुत  फर्क  है  ny

 मैंने  ड्रेन  के  बारे  में  पूछा  ह  और  पूछने  का
 कारण  हैं  क्योंकि  ड्रेन  में  दो  बात  आती  हैं--
 निदेशी  मुद्रा  का  जाहर  जाना  भी  आता  है
 और  जो  फिजिकल  रिसोर्सेज  हैं  उनका  बाहर
 जाना भी  आता  है  '  जब  आप  80  परसेन्ट

 की  बात  करते  हैं,  कोक  कोला  के  बारे  में  तो
 जा  हमारे  फिजिकल  'रिसॉसेज बाहर जा रहे बाहर  जा  रहे
 हैं  उसकी  आप  चर्चा  ही  नहीं  करना  चाहते
 हैं।  कोका  कोला  कम्पनी  निर्यात  करती
 हैं  लेकिन  किन  चीजों  का?  इन्होंने मेरे  जश्न
 के  उत्तर  में  एक  तालिका-बी  हूं  उससे  आपको

 पत्ता  अनेग  किस--

 Cola  concentrate  and  citrus  and  fruit
 beverage  bases)
 इसके  तौर  पर  3  करोड़  84  लाख  निर्यात

 के  आंकड़े दिए  गए  हैं।  एडिविल  वेजिटेबल
 गम  1  करोड़  तीन  लाख-कोका कोला  का
 इससे  क्या  सम्बन्ध  है  मेरी  समझ  में  नहीं  आता,
 मैं  अल्प  4  लाक,  ह्य  नट्स  11  लाख,
 चाय  6  लाख  71  हजार,  काफी  11  लाख
 48  हजार  और  चिवड़ा शा  बिटवा  27
 हजार ।

 अब  यह  जो  सारी  चीजें  हैं  इनका  निर्यात
 आप  होने  देते  हैं।  इसलिए मैं  कहत  हूं  कि

 यह  जो  फिजिकल  रिसोसज  हमारे  देग  से
 वहां जा  रहे  हैं  -  एडिविल  वेजिटेबिल

 गम,  मैंगो  पत्,  केयू  नट्स  वगैरह जो
 जा  रहा  है  उससे  एक  तो  नुकसान यह  होगा
 कि  हमारा  माल  यहां  से  चला  गया।  फिर
 इसके  अतिरिक्त  आप  80  प्रतिशत

 विदेशी  मुद्रा  बाहर  भेजने  की  इजाजत  भी
 देते  हैं।  इस  तरह  से  हमारा  डवल  घाटा
 हो  रहा  है.  हमारा  माल  भी  जा  रहा  ia  और
 हमारी  विदेशी  मुद्रा  भी  जा  रही  हें  ।  तो

 इन  दोनों  बातों  का  विचार  करके  आपको
 अपनी  नीति  को  निर्धारित  करना  चाहिए  |

 इसलिये  मैंने  कहा  कि  इन  आन  इंडिया  एण्ड
 इन  आफ  फ़ौरन  एक्सचेंज  रिसाली  में  यह
 फ़ैज़  हूं।  आपके  अफसर  इसको  अच्छी  तरह
 से  समझते  थे  लेकिन  उन्होंने  जान  बू  कर
 सदन  को  कन्फ्यूज  करने  के  लिए  ऐसा  किया  ।
 ऐसी  कोई  भाषा  ही  नहीं  हूं  कि  इसमें  जिसको
 लोग  न  समझ  सके  ।  सभापति  जी,  मैं  क्यों
 चाहता  हैं  कि  विदेशी  कम्पनियां  रजिस्टर्ड
 हों?  इधर  जौ  मेरे  जश्न  के  उत्तर  में  उन्होंने

 अभी जो  स्टेटमेंट  नम्बर  दो  पढ़ा  इसमें
 देखेंगे  कि  बहुत  सी  विदेशी  कम्पनियां  अव
 हंट  आफ़िस  ऐक्सप॑सेज के  नाम  पर,  रीजनल

 आफ़िस  भी,  चाहे  वह  इटली  में  हो,  हालैंड  हो
 या  लन्दन  हो,  जहां  टैक्स  कम  बैठेगा  उसके
 नाम  पर  भेजती  हैं,  और  हड  आफ़िस  ऐक्स पैसेज
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 भी  जा  रहे  21  इसलिये  अगर  इस  तालिका
 1  का  स्वयं  अध्ययन  करेंगे  तो  उनको  पता  चन गा

 कि  इसका  टैक्स  से  कोई  सम्बन्ध  नहीं  है,
 यह  खर्चे  के  नाम  पर  जाता  है।

 इसकी  संख्या  जब  बढ़ेगी  तो  वह  पूरे  देश  का
 नुकसान  होगा  ।  उस  पर  आपको  टैक्स  भी
 नहीं  मिलने  वाला  हूं।  इसलिये  हड  आफ़िस
 ऐक्स पे सेज को  कंट्रोल  करने  के  लिए,  जैसा

 के  ध्यान  में  कई  उदाहरण  हमने  लाये
 कि  जिनमें  सब्सटेंशियल  ऐक्सटेंशन  हुआ
 है।  लेकिन  नये  लाइसेंस  के  लिये  कोई
 नथना-पन्न  महीं  दिया  गया  ।  आप  ही
 नीति  की  घोषणा  करते  हैं  और  उसके  विपरीत
 सारे  काम  होते  हैं  a  इसलिये  डिस्क्रीशनरी
 पावर  देने  के  पक्ष  में  हम  नहीं  हैं  ।  इसका
 कारण  यह  है  कि  आप  जो  घोषणा यें  करते हैं
 उसके  विपरीत  अफ़सर  काम  करते  हैं,  इसलिये
 स्टेट्यूट  में,  कानून  ही  में  व्यवस्था  की  जरूरत
 हो जाती है  ।

 सभापति  जी,  कम्पनियों  के  साथ  हम  जो
 करार  करते  हैं  उसके  हक  में  माननीय  चव्हाण
 जी  ने  कुछ  कहा  ।  अब  यह  मैं  मानने  के  लिये
 तैयार  हूं  कि  आवश्यक  क्षेत्रों  में  नई

 टेक्नोलाजी

 लाने  के  लिये  अगर  हम  लोग  इस  तरह  का

 काम  करते  हैं  तो  कोई  बुरी  बात  नहीं  है।
 हमारे  कम्युनिस्ट  मित्र  भी  इस  बात  को

 जानते  हैं  कि  रुस  इधर  पश्चिमी  यूरप
 के

 नई

 फ़ौरन  कौनेबोरेशन एग्रीमेंट  क्या  वास्तव

 BHADRA  5,  1895  (SAKA)  Regulation  Bill  306

 की  चोरी  का  और  विदेशों  में  फ़ौरन  बैंक
 अकाउंट्स खोलने  का  साधन  हें  ?  और
 इसलिये  मैं  स्टेट  बैंक  आफ  इंडिया  का  जौ
 मन्थली  रिव्यू  आता  हू  उस  के  अप्रैल

 दिलाना  चाहता  हूं  ।  इसमें  लेखक  ने  फ़ौरन
 कौनेवोरेशन  ऐशग्रीमेंट  पर  एक  लम्बा  लेख
 लिखा  हे-फ़ौरेन  कारपोरेशन  ऐंड  ज्वार
 वेन्चर-इस में  वह  कहते  हैं  कि  1957  के
 वाद  4,000  फ़ौरन  कौलंबोरेशन  ऐग्रीमेंट्स
 हुए  हैं।  उसमें  से  इनका  कहना  हैं  कि  1962
 और  1966  के  बीच  में  289  हर  साल  होने
 थे  और  उसके  बाद  1967  और  1871

 के  बीच  में  हर  साल  1+5  वुग्रीमेंट  होते  रहे।
 आगे  वह  अपने  विश्लेषण  में  कहते  हैं  कि  :

 The  largest  umber  of  collaboration
 agreements  have  come  from  the
 parties  from  the  United  Kingdom.

 अब  इसके  वारे  में  भी  मुझे  कुछ  कहना  हं:
 यूनाइटेड  किंगडम  के  बारे  में  औन

 नहीं  जानता  हें.  कि  आद्योगिक  क्षेत्र  में
 सभी  उद्योगों में  आज  इंगलैंड आगे  नहीं  है।
 लेकिन  चूकि  इंगलैंड  से  आपका  पुराना  रिश्ता
 हं  इसलिये  पिटीपिटाई  परम्परा के  आधार

 पर  हमारा  आुकाव  ब्रिटेन  की  ही  तरफ़
 होता  हं।  इसके  वारे  में  भी  क्या  नये  ढंग  से
 मंत्री  महोदय  सोचने  के  लिये  तैयार  है;
 आर्थिक नीति  के  बारे  में,  कौने बोरे शन के
 बारे  ?  पश्चिमी  यूरप  में,  अमरीका  में
 जापान  में  बड़ा  परिवर्तन  आ  रहा  हे  तो  जो
 देश  जिन  टेक्नोलाजी  में  सब  से
 आगे  ह,  पूर्वग्रह  छोड़  कर  प्रयास
 छोड़ कर, कर,  आप  को  उस  की  टेक्नोलाजी को
 को  लेना  चाहिये।  (किन  मैं  कहना  चाहता  हूं कि  हमारे  जो  भूतपूर्व  बहान  मंत्री  वे,  उनका
 जो  दिमाग  बना  हुआ  था,  उस  के  चलते
 जर्मनी  और  जापान  के  बारे  में  बड़ा  प्रेजुडिस
 रहा  और  इसका  नीचे  तक  असर  रहा  i
 मैं  केवल  वैज्ञानिक  और  आर्थिक  विकास  की
 दृष्टि  से  यह  बात  कह  रहा  हें  कि  सब  से  अच्छी
 टेक्नोलाजी  जहां  हूं  उस  को  लाने  के  अज...
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 |  ar  मधु  लिमय े]
 जो  पिटी  पिटायी,  जो  परम्परागत  नीति
 चली  आ  रही  है,  उसके  चलते  यह  सारे
 एग्रीमेंट होते  हैं  ।  इसलिये  ब्रिटेन  काअ  सर
 हम  पर  रहा  .  हालांकि उनकी  टेक्नोलाजी
 सभी  क्षेत्रों  में  अच्छी  नहीं  है,  फिर  भी  हम  लोग
 उनकी  टेक्नोलाजी  को  ज्यादा  लेते  रहे  1

 SHRI  >It  00  MODY:  The
 offender  is  the  Soviet  Union.

 आओ  मधु  लिमये  :  सोवियत  यूनियन  के  बारे
 में  मैंने  कह  दिया  कि  अब  तो  वह  भी  जापान
 और  अमरीका  से  टेक्नोलाजी ला  रहे  हैं  ।
 अगर  रूस  के  पास  हो  या  और  लोगों  के  पास
 हो  तो  हमें  लेना  चाहिए  ।  लेकिन  चूंकि  भारत
 और  ब्रिटेन  का  पुराना आर्थिक,  राजनीतिक

 रिश्ता  रहा  है  इसलिये  अंधे  और  गुलाम  बन  कर
 हम  उन  का  अनुसरण न  करें,  यह  मेरे  कहने
 का  मतलब है

 worst

 साथ  साथ  मैं  यह  भी  चाहता  हूं  कि

 हर  चीज  में  फ़ौरेन  कौलैबोरेशन  एग्रीमेंट  की

 क्या  जरूरत  है  ?  फिर  कन्जयुमर और  नौन-
 प्रायोरिटी  इंडस्ट्री  का  सवाल  आताहै  ।
 चोकलेट  बनाने  के  लिए,  बिस्कुट  बनाते  हैं
 आप  ने  करार  स्वीकृत  किये  है,  कोलैबोरेशन
 एग्रीमेंट  इसलिये  मैं  कह  रहा  हं  कि  वित्त
 मंत्रालय  का  कोई  आर्थिक  नियंत्रण  ही  नहीं  है
 हमारी  आर्थिक  नीति के  ऊपर  ।  अब  फिर
 मंत्रालयों  के  पुनर्रचना की  बात  आयेगी  ।

 कोई  मिनिस्ट्री आफ़  इकोनामिक  अफेयर्स  ही
 नहीं  है  हमारे  यहां  -  आप  का  डिपार्टमेंट  है,
 लेकिन  मेरे  मन  में  जो  मिनिस्ट्री  आफ़  इको-
 नामिक  ऐफ़ेयस  की  कल्पना  हैं,  उस  के  अनुसार
 आप  का  डिपार्टमेंट  नहीं  है।  आप  को  इन  सारी
 चोरों  पर  निगरानी  रखनी  चाहिए  ।  और
 इसलिए  कन्जयुमर  इंडस्ट्री  में  आप  जो  लगातार
 फ़ौरन  कोलैबोरेशन की  अनुमति  दे  रहे  हैं,
 उसकी  इजाज़त  नहीं  देनी  चाहिए  ।  विदेशी

 मुद्रा  की  चोरी  का  वह  एक  रास्ता  है।

 इसी  तरह  से  डाइवसिफ़िकेशन, कम्पनियों
 के  विस्तार के  बारे  में।  जब  तक  कम्पनी

 AUGUST  27,  1973  Regulation  Bill  308:

 कानून  के  तहत  इन  कम्पनियों  को  आप  नहीं
 लायेंगे,  इनकी  शाखाओं  को  नहीं  लायेंगे,
 तब  तंक  यह  काम  होने  वाला  नहीं  है  ।  इसलिये
 मैं  मंत्री  महोदय  से  प्रार्थना  करता  हूं  कि  जिस
 तरह  ब्रांड  नेम  के  बारे  में  आप  ने  मेरे
 संशोधन  को  माना,  उसी  तरह  इस  संशोधन
 को  भी  स्वीकार करें।  अगर  उसमें यह  थोडा-
 बहुत  परिवर्तन  करना  चाहते  हैं  तो  हम  लोग

 उसको  ट्रायल  देने  के  लिये  तैयार  हैं  ।  लेकिन
 वह  इसके  बारे  में  यह  रुख  न  अपनायें कि
 नहीं  इसको  मानना  ही  नहीं  है  ।  अगर  तक
 आप  को  जंचता  है  और  मुद्दा  अच्छा  है  तो  मंत्री
 महोदय को  सोचना  चाहिए  ।  और  यह  तर्क
 करने  की,  एक  दूसरे  को  समझाने  की  जगह  है.
 तो  इसके  बारे  में  हठधर्मी  अच्छी  नहीं  है  ।
 यही  मैं  कहना  चाहता  हूं  ।

 श्री  यशवंतराव  चव्हाण  ः:  माननीय
 लिमये  की  दलील  भी  अच्छी  थी,  वह  भी
 अच्छे हैं,  लेकिन  मैं  मान  नहीं  सकता  हुं  t

 Ido  not  say  what  all  he  said  is
 not  important,  Some  of  the  points
 which  he  made  are  really  valie  ones,
 I  was  trying  to  give,  85  much  85  I
 could,  in  my  reply,  I  said  that  some
 of  these  things  could  be  achieved
 through  the  guide-lines.  Once  we
 take  a  mandatory  provision  in  the
 law,  then  according  to  him,  if  it
 is  necessary  to  make  an  exception  in
 the  case  of  sophisticated  technology,
 then  there  would  be  completely  no
 manouvrability  with  the  Government.
 That  is  why  I  say  these  things  could
 be  achieved  through  some  guide-
 lines.  That  is  exactly  the  reason
 why  I  said  so.  I  do  not  say  that  the
 idea  behind  it  or  the  principle  be-
 hind  it  is  not  sufficient  at  all  That
 is  not  the  line  in  which  I  am  argu-
 ing.
 16  hrs.

 The  other  point  that  he  had  made
 requires  a  little  more  detailed  reply.
 {He  said  that  in  the  case  of  foreign
 collaboration,  we  should  not  go  by
 our  own  likes  and  dislikes.  Unfortu-
 nately,  he  made  reference  to  our
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 Prime  Minister  Pandit  Jawaharlal
 Nehru.  I*do  not  think  that  Panditji
 allowed  his  prejudices  in  this  parti-
 cular  matter.  He  was  the  man  who
 possibly  gave  us  the  idea  of  having
 friendship  with  all  the  countries,
 always  with  an  open  mind.  But  it
 is  not  enough  that  somebody  has  got
 a  high  technology  that  we  want  and
 we  can  take  it.  It  is  also  necessary
 that  the  party  concerned  must  be
 willing  to  share  his  technology  with
 us,  The  political  attitudes,  not  on  our
 side,  but  on  the  other  side  also  some-
 limes  become  very  much  relevant  in
 this  matter,  प  can  assure  the  hon.
 Member  that  we  have  absolutely  no
 prejudice  in  this  particular  matter.
 Further,  whoever  is  willing  to  give
 us  the  technology  should  be  able  to
 give  it  to  us  on  terms  favourable  to
 us.  So,  much  more’  important  are
 the  terms  on  which  the  technology
 is  offered.  If  the  terms  are  hard
 or  are  somewhat  politically  biassed,
 it  is  very  difficult  to  accept  such  col-
 laboration.  So,  we  have  no  particular
 prejudice  in  this  matter,  If  Britain
 was  helping  ys  and  more  actively,
 certainly  we  accepted  it;  that  was  be-
 cause  they  had  some  previous  rela-
 tionship  in  trade  and  commerce  here
 and  they  had  more  contact  in  this
 country  and  they  were  prepared  to
 take  more  risk,  and,  therefore  they
 did  that.  Sometimes,  some  of  the
 things  were  continuing  here,  and;
 therefore,  more  collaboration  possi-
 bilities  were  there....

 SHRI  MADHU  LIMAYE;  I  said  that
 that  was  the  decisive’  consideration.

 SHRI  YESHWANTRAO  CHAVAN:
 That  is  not  the  decisive  consideration.
 We  are  approaching  other  people  in
 other  countries  also  who  may  be
 interested  in  offering  us  the  tech-
 nology  and  we  shall  certainly  en-
 courage  them  also.  But  our  main
 idea  is  not  based  on  any  partisan
 attitude  or  any  likes  or  dislikes
 in  this  matter.  When  we  want  fo  go
 in  for  collaboration,  it  will  be  based
 on  the  merits  of  the  technology,  their
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 willingness  to  part  with  the  techno-
 logy  or  share  that  techmslogy  on
 terms  which  are  favourable  to  us,  i
 think  these  are  the  very  relevant  fac-
 tors.

 आओ  मधु  लिमये  :  जो  चार  हजार  होते-
 बोरेशन  एजेंट्स  हुए  हैं  उनका  रिजर्व  बैंक  के
 सैल  के  दवारा  एनालेसिस,  विश्लेषण करा  करके
 उसके  निष्कर्ष  क्या  आप  सदन  के  सामने
 रखेंगे?

 ओ  यशवंतराव  चव्हाण:  पहले  एनालेसिस
 करके  मैं  खुद  देखूंगा  |

 MR.  CHAIRMAN:  व  shall  now  put
 amendment  No.  5  to  clause  29,  moved
 by  Shri  Limaye  to  the  vote  of  the
 House,

 Amendment  No.  5  was  put  and
 negatived,

 MR.  CHAIRMAN:  The  question  is:
 “That  clause  29  stand

 the  Bill.”
 part  of

 The  motion  was  adopted.
 Clayse  29  was  added  to  the  Bill.
 Clauses  30  to  80  were  added  to

 the  Bill,
 Clause  81—(Repeal  and  saving)
 SHRI  YESHWANTRAO  CHAVAN:

 I  have  got  an  amendment  to  this
 clause  which  seeks  to  correct  a  prin-
 ter’s  mistake  or  printer's  devil.

 Amendment  made:  =

 Page  49,  line  45,  for  ‘section  23D"
 substitute  ‘section  23’.  (1).

 (Shri  Yeshwantrao  Chavan)
 MR.  CHAIRMAN:  The  question  is:

 “That  clause  81,  as  amended,
 stand  part  of  the  Bill”.

 The  motion  yas  adopted,
 Clause  81,  as  amended,  was  added

 to  the  Bill.

 Clause  1,.the  Enacting  Formula
 and  the  Title  were  added  to  the  Bill.
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 SHRI  YESHWANTRAO  CHAVAN:
 I  beg  to  move:

 “That  the  Bill,  as  amended,  be
 passed”,

 MR.  CHAIRMAN:  Motion  moved:
 “That  the  Bill,  as  amended,  be

 passed”,

 SHRI  H.  N.  MUKERJEE  (Calcutta-
 North-East):  Mr,  Chairman,  Sir,  I
 have  noticed  that  on  this  occasion,
 the  Finance  Minister  took  on  a  some-
 what  defensive  posture  and  he  tried
 to  win  over  support  even  where  per-
 haps  he  wag  not  too  optimistic  about
 it  earlier.  But  even  so,  I  have|  a  feel-
 ing  that  this  Bill  is  again  an  illus-
 tratron  of  the  Government's  inability
 really  and  truly  to  make  up  its  mind
 that  it  is  going  to  do  something  real-
 ly  definitive  about  the  reorganisation
 of  the  economic  life  of  our  country.

 I  have  noticed,  of  course,  that  a
 few  days  ago,  the  Prime  Minister
 chose  to  make  a  policy  statement  by
 way  of  replies  to  questions  by  a  cor-
 respondent  in  perhaps  the  official
 journal  of  the  Congress  Party,  and
 there  she  happened  to  say  at  one  point
 of  time  answering  a  question  relative
 to  the  absolute  necessity  of  haste  or
 of  hurry,  of  going  forward  quickly
 that  she  thinks  that  we  have  to  move
 millimetre  by  millimetre.  This  milli-
 metre  by  millimetre  approach,  this
 crawling  towards  something  at  a  point
 of  time  when  a  hell  of  a  lot  of  things
 await  being  done  seems  to  be  the
 policy  of  the  Government  of  _  this
 country.  I  have  not  noticed  either
 in  the  course  of  the  debate  or  special-
 ly  in  the  Finance  Minister's  reply  any
 serious  approach  to  the  question  of
 tackling  this  problem  of  the  leakage
 of  foreign  exchange  which  has  been
 such  a  terrible  disaster  to  the  eco-
 nomy  of  our  country.  He  told  us  that
 the  government  estimate  of  roughly
 Rs.  250  crores  of  rupees  representing
 the  average  foreign  exchange  leakage
 mieht  be  on  the  low  side;  it  might
 ea  Mttle  more  than  that,  but  of
 snuree,  ove  can’t  be  sure.  I  expect

 that  a  Government  which  is  serious
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 about  its  business  should  not  take
 such  a  milk-and-water  attitude  to-
 wards  this  matter.  It  is  not  a  ques-
 tion  of  making  a  cautious  estimate  of
 the  leakage  of  foreign  exchange,  1
 is  a  question  really  of  being  alert  to
 ine  fact  of  the  leakage  which  is  be-
 ing  testified  to  by  a  hundred  things.
 When  a  journal  of  the  prominance  of
 The  Economic  and  Political  Weekly
 makes  ah  estimate  that  i:  is  Rs.  50
 500  crores  an]  when  we  know  of
 smuggling  of  gold  and  other  things
 which  cost  us  perhaps  Rs.  4.500  crores
 or  more,  then  surely  something  is
 very  wrong  forrewhere.  Therefore,
 Government  should  not  trv  to  stand
 by  a  very  cautious  under-cstimate  of
 the  leakage,  but  on  the  contrary,
 should  tell  the  country  that  this  is  a
 very  serious  matter  which  is  imping-
 ing  most  disastrously  on  our  economy
 and  Government  is  going  to  do  same-
 thing  drastic  about  it.

 But  that  is  not  the  way  of  the  Gov-
 ernment.  In  i968-69,  the  PAC  Report
 came  out.  In  that  Report,  there  was
 reference  to  no  case  of  over-invoicing
 of  raw  hides  to  the  extent  of  100
 per  cent.  It  was,  as  I  said,  in  1968-
 f9  that  the  Report  came  out.  Then
 of  course.  there  were  study  teams  and
 so  on  and  5०  forth.  Then  last  year,
 there  was  a  Joint  Committee  appoint-
 ed  by  Parliament  to  go  into  the  mat-
 fer  and  now,  after  long  cogitation.
 this  is  the  product.  Now.  an  elephant
 takes  a  very  long  period  of  gestation.
 but  after  all.  the  elephantine  way  of
 doing  things  is  not  always  conducive
 to  what  the  country  requires.  There
 is  no  dowht  about  it  that  in  this  legis-
 lation  there  might  be  some  provisions
 tightening  up  a  few  measures.  but  at
 the  same  time.  generally  speaking.  it
 is-not  good  enough.  It  is  like  a
 curate’s  egg.  good  in  parts.  hut  as  a
 whole.  I  am  cure.  we  cannot  call  it
 something  which  is  satisfactory,  and  T
 think  it  is  quite  clear  that  unless
 the  international  financial  dealings
 are  nationalised.  the  basic  evil  can
 hardly  be  checked  at  all

 Now.  the  Finance  mwiumister  has  said
 in  the  course  of  hic  reply  that  he  has
 an  impression—but  I  am  not  quife
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 sure  if  he  is  very  positive—that  the
 foreign  commercial  banks  do  fall  in-
 side  the  net  of  this  statute,  but  I  do
 not  quite  know.  From  a  reading  of
 the  provisions  it  does  seem  to  me
 thai  there  are  loopholes  and  the  res-
 trictions  in  regard  to  the  foreign  banks
 ave  more  procedural  than  substantial
 und,  therefore,  the  danger  of  these
 foreign  financial  agencies  operating
 to  the  detriment  of  this  country  con-
 tinues.

 I  can  say,  having  myself  gone
 azroad  in  a  parliamentary  delegation
 last  year,  how  when  we  have  to  get
 our  fcreign  exchange—of  course,  the
 Etate  Bank  of  India  supplies  us  with
 these  travellers’  cheques—the  travel-
 lers’  cheques  are  issued  by  the  Ameri-
 can  Express.  I  am  sure  when  Mem-
 bers  of  this  House  go  to  the  Common-
 wealth  Parliamentary  Conference  in
 London.  they  will  have  to  take  their
 forzign  exchange  for  utilising  abroad
 fiom  foreign  companies  operating
 here.  Now.  these  foreign  banks  which
 are  operating  here  for  the  purposes
 of  international  trade  as  well  as  all
 money-changers  in  this  country  are
 very  much  in  the  picture,  and  there
 i¢  no  doubt  that  in  so  far  as  they  are
 concerned,  like  the  foreign  banks
 which  are  out  of  the  ambit  of  natio-
 niilisation,  similarly  these  people  are
 also  getting  out  of  it.

 Then  again,  even  though  it  might
 not  be  within  the  ambit  of  this  parti-
 cular  legislation,  Government  should
 come  forward  with  some  very  definite
 assurance  as  to  what  they  are  going
 to  do  in  relation  to  the  nature  of
 foreign  companies  in  this  country.  If
 Government  is  satisfied  that  the  fore
 ign  companies  can  operate  here  very
 freely  up  to  their  possession  of  40
 per  cent  of  the  equity  capital,  then
 that  is  surely  a  very  very  disastrous
 state  of  affairs.

 I  have  noticed  that  in  the  debate,  the
 demand  has  been  put  forward  that
 any  company  having  15  per  cent  br
 more  equity  participation  by  foreigners
 should  be  termed  a  “foreign-control-
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 led  company",  and  we  should  have
 more  foolproof  safeguards  in  ragara
 to  such  things  as  have  come  out
 openly  now  through  technical  colla-
 boration  and  their  lending  to  us  of
 knowhow  and  on  this  question  of
 royalties  where  these  foreigners  are
 taking  away  so  much  out  of  this
 country.

 I  have  noticed  in  the  course  of  the
 debate  and  also  in  the  Joint  Commit-
 tee  report  suggestions  have  been
 thrown  out  that  the  royalties  given
 to  foreigners  should  on  no  account
 exceed  five  per  cent  of  labour  cost.
 It  is  something  of  an  idea  which  can
 be  worked  out  and  Government  should
 come  forward  to  tell  the  country  that
 this  is  a  matter  which  is  now  being
 considered  very  seriously  by  Govern-
 ment  and  some  measures  are  going
 to  te  adopted.

 I  noticed  also,  and  it  is  very  asto-
 nishing  when  I  read  the  report  of  the
 proceedings  before  the  Joint  Com--
 mittee  when  evidence  was  given  by  a
 high-ranking  officer  of  Government
 that  in  answer  to  a  question  asked  by
 the  Members  of  this  House,  the  then
 Chief  Controller  of  Imports  and  Ex-
 ports  gave  out  that  he  knew  nothing
 and  he  had  no  particulars  at  his  dis-
 posal  in  regard  to  the  question  of
 under-invoicing  and  over-invoicing.
 He  said,  “I  am  very  sorry  I  know
 nothing  about  it  and  the  Finance  Min-
 istry  might  know  some  facts  in  re-
 gard  to  this  matter.”  It  is  a  restraint
 that  the  Chief  Controller  of  Imports
 and  Exports  at  that  point  of  time
 showed;  I  am  not  concerned  with  the
 personality,  who  he  was,  or  I  do  not
 know  if  he  continues  today,  but  in
 any  case,  I  find  from  the  evidence
 volumes  that  he  did  not  even  know
 what  exactly  it  was  because  he  did
 not  know  the  facts  in  relation  to
 under-invoicing  and  over-invoicing.
 He  pleaded  ignorance  and  he  passed
 on  the  baby  to  the  Finance  Ministry.
 These  are  procedural  fantasies  which
 we  have  inherited  in  a  chroniclly
 bureaucratic  set-up  and  they  continue



 315  Foreign  Exchange

 [Shri  म.  स्.  Mukerjee]
 and  they  are  given  a  lot  of  rope  by
 the  provisions  that  are  here  in  this
 Bill.

 I  would  like  to  refer  to  just  one
 other  matter  to  show  how  perverse
 is  our  way  of  dealing  with  matters
 when  foreign  exchange  problems  are
 concerned  and  the  economic  interests
 of  our  country  are  involved.  In  this
 House  in  the  last  session  as  well  as
 in  this  session,  there  have  been  ques-
 tions  asked  and  answered  in  regard
 to  the  so-called  transfer  of  the  owner-
 ship  of  the  Metro  Cinema  Co,  from
 MGM,  an  American  concern,  to  Tra-
 marsa  SA  of  Geneva,  Switzerland.
 This  transaction  took  place  in  Swit-
 zerland,  and  at  first  the  Government
 came  forward  to  tell  the  House  open-
 ly  by  way  of  an  answer  to  that  ques-
 tion  that  the  Reserve  Bank  of  India's
 permission  was  necessary  and,  there-
 fore,  the  transaction  could  not  have
 taken  place.  Later,  they  discovered
 after  consulting  their  legal  lumina-
 ries  that  under  the  law  as  it  is—a
 very  perverse  kind  of  law  obviously—
 the  Reserve  Bank  of  India’s  per-
 mission  is  not  necessary,  because  the
 Bill  was  between  two  non-resi-
 dents  in  respect  of  shares  in
 a  non-resident  company,  the  For-
 eign  Exchange  Regulation  Act
 was  not  attracted.  We  are  told  in
 the  House  by  the  Minister  of  State
 for  Finance  and  other  Ministers  who
 are  responsible  people  that  enquiries
 are  being  held  into  allegedly  irre-
 gular  purchases  of  these  cinemas  by
 certain  Indian  private  parties  acting
 on  behalf  of  Tramersa.  Quite  apart
 from  the  intricacies  of  high  finance
 and  the  complications  of  foreign  ex-
 change,  Indian  nationals  who  work
 in  these  cinema  houses  in  Calcutta
 and  Bombay  run  by  the  foreign  com-
 pany,  which  has  now  passed  into  a
 peculiar  state  of  suspended  anima-
 tion,  discovered  that  a  person  suppos-
 ed  to  have  been  authorised  by  a  un-
 known  board  of  directors  in  Switzer-
 land  is  authorising  another  person  to
 take  charge  of  the  administration  of
 the  cinemas  in  Calcutta  and  Bombay
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 and  he  is  coming  to  dominate  the
 scene  and  play  ducks  and  drakes
 with  the  working  conditions  of  the
 employees.  I  do  not  want  to  go  into
 the  details  of  this  matter,  but  this  is
 a  peculiar  example  of  how  foreign
 interests  can  operate  abroad  and  they
 can  get  Indian’  nationals  to  collabo-
 rate  with  them  and  by  their  satellite
 partners  in  the  game  bring  about
 transfer  of  interests  of  the  concerned
 operating  in  India  and  we  find  our
 Indian  citizens  are  suffering  on
 account  of  this.

 The  matter  has  gone  so  far  that  in
 the  High  Court  of  Calcutta,  a  state-
 ment  was  made  quite  operly  in  the
 presence  of  counsels  as  well  as  mem-
 bers  of  the  public  that  a  person  about
 whom  the  Minister  of  State  had  made
 a  statement  that  he  was  guilty  of
 many  economic  offences  and  investi-
 gations  were  made  about  him,  was
 almost  a  fugitive  from  justice,  he  had
 given  the  power  of  attorney  to  some
 persons  to  do  some  damage  to  the
 operation  of  the  metro-film  concern.

 I  refer  to  this  only  to  show  how  the
 Government  contro]  either  through
 the  Finance  Ministry  or  the  depart-
 ment  of  Company  Law  affairs  cr  the
 Ministry  of  Law  and  Social  Justice  or
 whatever  else  it  is,  that  control  is
 hardly  there  and  we  are  unable  to
 find  out  how  foreign  exchange  leakes
 take  place  through  these  surreptitious
 transactions.  We  cannot  draw  into
 our  country  foreign  exchange  earned
 by  the  so-called  Indians  who  make
 money  in  the  United  States  and
 Cunada  and  Western  Europe  and  else-
 where.  We  know  that  people  get
 money.  They  ought  to  have  a  little
 patriotic  feeling.  Some  of  them  work
 and  earn  foreign  exchange  in  plenty,
 but  they  do  not  bother  to  help  their
 country  by  foreign  exchangé  remit-
 tances,  knowing  very  well  the  need
 of  the  country,  We  cannot  draw
 foreign  exchange  from  our  own  na-
 tionals  abroad,  because  they  are  a
 peculiar  breed  and  that  is  why
 they  have  become  so  unpopular  in
 countries  of  Africa  and  elsewhere.
 We  cannot  even  prevent  the  leakaze
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 of  foreign  exchange,  taking  awav  of
 foreign  exchange  from  our  country
 by  these  foreign  sharks,  who  operate
 in  the  manner  that  they  do.  The
 foreign  sharks  always  operate  with
 the  assistance  of  their  Indian  satel-
 lites  and  that  is  why  we  find  them
 going  over  and  over  again  abroad  and
 spending  money  abroad  in  a  fashion
 which  becomes  astonishing.  How  the
 devil  they  get  that  much  money
 abroad  is  something  of  a  mystery
 which  surely,  if  the  Government  of
 India  is  really  minding  its  own  busi-
 ness,  can  be  found  out.  The  Govern-
 ment  is  not  bothered  about  it  and
 this.  kind  of  thing  would  go  on.  The
 Prime  Minister  says  that  milli-metre
 by  milli-metre  we  are  advancing.  I
 want  the  Government  that  this  idea
 of  milli-metre  by  milli-metre  advance
 towards  what  you  consider  to  be  are
 variety  of  socialism  is  a  fantasy.
 That  is  wny  when  the  Member  says
 that  it  is  an  eye-wash  or  somebody
 thinks  that  this  legislation  igs  a  sort
 of  hoaxs  and  when  they  say  that  this
 kind  of  legislation  is  never  intended,
 properly  speaking,  to  lead  at  to  a
 better  kind  of  society,  we  should  not
 dismiss  that  sort  of  thing;  that  is  the
 argument  which  goes  to  the  ract  of
 the  matter.  If  this  Government  has
 any  serious  intention  in  regard  to  the
 anvthing  like  the  welfare  economy
 let  alone  socialism,  then  there  should
 be  much  stricter  and  sterner  control
 on  such  a  thing  as  the  leakage  of
 foreign  exchange  and  the  misuse  of
 foreign  exchange  in  this  country.
 From  that  angle  this  Bill,  thought  it
 has  few  good  things  no  doubt  is
 an  egg  which  is  good  in  parts,  but
 is  by  no  means  edible;  it  is  not  pala-
 table.  It  might  do  a  little  good,  but
 it  does  not  go  as  far  as  it  should.  That
 is  why  I  am  not  at  all  happy  about
 this  legislation  as  jt  has  come,  t

 this  stage.

 a = आ  पु  लिये  (बांका)  :  मैं  केवल
 छः  बातें  रखना  चाहता  हूं  -  (एक)  उत्पादन
 आती  को  बढ़ाने  के  पूर्व  या  नई  चीज़ों  के  उत्पादन
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 का  प्रारम्भ  करने  के  पहने  नया  लाइसेंस  नेना
 चाहिए,  इस  नीति  का  उल्लेख  मंत्री  जी  ने
 किया  |  क्या  वह  धोषणा  करेंगे  कि  इस  पर
 कड़ाई  से  अमल  किया  जायेगा  ?  इंडियन

 टोबैको  कम्पनी  ने  अभी  हाल  में  अपनी  उत्पादन
 अशक्ति  को  बढ़ाया  लेकिन  इनके  खिलाफ  कोई
 कार्रवाई कड़ाई  से  नहीं  की  गई  ।  (दो)  27
 पेस्ट  आदि  कुछ  चीजों की  पैदावार  तु  उद्योगों

 के  लिए  आरक्षित  की  गई  है  ।  क्या  इस  नीति
 पर  अमल  करने  के  लिए  विदेशी  सम्पत्तियों

 की  जो  शाखाएं  हैं,  उनके  गर  कानूनी  विस्तार

 पर  कोई  रोक  लगेगी  और  स्वयं  सरकार  जो
 चीजें  खरीदती  है,  जैसे  रक्षा  मंत्रालय टुथ  पेस्ट
 खरीदता  है,  अगर  गुणवत्ता  में  लघु  उद्योगों  का
 माल  अच्छा  हो  तो  क्या  आप  रक्षा  मंत्रालय
 और  दूसरे  मंत्रालयों  को  सलाह  देंगे  कि  लघु

 तीसरा-चॉकलेट  आइसक्रीम,  बिस्कुट
 औरतों  के  कपड़े.  मोपेड  आदि  जितनी  चीजें
 भारतीय  कम्पनियां  बनाती  हैं  विना  विदेशी

 सम्पत्तियों  के  मत् योग  के  क्या  इस  बारे  में
 नीति  की  घोषणा  वह  करेंगे  कि  इन  क्षेत्रों  में
 विदेशी  कम्पनियों  के  साथ  सहयोग  का  जो
 करार है,  उसको  समाप्त कर  दिया  जायेगा 7
 चौथा,  निदेर्श  कम्पनियों  में  अफसरों  की  भरती

 के  बारे  में  भारतीयकरण के  सिद्धान्त  को  माना
 गया है।  एक  बसें  से  मैं  इस  सवाल  को  ऊठा
 रहा  हूं।  इसमें  तरक्की  हुई  है।  क्या  इस  प्रक्रिया
 के  वारे  में  कोई  समयबद्ध कार्यक्रम  आप  रखेंगे

 तरक्की  हुई  है  लेकिन  बहुत  मंद  गति  से  t
 पांचवां-विदेशी  पूंजी  के  भारतीयकरण  की

 प्रक्रिया  शुरू  तो  हो  गई  है.  लेकिन  उके

 बारे  में  भी  नियोजित  ढंग  से  कोई  फेज्ड  प्रोग्राम
 वना  कर  क्या  इस  नीति  पर  अमत  ज्या
 जायेगा  ?  ‘S3I—art  ने  नया  सूत  पेश

 किया  है  कि  राष्ट्रीयकृत बैंकों  ने  निर्यात  व्यापार

 में  और  विदेशी  मुद्रा  कमाने  में  कितनी  तरक्की

 की  है  चार  साल  में  इसके  आंकड़े,  आप  ने  स्वयं
 दिये  हैं,  इसलिए  जो  चार  सान  पहले  दलील
 दी  गई  थी,  चार  पांच  विदेशी  बैंकों  को  छोड़ने
 के  बारे  में,  उसके  चारे  में  मेरे  मित्र  जोर  से
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 [  att  wa  लिमये  ]
 चिल्लाये  कि  यह  डिसक्रिमिनेशन  क्यों,  विदेशी
 बैकों  को  क्यों  छोड़  रह ेहैं...  (व्यवधान)
 पीलू मोदी  ने  कहा  था  कि  मद  डिसकिमिनेशन
 क्यों  ?  अगन  निरा  ही  है  को  उनको  क्यों  छोड़
 रहे  हैं?  तो  देशी  बैंकों  को  आपने  लिया  और
 अ  यह  भी  आर  ने  माना  फि  विदेशी  मुद्रा
 कमान  में  ये  आग  कढ़े  हैं  1  तो  क्या  चार  पांच
 जो  ड़े  विदेशी  बैंक  हैं  उनको  भी  आप  नैन-
 लाइजेशन  के  तहत  लायेंगे  7

 ये  मेरे  छ  सवाल  हैं  जिन  का  उत्तर  मंत्री
 महोदय  सफाई  के  साथ  देंगे  तो  फारेन  एक्सचेंज
 रेगूलेशन  के  विधेयक  की  पूरी  सफाई  होगी  1

 SHRI  PILOO  MODY  (Godhra):  Mr.
 Chairman,  Sir,  I  entirely  agree  with
 the  objectives  of  this  Bill  and  that  is
 why  1.  as  an  individual,  and  my  party
 85  a  group,  participated  in  the  Joint
 Committee.  I  think  that  this  country
 has  lost  a  great  deal  ag  a  result  of  the
 leakages  of  foreign  exchange  which
 have  been  teking  place  over  the  iast
 50  many  years  and  which  are  increas-
 ing  year  by  year.  month  by  month,
 day  by  day.  However,  having  studied
 the  Bill  and  participated  in  the  deli-
 berations  of  the  Committee,  I  have
 come  to  the  conclusion  that  this  Bill
 does  not  in  any  way  meet  the  objecti-
 ves  set  out  by  Government.  In  my
 contributions  at  the  Committee  I  have
 stated  this  over  and  over  again,  and
 that  is  that  if  you  wish  to  stop  the
 leakage  of  foreign  exdhange,  you
 would  have  it  adopt  other  means  than
 merely  tightening  the  screws,  increas-
 ing  the  regulations,  preliferating  the
 number  of  firms  that  one  has  to  fill,
 increasing  the  number  of  check-posts
 and  given  mere  discretionary  power
 to  the  Government,  to  the  Reserve
 Bank  and  to  the  varjous  departments,
 because  there  is  a  simple  economic
 lesson  to  be  learnt  not  only  for  the
 Government  but  also  for  the  bureau-
 cracy  that  the  mere  difficult  that  you
 make  it  in  order  to  do  something,  the
 higher  the  premium  attracted.
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 If  today  rice  has  to  be  brought
 from  Haryana  to  Delhi,  a  person  sell-
 ing  it  in  Haryana  will  lead  it  by  a
 truck  which  will  come  to  Delhi,  it
 will  go  to  the  mandi  and  it  will  be
 sold.  The  difference  in  price  between
 Delhi  and  Haryana  for  rice  will  be
 the  minimal.  But  if  in  the  process
 you  increase  the  number  of  controlls,
 prohibitions  rationing,  zoning  etc,  the
 more  provisions  that  you  make  the
 higher  will  be  the  differential  of  cost
 between  the  point  of  origin  and  the
 point  of  sale.  It  is  a  simple  economic
 lesson  that  has  to  be  learnt.

 If  I  transfer  this  simile  to  the  met-
 apher  of  political  life  of  a  Minister
 in  this  Government  wants  to  be  suce
 cessful  he  will  have  to  tell  more  lies,
 he  will  have  to  make  more  false  ‘sta
 tements  and  he  will  have  to  increase
 the  quantum  of  hypocrisy  that  he
 displays  in  public  life  jn  order  to
 survive  politically.  It  is  an  immu-
 table  law  of  nature  that  applies  to  all.
 It  does  not  recognise  sex,  caste,  creed
 or  colour.  It  is  an  immutable  law  of
 nature  that  the  more  difficult  you
 make  for  a  thing  to  happen  the  higher
 the  premium  it  will  attract.

 This  Bill  make  it  very  very  diffi-
 cult.  It  makes  it  difficult  by  putting
 more  obstacles.  The  more  obstacles
 that  you  put  in  the  way,  the  higher
 will  be  the  incentive  for  leakage  for-
 eign  exchange  out  of  the  country.
 They  say  they  want  to  conserve  for-
 eign  exchange.  Why  do  they  want
 to  conserve  foreign  exchange?  Be-
 cause,  I  assume,  foreign  exchange  is
 a  valuable  commodity  that  is  required
 for  the  development  of  this  country.
 Therefore,  the  objective  or  goal  is  the
 development,  and  not  because  there
 is  some  leakage  taking  place.  The
 leakage  of  foreign  exchange,  you
 you  go  to  the  Fjnance  Minister's
 house  you  will  fing  that  there  are
 many  pipes  that  are  leaking  over
 there.  Nobody  cares  to  repair  these
 pipes  and  they  are  allowed  to  leak  un
 less  he  sees  it  sometimes  and  tells  his
 Secretary  in  which  case  the  leak  will
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 be  stopped.  But  the  stoppage  of  the
 leakage  Would  be  necessary  if  he  runs
 out  or  Water  Which  he  runs  out  of
 water,  the  stoppage  of  the  leak  be-
 comes  very  important.  The  purpose
 of  stuoping  the  leakage  then  is  that
 water  should  be  conserved.  Why
 should  the  water  be  conserved?  It
 should  be  conserved  so  that  the  Minis-
 ter  can  clean  himself.  Therefore,  the
 analogy  is  that  it  is  for  development
 that  the  prevention  of  leakage  of  for-
 eign  exchange  is  necessary.

 Look  at  the  size  of  this  Bill.  No
 intelligent  person  would  waste  five
 minutes  reading  it.  Do  you  think  that
 the  ramifications  of  this  Bill  will  spur
 development  in  this  country  or  will  it
 inhibit  development  in  this  country?
 That  is  the  acid  test  by  which  this  Bill
 succeeds  or  fails.  I  really  cry  when  1
 hear  some  of  the  speeches  of  the  hon.
 Members  in  this  House,  because  I  hear
 people  say  that  if  a  foreigner  invests
 money  in  Indja,  we  do  not  want  it;  if
 Indians  invest  money  in  foreign  count-
 ries,  we  do  not  want  it.  If  Indians
 stay  abroad,  they  do  not  want  it;  if
 foreigners  stay  in  India,  they  do  not
 want  it.  This  is  a  Psychology  of  the
 iron  curtain  and  the  bamboo  curtain
 that  has  descended  over  this  House.
 No  matter  what  happens,  they  do  not
 want  it.

 I  have  not  understood  what  they
 want.  They  do  not  want  to  work;
 they  do  not  want  to  trade;  they  do
 not  want  to  invest,  they  do  not  want
 to  produce.  They  only  want  to  eat.
 How  long  will  they  continue  to  do
 this?  It  is  the  mentality  of  a  frog  in
 the  well  or  an  ostrich  with  its  neck
 in  the  sand.  They  do  not  want  any-
 thing.  They  do  not  want  fresh  air
 that  is  outside  to  come  and  blow  in
 this  country  nor  they  want  to  export
 any  of  the  fresh  air  that  exists  in  this
 country  abroad.

 I  heard  a  very  amusing  thing  just
 now  by  my  revered  colleague  sitting
 in  front  of  me.  He  says,  when  he
 goes  abroad,  he  has  to  suffer  the  in-
 dignity  of  having  to  use  the  American
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 Express  travellers’  cheques.  I  would
 very  much  recommend  that  next  time
 he  goes  abroad,  he  takes  with  him
 some  Dena  Bank  travellers’  cheques.
 I  would  then  like  to  see  his  pitiable
 condition  when  he  returns  even  half
 his  existing  size,  weeping  and  crying,
 because  nobody  would  accept  his
 money.  American  Express  travellers’
 cheques  are  accepted  in  150  countries
 of  the  world,  including  the  Mecca  or
 all  the  countries,  that  is,  the  Soviet
 Union.  But  my  hon.  friend  here  is
 asnaned  of  carrying  them.  He  thinks,
 if  he  carries  something  which  has  Mr,
 Chavan's  signature  on  it,  it  will  be
 more  likely  to  be  honoured,  it  will
 make  him  proud  of  it.  I  think,  even
 Mr.  Chavan  knows  that  if  he  signs  a
 chit  and  sends  it  abroad,  the  chit  will
 return  in  its  original  condition.

 Now,  I  say,  in  conclusion,  the  Bill,
 as  it  stands  today,  as  it  has  been  draft-
 ed,  is  the  twisted  mentality  of  a  bu-
 reaucracy  which  hag  managed  to  turn
 the  politicians  into  bureaucrats  and
 the  politicians  who  have  succeeded  in
 turning  the  bureaucrats  jnto  politi-
 cians.  It  is  the  most  gobbled  and
 twisted  Bill  which  touches  everything
 the  wrong  way  about.  It  is  like  catch-
 ing  your  nose  from  other  side  of  your
 head.  I  cannot  even  reach  it.

 I  can  tell  you  one  thing  about  all
 this  business  of  over-invoicing,  under-
 invoicing,  head-office  expenses,  region-
 al  office  expenses,  brand  names,
 foreign-owned  domination  companies,
 all  these  mal-practces  that  go  on.
 There  is  no  denying  the  fact  that
 there  are  some  mal-practices.  But  no
 One  is  near  what  is  imagined  by  this
 House.  There  are  some  mal-practices.
 They  should  be  checked  and  they
 should  be  intelligently  checked.  This
 Bill  is  not  Necessary  to  check  these
 mal-practices.  All  of  them  could  have
 been  checked.  The  original  sin  was
 committed  a  long  time  ago  when  Shri
 ग  T.  Krishnamachari  was  given  the
 original  permission  and,  ever  since
 then,  it  has  continued  to  a  point  where
 today,  they  find,  if  a  tooth-paste  is
 manufactured  here,  unless  it  has  a
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 (Shri  Piloo  Mody}
 Sanskrit  name,  it  will  not  brush  the
 teeth.  This  is  a  sort  of  psychology  that
 has  developed.

 Why  don’t  we  for  a  change  export
 some  of  the  technologies  that  we  have
 in  this  country?  We  resist  import-
 ing  technology.  1  know,  when  we
 have  spent  millions  of  dollars  import-
 ing  and  making  Indian  technology,
 for  instance,  how  to  manufacture
 broad  stee]  plates  for  which  techno-
 logy  now  exsist  is  India  and  it  is  an
 Indian  technology—we  sent  50  Engi-
 neers  abroad,  to  Chicago,  trained
 them;  they  are  now  a  part  of  your
 establishment;  they  are  Government
 servants—yet,  when  it  comes  to  build-
 ing  a  plate  mill  at  Bokaro,  what  hap-
 pens  that  Our  masters  persuade  us
 that  there  must  be  imported  tech-
 nology  which  they  do  not  have,  they
 buy  their  requirements  from  Italy
 and  Spain  and  they  have  forced  us
 to  put  a  mill  which  will  manufacture
 only  narrow  plates  costing  Rs.  350
 crores  instead  of  Rs.  250  crores  at
 which  we  could  have  built  it.

 You  talk  about  drainage  of  foreign
 exchange,  leakage  of  foreign  exchange.
 I  do  not  think  that  these  gentlemen
 are  serious.  Therefore,  all  I  can  sug-
 gest  for  your  earning  abroad  is  to  earn
 your  way  all  through  this,  export
 some  of  the  technology  in  which  we
 are  pass  masters,  the  technology  in
 which  we  have  prevailed  as  the  great-
 est  country  in  the  world.  Why  does
 not  this  Government  teach  the  other
 Governments  all  over  the  world  how
 to  become  corrupt?  I  think,  this  is  the
 technology  in  which  they  have  become
 pass  masters.  Let  them  export  this
 technology  and  earn  foreign  exchange
 instead  of  wasting  our  time  going
 through  such  Bills  at  enormous  costs
 which  are  not  going  to  plug  any  leak-
 age  of  foreign  exchange.

 SHRI  YESHWANTRAO  CHAVAN:
 Most  of  the  speakers  repeated  some
 of  the  points  made  in  the  considera-
 tion  stage.  Therefore,  I  do  not  think
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 1  need  reply  to  many  of  the  points
 except  to  say  that  hon.  Member,  Shri
 Madhu  Limaye,  has  tried  to  sum  up
 some  Of  his  suggestions  for  considera-
 tion  of  the  House.....

 SHRI  MADHU  LIMAYE:
 the  Third  Reading.

 This  is

 SHRI  YESHWANTRAO  CHAVAN:
 I  am  describing  what  you  did.

 The  only  thing  that  I  can  say  about
 his  last  suggestion  regarding  foreign
 banks  is  that  our  policy  remains  un-
 changed.

 About  the  other  suggestions,  they
 would  be  kept  in  mind;  this  much  I
 can  say.

 MR.  CHAIRMAN:  The  question  is:
 “That  the  Bill,  as

 passed.”
 amended,  be

 The  motion  was  adopted.

 16.38  hrs,

 RESERVE  BANK  OF  INDIA  (AMEND-
 MENT)  BILL

 MR.  CHAIRMAN:  Now  we  take  up
 the  next  item,  namely,  the  Reserve
 Bank  of  India  (Amendment)  Bill.

 Shri  Yeshwantrao  Chavan.
 THE  MINISTER  OF  FINANCE

 (SHRI  YESHWANTRAO  CHAVAN):
 Sir,  I  move:

 “That  the  Bill  further  to  amend
 the  Reserve  Bank  of  India  Act,
 1934,  be  taken  into  consideration.”

 This  short  Bill  seeks  to  empower  the
 Reserve  Bank  of  India  to  enter  jnto
 arrangements  for  the  clearing  and
 settlement  of  transactions  on  account
 of  the  external  trade  of  India,  and  for
 that  purpose,  to  become,  with  the  ap
 proval  of  the  Central  Government,
 member  of  international  or  regional
 clearing  union  of  Central  banks.  The


